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COUNCIL OF STATE.
Thursday, 6th September, 1934.

The Council met in the Council Chamber at Viceregal Lodge at Half Past
Ten of the Clock, the Honourable the President in the Chair.

———

QUESTIONS AND AN3WERS.
WITHDRAWAL OF THE SURCHARGE ON FrriGHT ON CoAL.

234. THE HONOURABLE Rar BAHADUR LarLa RAM SARAN'DAS: Wil
‘Government kindly state whether they intend to withdraw the surcharge on
freight of coal in the near future ? If not, do they propose to charge surcharge
on anti-telescopic scale for long distance traffic ? If not, why not ?

Tre HoNouraBLE SiR GUTHRIE RUSSELL : I would refer the Hon-
ourable Member to the remarks made by me on this subject when presenting the
Railway Budget for 1934-35 to this House on the 19th February, 1934. The
statistics that have been compiled regarding the long distance traffic are under
examination and I am not in a position at present to make any announcement
on the subject.

T HoNoURABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : How long have they been under consideration; it is past
two years?

Tee HonNouraBLe Sir GUTHRIE RUSSELL: The statistics were
obtained about six weeks ago.

RaMeanGa RaiLway Bripeg, EasT INDIAN RAILWAY.

235. Tre HoNoURABLE Satvip RAZA ALI: (a) Is it a fact that during
the monsoon the traffic between Moradabad at one end and Rampur and
Bareilly at the other end passes over the Ramganga railway bridge as the
boat bridge is dismantled about the middle of June ?

(b) Has it come to the notice of Government that the railway bridge
remains closed not onty 15 or 20 minutes before the passing of trains but for
periods varying from 45 minutes to two hours and that passengers are held up at
either end ¢ If not, do Government propose to make inquiries in the matter ?

(¢) Is it a fact that on the 2nd July, 1934, the bridge remained closed for
about an hour and a half between 10-20 p.M. and 11-50 p.M. though no train
passed after 11 p.m. ?

(d) Do Government propose to build an overbridge for vehicular and other
traffic ?

(¢) 1f not, do Government propose to arrange for proper announcement of
the period of closure of the bridge at the time it is closed ?

( 701 )
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Tree HonouraBLE Sik GUTHRIE RUSSELL: I am making enquiries

from the Railway Administration and will lay areply on the table in due course.

I shall also advise the Honourable Member the results of my enquiries
from the East Indian Railway.

INDIAN ARMY (AMENDMENT) BILL—oontd.

THE HoNOURABLE THE PRESIDENT : The debate will now be resum
on the Indian Army (Amendment) Bill. .

Tae HoNourasLE SIR DAVID DEVADOSS (Nominated Indian Chris-
tians) : Sir, this amending Bill is necessitated by the Indianization of the
army which we are all anxious to have, and it contains the necessary provi-
sions, which are reasonable. Under clause 7(2) His Excellency the Commander-
in-Chief has no power to dismiss an Indian commissioned officer. Clauses 40
and 41 give the right to complain to His Exvcellency the Gevernor General
against an act of a superior. The main controversy against the Bill has raged
round the status, promotion and pay of the Indian commissioned officer. As
regards pay, one of the main reasons for Indianization is to reduce the cost of the
army and we cannot in reason complain if it is the same as that which thé
British officer gets in his own land. As regards status, there will be no difference
between the British officer and the Indian commissioned officer. With
regard to promotion, that will depend upon merit coupled with seniority. As
His Excellency the Commander-in-Chief has stressed, this is an experiment
which we are now trying, and caution should be our watchword. To use a
Latin expression, let us hasten slowly. Any mistake committed now will be
fraught with serious danger. His Excelleney has proved himself a real friend
of India and we can safely rely on his judgment as to what is fit and necessary.
To give only one instance of his solicitude for the good of India, his predecessor
declared that he could not consent to the reduction of a single rupee in the
army estimates, whereas His Excellency has cut down the estimates by more
than Rs. 10 crores. We can trust him to do what is just and proper in the cir-
cumstances. The speeches of the Honourable Members here and some of the
speeches in the other place have left the impression on my mind that the
establishment of the Military College at Dehra Dun is a huge blunder, and that
the product of the Academy will be neither fish, flesh nor good red herring.
There is no doubt that a subconscious feeling exists in many minds that the
Swadeshi product will be looked down upon by the Videshi article. Sensitive
young men will have this feeling, and in order to remove it they should be given
equal status with the British officer. In times of danger and difficulty the
absence of equality of status and opportunities of promotion might cause great
trouble. Suppose in an engagement the commanding officer who is a King’s
commissioned officer happens to be killed and the next in command is an Indian
commissioned officer. Will he automatically step into the command or will a
King’s commissioned officer who is junior to him go over his head, or are orders
to be awaited from headquarters as to who should be in command ? Will the
enemy be good enough to withhold operations till this question is settled ? A
soldier’s ambition is to win glory in battle, and the Indian commissioned officer
will be deprived of it when the opportunity offers itself if he is not allowed to
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step into his senior’s place as a matter of course. My own view is that in order
to be equal to a British officer in all respects our young men ought o be trained
in Sandhurst and Woolwich. There is something indefinable and valuable.
which those trained there get, but which cannot be got out here. Any amount.
of book learning and passing of examinations will not give that training and that
outlook which can only be got in such military schools as S8andhurst and Wool-
wich. The Indian youths who go there meet not scores but hundreds of Bri-
tish youths, mix with them, take part in their games, and above all, sit at the
same table with them. The mess is a great institution which brings people
together and makes them brothers. Here in Dehra Dun you will have at the
most a few scores of young men belonging to different communities and reli-
gions. Is it possible to pestulate that the conditions obtaining there will obtain
here ? Evenasitisseeadangerahead. Now our young men have a common
mess and common food, but a time will come when the numbers will increase
and the Sanatanists and Maulvis will poke their noses in, and cry “ Religion
is in danger " and insist upon different kinds of food being prepared and served
by different cooks, with the result that there will be a number of messes, a beef
mess and a pork mess and, shall I say, a brinjal mess. Some years ago I visited
the Serampore College and I found three different messes. The principal
who kindly took me round called them mustard oil mess, ginjelli oil mess
and cocoanut oil mess. The reason was the Bengalis wanted the cook-
ing to be done in mustard oil ; students from my part of the country were partial
to ginjells oil and those from Malabar, from which the Honourable Sir Ramunni
Menon hails, insisted upon having cocoanut oil.

THE HoNOURABLE DiwaN Bavapur Sik RAMUNNI MENON (Madras :
Nominated Non-Official): May I remind my Honourable friend that the
cocoanut industry is in very grave peril ?

Tre HoNouraBLE Ste DAVID DEVADOSS: In order to sink all reli-
gious and racial differences, our young men should be sent to England for
their training. Then only will they imbibe the spirit of comradeship which is
vital to the discipline and efficiency of the army. Let me illustrate my point.
The public schoolboy acquires something which a board schoolboy misses.
The former gets a training which befits him for the command of men by teach-
ing him to have a command over himself. His games teach him to do team
work and to strive not for his own ends but for the cause he stands for. The
board schoolboy may have more book knowledge, but in the race of life he is
left far behind and in difficult circumstances he is unable to rise superior to
them. There may be exceptions but the exceptions prove the rule. Not-
withstanding this handicap I would earnestly appeal to the Government that
in order to make the Indian Sandhurst a success not to make any distinction
in regard to status and promotion between the King’s commissioned officer and
the Indian commissioned officer. The British youth nowadays has a broader
outlook and will not hesitate to work under his Indian brother officer. We
belong to an older generation and let us not import our notions and prejudices
;Ilnrtxf the new experiment which is of vital importance to India and the British

pire.

Bir, with your permission, I want to make an appeal to His Excellency on
a matter which affects my presidency very much. It may be said, Sir, that it
»2
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. [8ir David Devadoss.)
is not'quite felevant tothe Bill, but as the question of policy has been discussed
st great length, I will say a fow words. B8ir, this is about enlistment of the
Madrasi in the Indian Army. It is a well known fect that the Madras sepoy
is a person who distinguished himself in many engagements ; from the time of
Lord Clive we know what part he played in the Battle of Plassey down to the
time of the great Indian Mutiny, which he helped to suppress;. Even during
the war in Mesopotamia the Madras men distinguished themselves. The
policy recently has been not to enlist any Madrasi to the Indian Army, but on
the other hand to disband almost all the Madras regiments. Sir, I make this
on more than one ground. First, the martial spirit of the Madrasi is
yet alive ; it.has not been killed, and secondly, on economic grounds also I
urge that the Madrasi should be enlisted in the army. 8ir, Madras contri-
butes a very large portion of the revenue and naturally it expects a portion
to be spent for the benefit of her people. By not enlisting Madras men, they
lose the advantage of serving in the army and getting the benefit of it. Another
point is that the cantonments are all in the north. If cantonments are spread
all over the country, the whole country would benefit. There is another point
that I would also urge. It is not quite safe to enlist only one set of people in
the Indian Army. No doubt so long as the British Army protects us there
would be no danger. Let us hope that that army will continue to protect us
for a very long time. Supposing there is some trouble and some man like
Hyder Ali comes up and creates trouble, the rest of the country will be help-
less ; we would be at the mercy of people in the north. Therefore, Sir, in the
interests of peace and seourity I would strongly urge upon His Excellency—
and this will be the last occasion for addressing him in this House—-to consider
this matter and do justice to the Madras people.

Sir, times have changed considerably. War no doubt required men of
muscle and bone, but now things have changed. Future wars, Sir, I think, will
be not so much on land or at ses, but in the air and a man with intelligence
awd grit will be able to do much more than a man who has only bodily strength.
Further I think the days of bayonets and bullets are over. Future wars will
be fought with poisons and bombs. That being so, I do not see any reason
why the Military Department should attach great importance to muscle and
bone. 8ir, may I also say, without wearying the House, that the Madras
Government in their memoranda on the Simon Commission Report have
strongly advocated the enlistment of the Madrasi to the Indian regiments.
This is not only my opinion ; it is the considered opinion of the Madras Gov-
ernment. May I also add, without saying anything out of the way, that the
fate of nations will hereafter be decided not in Plasseys and Waterloos, but
in the laboratories of the chemist and therefore, Sir, I ask that men of intelli-
gence and grit should be taken into the army and Madras will supply that
element.

Tue HoNoURABLE Ra1r BaHADUR Lara RAM SARAN DAS (Punjab:
Non-Muhammadan) : Sir, before I begin my observations on this Bill, I want
to express that I hold His Excellency Field-Marshal Sir Philip Chetwode in
great esteem (Applause), as the Field-Marshal has sympathy with Indian
aspirations. We esteem him because the Field-Marshal has effected consider-
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able savings in the army expenditure which his predecessors considerdd an
impossible task. Sir, the Field-Marshal is not only a military expert ; he is
also a statesman and the other day he also tried to play the role of an advocate.
Unfortunately the case which His Excellency had to advocate was a weak o,
as facts being facts could not be done away with. The Indian Army Bill ﬁ:«
evoked much greater interest in the general public and in the press than any
other measure recently placed before the Central Legislature. Sir, the main
provisions contained in the Bill have been equally condemned by the public
as well as the press. The very fact that this Bill was passed in the Legislative
Assembly by a narrow majority of three votes proves, notwithstanding the
great efforts of the Government and the great part which leaders have played,
that the Bill could not be piloted through easily. If 1 mistake not, the
Honourable Leader of this House also played a great part in gcttlng that Bill
through in the other House.

The Honourasiz KuaN Banapur Miax Sie FAZL-I-HUSAIN (Leader

of the House): Who ?

THE HoNoUrABLE Ra1 BaHADUR Lara RAM SARAN DAS: The Leader
of our House.

TrE HoNoUrRABLE KuaN BaBapur Mian Stz FAZL-I-HUSAIN: The
Honourable Member has not the slightest reason for making that suggestion
and I trust it is not an insinuation ?

Tre HoNouraBLE Rar Banmapur Lara RAM SARAN DAS: In case
that is not a fact I stand corrected. I said ¢ if I mistake not .

Tae HonouraBLE KHAN BamADUR Mian Sir FAZL-I-HUSAIN: I
request him not to make matters worse by making such ridiculous statements.

THE HoNoUraBLE Rari BaHaDUR Laia RAM SARAN DAS: Racial
discrimination, Sir, is most undesirable. Even the Indian Penal Code was, if
I mistake not, revised to put this in order. Sir, when the East India Company
gained power and began to govern a portion of Bengal, it inaugurated a policy
to ruin the industries and eliminate the martial spirit of our country. So much
s0 that in Bengal no soldier could be easily found and even the police constabula-
ry was mostly recruited from other provinces. Then, Sir, when the country came
under the rule of the British Crown, the policy of discouraging the martial
spirit in India started. Communalism in the recruitment of the army was
adopted and intellectual people were not generally or readily accepted in the
army sphere. Sir, my Honourable friend, Sir David Devadoss, has referred
to this communalism in the army. Yesterday, the Honourable the Leader of
the House, while speaking on the matter before this Council, observed that I did
not belong to a martial tribe. 1 might inform the Honourable Member that,
a8 he comes from one clan of Kshattriya Rajputs 1 come from the other a.n(i
I can say that the members of my community even now hold British-commis-
sioned ranks and Viceroy's commissioned ranks and have done very well indeed
in the army. I might, for instance, say that General Hari Singh Nalwa who
commanded the Sikhs was a gallant soldier and even now no Pathan dare
slight his name.

Tre HoNOURABLE NawaB MaLik MOHAMMAD HAYAT KHAN NOON
(Punjab : Nominated Non-Official) : I wish the Nawab of Hoti was hers !
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Bue HpNoUuraBLE Rar BaHADUR Lara RAM SARAN DAS: If the
Nawab of Hoti was here I would have said it in his face !

Then, 8ir, as regards the Viceroy’s commission, a number of men of my
community have gallantly served their country, and I might give the name of
Honorary Captain Risaldar-Major Kashinand. Sir, I have travelled all over
gurope and I find that no such distinctions of community are made anywhere

ere.

THE HoNoURABLE Saivip RAZA ALI: 1t was made in the time o !
Aurungzeb and also in Vedic times.  All the fighting was done by the Rajputs. .

Tre HoNoURABLE Rar Bauapur Lara RAM SARAN DAS: No, by
Kehattriyas. I might mention, Sir, that, although I belong to a martial race,
I do not believe that other tribes cannot do equally well. Bir, I know it as a
fact, comng as I do from the Punjab, that the sons of some of the British trading
firms in the Punjab now hold British commissioned ranks. Two are sons of
tailors and one that of a cobbler—I do not see why this martial training should
not be given to other communities.

Sir, His Excellency the Comm-nder-in-Chief has compared us to the
Dominions and said that we are giving the Indian commissioned officers the
same status as the Dominion officers enjoy. In that connection I might say
that India’s case differs from theirs. India is not yet a Dominion and I do
not think there is any near hope of her becoming one. We want Domiion
status equal to what other Dominions enjoy and in case that status is given to
us, then of course this Bill may be introduced. Sir, India had the privilege of
enjoying British commissions from the very beginning and those people who
had the privilege of serving in the army as British commissioned officers have
rendered meritorious service and this fact I hope His Excellency will bear
testimony to. Why should Indian officers be relegated to a junior position
I cannot understand ? Sir, we have in India even now with senior Indian
British comm ssioned officers serving in various positions of responsibility and
under them European officers are also serving. 1 believe, Sir, in the Indo-
British comradeship, and I wish that the comradeship should continue. God
has ordained us to work together and we ought to work together with faith in
each other and with trust in each other.

8ir, my Honourable friend, the Nawab of Hoti, while speaking on this
Bill, suggested a compromise and that compromise was that the present status
of the Indian British commissioned officers should be retained and that say,
8ix cadets for British commiseions taken from the aristocrecy of India and
trained at Sandhurst as was the case before. I do not know whether that
compromise proposal will be acceptable to His Excellency. I have already
8aid, Sir, that in case this Bill is passed and the policy behind this Bill is adopted
then, although the new officers will be called second-lieutenants all the same
India will only regard them as dignified jemadars and subedars.

My Honourable friend Sir David Devadoss observed that the people from

u Madras should be freely taken into the army and that

: a although they have not muscle and bone, they have got
brains in their head. Asfar as Upper India is concerned, they have got muscle,
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bone and intellect, and there is no reason why discrimination should be made in
recruitment. During the war, Punjab was a great centre for recruitmgnt.
Owing to this discrimination, a lot of conversions took place. As far as my
memory goes,—I collected these figures with care and I consider they are facts,
but of course I speak subject to correction—that more than 50,000 people
became Sikhs to go into the army. In the Punjab, Jats from the South-East
Punjab are recruited, but Jats from Central Punjab unless they are Sikhs cannot
be taken. That was the reason which led so many people to adopt Sikhism
in order to enable them to get into the army. Similarly, a number of people
became Christians and some adopted other faiths. Therefore, while a reform is
being carried out, and while, as His Excellency has been pleased to remark, he
wants to make this army a model army, let all classes be taken.

The subject-matter of this Bill was so ably and exhaustively discussed
by my Honourable friend Mr. Sapru that he has not left much for me to say.
J will not be long and I will finish my observations with a few questions which
I beg of His Excellency to answer :

(1) Is it or is it not a fact that hitherto all Indians were granted British
commissions, and what is the reason for this retrograde and reactionary step
which is being taken now in this direction ?

. (2) Isit oris it not a fact that in all Indianizing units, all British officers
will be senior to the seniormost Indian officer and the possibility of a Britisher
being under the authority of an Indian will be completely excluded ?

(3) Isit oris it not a fact that under the present scheme no more Indians
will be appointed to non-Indianizing units and all Indians with King’s commis-
sions already serving in those units will be withdrawn from them and drafted
into Indianizing units with the result that ex hypothesi no Britisher will be serv-
ing under an Indian in non-Indianizing units ? ‘

(4) Suppose two units, one Indianizing and the other non-Indianizing, are
stationed at the same place and an Indian commissioned officer holding the rank
of a major and a British officer holding the rank of a captain come together on &
non-social occasion, will the latter yield precedence to the former automati-
cally ? ' '

(5) Suppose an Indian commissioned officer holding the rank of a captain
and a British officer holding the rank of a lieutenant in a British regiment are
thrown together in their official capacity say, in the course of manoeuvres, will
the former be able to claim precedence automatically and as a matter of right ?

(6) Suppose an Indian commissioned officer holding the rank of a major
is in uniform and passes a British officer. also in uniform, holding the rank of a
captain in a British regiment or in a non-Indianizing unit, will the latter be
under an obligation to salute the former ?

(7) Suppose a general court-martial takes place, by accident or design, to
be composed of an Indian commissioned officer holding the rank of a major,
two Indian captains and two British officers holding the rank of captain, will
the Indian major be automatically and as of right president of the court-m :irtial ?

Of course, Sir, I can see that the last contingency will never arise but con-
fliots will arise under some of the other heads mentioned above. Unless Indians
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can®claime precedence under those circumstances, no amount of camouflage
will satisfy the demands of India’s self-respect and national dignity. I might
say, Sir, that as a policy started by the East India Company, the spirit of self-
respect among Indians was tried to be eliminated. But, Sir, that self-respect is
now reviving and India is regaining the glory which she enjoyed in the past.
8o, Sir, anything which affects the self-respect of Indians is now strongly resent-
ed. I hope, Sir, that His Excellency the Commander-in-Chief will recon-
gider this measure as a statesman, which no doubt he is, and will try to solve this
question in 8 manner which may not lead to discontentment in India. Sir, I
might mention that in the British Empire it is the civilians who are supreme
and the military authorities are subordinate to them. So, Sir, this is not purely
a technical military matter. It is a matter of policy, and I think it is legiti-
mate for the Legislatures to deal with this side, as far as the broad policy 8
concerned. Right is might ; not might is right.

[

With these remarks, Sir, I oppose the Bill.

THE HoNOURABLE Saivip RAZA ALI (United Provinces: Nominated
Non-Official) :  Sir, there is a Persian proverb, azmdst ke bar mdst, which
means, ‘ We arc the authors of that from which we suffer . T am forcibly
reminded of that Persian proverb when going into the question of granting
commissions to Indians and Indianizing the army in India. 8ir, T mugt make
it plain at the outset that I am by no means enamoured of the provisions of the
Bill that is before us. But unfortunately, having regard to the course events
have taken during the past nine years and more, I do not see any way of escape.
His Excellency the Commander-in-Chief, in the course of his speech yesterday,
referred to the want of experience of some at any rate of our political leaders.
1, for one, Sir, while on this Bill, plead guilty to the charge. I have no doubt
whatsoever that it was an evil day when the political wisdom of India in 1925
and 1926 decided to have an Indian S8andhurst at Dehra Dun and to train there
young men of the country to whom commissions were to be granted afterwards.
They were to be sent to Dehra Dun instead of being educated at Sandhurst.
What does that show ? That shows that whatever may be our acumen and our
ability to deal with political questions, for reasons into which I need not enter,
1 do not think we have that experience or that up-to-date knowledge of military
affairs which would enable us to take a sane and practical view. Had political
leadership in India taken a long view of things, it would undoubtedly have
declared itself against the establishment of any military college in India and
would have insisted on our young men proceeding to Sandhurst to receive exact-
ly the same kind of education as is given to English lads who want to adopt the
soldier’s profession. That unfortunately has not been done. Some of our
best political thinkers were members of the Skeen Committee which made its
report, the date of which is not given but I believe it was some time in 1927.
A study of this report goes to show that our leaders in 1927 after mature consi-
deration thought that the only way of expediting the pace of Indianization was
to have a college at Dehra Dun which would enable us to train a larger number
of young Indians than could possibly be found room for at Sandhurst. No
doubt, Sir, they were guided by the best of motives. The further misfortune

- was that the mistake committed in 1927 was perpetuated by us in subsequetit
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years between 1927 and 1930. As this House knows, in the meantige the
Report of the Simon Commission dealing, among other things, mt}l Inde_n
defence, had been published, and I need not describe the reception with
which the Report of the Commission met. But it was unfortunate that we
adhered to our insistence on having this military college. The Government of
India, to their credit it must be said, in their despatch dated 20th September,
1930, reviewed the whole position very dispassionately, and though some of us are
found today to be the loudest in our denunciation of the present Bill, yet it is
refreshing to remember that this aspect of the question was put before the Sec-
retary of State by the Government of India themselves. 'I cannot say that the
whole Executive Council of the Governor General was united on that question,
but to his credit it must be said that there was at least one Indian member on the
Governor General’s Council who emphasised very properly the point of view that
is suggesting itself to the opposition today. At page 141 of that despatch of the
20th September, 1930, it is said :

““ One of our Indian colleagues has expressed the view that it would be better that
India should continue for some time yet without a military coliege of her own, than that
Indian officers should come to be regarded as possessing qualifications inferior to those of t)'J;elr
British contemporaries in the Indian Army. He fears that this argument of inforiority "—
which, 8ir, i« just the argument that has been threshed out for the past two or three d.a):e—.—
** might bo used to rotard tho pace of Indianization in future, and he ?bsaryeg that p‘ it is
found necessary for young Indians appointed, for instance to the Indian Civil Service, or
the Forest Service after open competition in India, to be sent to Europe for further
training, a period of training in England would scem equally necessary for young Indian
officers of the army .

The Executive Council it seems attached so much importance to the views
of this Member that they have proceeded to give further expression to his
views later on. I will crave permission to quote only one more passage.

“ He further urges that inasmuch as any expansion of Indianization will involve &
decreasc in the number of British officers of the Indian Army, there should be less dxﬁicult'y
in accommodating an increasing number of Indian cadets at Sandhurst. If therefore His
Majesty's Governument could arrange to secure the admission of Indian cadets to Sandhurst to
the extent which the progross of Indianization required, there would be grounds for postpon-
ing the establishment of an Indian Military College for a considerablo time to come. An
Indian military college is8 moreover bound to be expensive, both in its capital cost and in
its recurring charges, if it is to bo founded and maintained on lines comparable to Band-
hurst. He anticipatos that, from the political and financial, as well as the military points
of view, the alternative of retaining Sandhurst may find some support .

Unfortunately, Sir, Indian political opinion declared itself against it. The
question, as Honourable Members are aware, was taken up by the Sub-Com-
mittee of the Round Table Conference on Defence ; and there again, in spite
of the fact that some most prominent Indian leaders were there, it was decided
that in order to give effect to recommendation (a) at page 87 cf the Sub-Com-
mittee’s Report—

* A training college in India he established at the carliest possible moment in order
to train candidates for commissions in all arms of the Indian defence services. This college
should also train prospective officors of tlio Indian State Forces .

Now, by virtae of this recommendation a Committee was appointed by the °
Governor General in Council consisting of the representatives of British India
a8 also of the Indian States, and that Committee, as we know, was presided
over by His Excellency the Commander-in-Chief. That Committee went into
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the whole question very carefully and has made certain recommendations and
to a very large extent those who are responsible for the policy of the present
Bill have taken very carefully into consideration the recommendations made
by the Indian Military College Committee presided over by His Excellency.

Sir, if I had a clean slate to write upon, I would write, “ No Dehra Dun ;
no College at Dehra Dun ”. I would send all young Indians to Sandhurst and
Woolwich to be trained there, even though it retarded the pace of Indianiza-
tion, because I am oonvinced that if you train young men, either for civil or
for military duties, in two different countries, it is impossible for standards i
both countries not to differ. You are bound to have different standards.
That is the reason why so many men who come out successful in India in com-
petitive examinations are sent to England for a period of training as probationers.
But unfortunately we have not got a clean slate to write upon. What are we
todo ? Is it possible to abolish the Military College at Dehra Dun, on which
a very large sum of money has been spent ? The obvious answer is “ No .
The experiment must obviously be given a trial and if you are to give the ex-
periment a trial, I do not see what alternative you can adopt exoept to proceed
on the lines and on the policy embodied in the present Bill. 1 need not repeat
that the present Bill is not an ideal one ; it is by no means a perfect Bill. But
what else can we expect under the ciroumstances ? The Bill makes an honest
attempt-—everyonc will have to agree—to solve satisfactorily the present pro-
blem, the problem as the Government of India has found it today circum-
scribed by public opinion on all sides. Therefore I think it is by no means
unreasonable to expect that the Bill will find that measure of support to which
it is entitled. In the course of the debate that has proceeded on this Bill re-
ference was made to the question of pay. Ihavea very few words to say
on that question. Sir, if Indians expect to get the same rates of pay as
those which are allowed to Britishers who come out to this country at very
oonsiderable inconvenience to themselves—at the sacrifice of their health and
personal comfort—they are very sadly mistaken. Not only that; I have no
hesitation whatsoever in going further and saying that it is decidedly unpatriotic
for an Indian to claim the same rate of pay as that which is granted to a Euro-
pean, I should say, Britisher, dging the same sort of work. In passing, I
would refer to the Resolutions passed by the Indian National Congress beginn-
ing right from the year 1885 when the first meeting took place down to the year
1907, emphasising, emphatically urging that Indians should be paid less than
Europeans for doing the same work. The Indian National Congress no doubt
principally had the civil departments in its mind. But whatis true of civil
departments is equally true of the army.

I would make, Sir, only one more reference to the speech of His Excellency
the Commander-in-Chief. He spoke very spiritedly yesterday. Having sat
in this Council for a very large number of years, I would urge my colleagues to
take into consideration not so much the letter of the speech of His Excellency
a8 the spirit by which His Excellency was guided. The Commander-in-Chief
is a distinguished soldier. We know soldiers are in the habit of not mincing
matters but saying what they feel. They are not in the habit of caling 8

-
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spade an instrument for cutting ; they call it a spade. But after all it io not
8o much the language as the substance that matters. It is the spirit which
should be taken into consideration by us. In this connection I might mention
what happened to me when I was a junior member of the Bar. Years ago,
8ir, when I was a junior member of the Bar, like most juniors I spent most of
my time in reading law—various Acts of the Legislature, Indian Law Reports
and Case Law in particular. As ill-luck would have it, clients had a habit of
coming to me in those days explaining their cases, which I was very glad to take
up ; and winding up by saying, “ You might in this connection look up 5 Indian
Cages, page 379 . Now, Sir, that wae to me what a red rag is to a bull, and
I assure the House if I could have afforded it I would have given up the brief ;
but unfortunately it is not open to any struggling junior to give up a brief.
What I mean—

« TeE HoNouraBLe THE PRESIDENT: May I remind the Honourable
Member that we have got three important Bills to dispose of ?

Tee HoNoURABLE Saivip RAZA ALI: Sir, I was dealing with the most
important part of my personal story! (Laughter.)

I will shortly bring my remarks to a close. Sir, I revolted against the
idea of a man who knew nothing about law, which was my profession,
which was my business, which was my concern, telling me as to what ruling
would be helpful to me and where it was to be found. I, for one, have no doubt
whatsoever that the feelings of His Excellency the Commander-in-Chief are
very similar to the feelings which I had about 25 or 26 years ago of resentment
against the client telling me where the law favourable to him was to be found.
But we know that His Excellency is very friendly ; he has done a lot for the
countrv. We also know the ways of soldiers. Perhaps this House knows
a8 to what passed between Lord Rawlinson and Lord Inchcape when the latter
presided over the Inchcape Committee, the Retrenchment Committee in 1923 ;
hot words were exchanged, but that did not mean that any unpleasantness
was left behind. Similarly I do hope that His Excellency’s speech will be taken
in its true spirit, and I appeal to His Excellency who, after all, moulds the mili-
tary policy of India, to help India to his utmost. I gratefully acknowledge that
His Excellency has done a lot for the country. I do not want to repeat what
has been said, but the real time when India will stand in need of His Excellency’s
help will be after the provisions of this Bill are placed on the Statute-book and
when they are put into force. I have no doubt that His Excellency will do what
he can to make the path of deserving Indians who pass out of Dehra Dun easy
and as long as His Excellency is in this country no more will be heard of invi-
dious distinctions between British officers of the Indian Army serving in this
country and Indian officers who have qualified at Dehra Dun.

Sir, I support the Bill.

His ExceiLeNcy THE COMMANDER-IN-CHIEF : 8ir, before I reply
to the many remarks that have been made on this Bill which I am piloting
through the House, I would ask your leave, 8iv, to make a short personal
statement. Yesterday we were all engaged in a debate that could be correctly
described as lively, brisk, or by other journalistic phrases. Members of the
Opposition who opposed the Bill threw fighting speeches across the floor of the
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House at me, and I enjoyed it ; but I am a fighting man, and am always ready
to stand up to them, toe to toe, and give them back as good as I get, and
better if I can. I shall seldom win, as I have neither the fluency nor the
Parliamentary experience of many of my Honourable colleagues opposite.

But I am the last, 8ir,—in fact I should be very unhappy if I thought
that anything which I said in the House yesterday left & feeling of soreness
and injury behind. I am the last to wish to do this.

My Honourable friend, Sir Fazl-i-Husain, informed me last night, and
I have been told since, that Honourahle Members opposite took exception
to a phrase of mine in which I employed the expression “irresponsible
criticism ”’.  After breakfast this morning, the reporter’s version of the debate
was put in my hand, and I looked it through and found that I had never used
that expression at all. If Honourable Members thought that, in anything
1 said, T meant that they as responsible politicians were not sufficiently res-
ponsible to offer criticism, or that they had not every right to do so if they
wished, T unreservedly withdraw it.

Now, Sir, I will endeavour, aithouglh it is rather a hard task, to refer to
some at any rate of the remarks that have been made by Honourable Membere
on this Bill. I have tried very hard to take notes as they made them but
what with the noise of Members constantly going out, which in some cases
when Honourable Members opposite are speaking assumes the a;{)};eara.nce of
a flood, and what with the noise the jampanis make outside and being rather
deaf myself, I do not think I was able to catch everything they said. But
although they ranged over a very wide field and many of them had not much
relation to the Bill, I will try and refer only to those points which struck me
a8 being either of major importance or-—no I will not say new to the dis-
cussion because they certainly were not. I still think Honourable Members
opposite were inclined to make mountains out of molehills again, and they
certainly were inclined to impute motives to Government and to me which
have no foundation in fact, and to weave into our intentions a deliberaté
insult to Indians which I can lay my band on my heart at any rate and say
I bad not the slightest intention of offering.

I think we can say that the most important points that came up resolved
themselves under three heads—at least those three seemed to me to run as
a constant theme through the speeches of most Honourable Members. The
first was their reiterated demand for absolute equality of status for the new
Indian commission with the full King’s commission. The second was 4
demand for equality of pay, pension, ard leave rules.

Tue HoNourasLe Panmir PRAKASH NARAIN SAPRU (United
Provinces Southern: Non Muhammadan): Not of pay.

His ExceLLency THE COMMANDER-IN-CHIEF : And the third was,
rather to my surprise, a rencwed demand that the English Sandhurst and
Woolwich should again be opened to Indian cadets. Well, I will take these
in order.

All the speakers were inclined to put the blame on the Government of
India, and on me as their adviser, for the fact that the new commission does
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not in fact carry absolute equality of status. I did not say, and I never
have said, that we ever intended that there should be at this motent com-
plete equality of status, for, as I have already explained, no one responsible
for so big a thing as the defence of India could possibly agree that such com-
plete equality should take place at first. But what they do not give us credit
for is that it was quite impossible for us to over-ride the King’s prerogative
and give power to the new Indian commissions over full King’s commissions.
That was never even dreamt of when the King’s commissions were first
granted, and when ] say this I am referring of course to the full King’s com-
missioned officers of the British Service, who come into the picture when we
talk about mixed brigades and mixed formations which we have heard so
much about in this debate.

Now, we have already advised, Sir, that there shall be full reciprocity
between the commissions in the Indian Army. That has been accepted,
end I venture to think that this is a very big concession indeed and one which
I take leave to think a few years ago no one in this House or in India ever
dreamt we should have conceded. It ir not a case of racial discrimination or
inferiority. It is the fact that a full King’s commission confers powers and
privileges of which we are naturally very jealous, and we who had our King’s
commissions a few years ago never thought that we should come under the
command of any Dominion officer or any Indian officer. If that is so, I think
if we are prepared already to have full reciprocity between those commissions
in the Indian Army, we have indeed gone a long way from that position.

Another victim of the indignation of Honourable Members opposite has
been again the War Office. I would again repeat, Sir, that the War Office
do not dictate to me or to the Government of India their policy, but, Sir, when
it comes to a question of their own King’s commissioned officers being subject
to a command which was originally never intended, surely they have just as
much right to stick up for their own officers as you have to stick up for what
you consider to be the rights of yours. Surely that is just. It is obvious—
and it has been admitted by most speakers—that there can be no question
for a very long time of command of mixed formations, and if we think, when
that time arrives, that Indians will not have proved themselves to their brother
British officers to be fully equipped to take command if necessary, well,
then, we had better shut up shop altogether before it is too late and confess
that both you and we have been wrong. I for one do not feel that.

The Honourable Mr, Sapru persisted in referring to the Act as an Act by
which regulations would be made. I thought I had made myself quite clear
that the Act had nothing whatever to do with them, and that regulations
would be made in future by alterations in the King’s Regulations which would
confer that power. He referred also to the Report of the so-called Rawlinson
Committee. I won der if he knew what statements were made in that
Committee ? That report has never been published—it is & secret document.
The evidence was taken in camera and a great many Indians gave us opinions
in that Committee which are hardly in consonance with the ones they are in
the habit of expressing now. He also referred to what he called the opinion
of the Defence Sub-Committee of the Round Table Conference. He was
right—that is what it was. But I am unaware that the Round Table



T4 . COUNCIL OF STATE. [6a SEPT. 1934,

[His Exgellency the Commander-in Chief.]

Conference had any power of passing orders, or for the matter of that any
power of binding those who came after them, any more than one Government
can bind the Government which succeeds it. Their views were merely

expreasions of opinion.

- Many Honourable Members were anxicus that exaot rules should be
laid down in the King’s Regulations specifying the occasions on which subordi-
nate commanders would grant extra powers to the officers with Indian
commissions. What I imagine will be the case is that the King’s Regulations
will give general powers to the Commander-in-Chief and the Commandersin-
Chief will issue detailed instructions under those powers defining, so far as
he is able or so far as it is possible to foresee them, the different occasions on
which it will be necessary to confer such powers on the Indian commission.

Some Honourable Members referred to the superior powers of the full
British commission as being automatic. They are not automatic. They
are conferred from time to time by special rules in the King’s Regulations.
Certain speakers accused the Government of springing this commission on
the country and upon the country and suggested that it was a surprise to
them. That is quite contrary to the facts. A communiqué to this effect
was issued in July, 1932, and T find it on page 1466 of the Legislative Assembly
debates. ’

The Honourable Mr. Sapru, and quite a number of other speakers, made
what is to me the most surprising request that Sandhurst and Woolwich should
once again be opened to Indians as well as their own Indian Sandhurst. I must
say that my Honourable friend Sir Fazl-i-Husain told me a long time ago that
this demand would arise. But he is a very wise politician and T am onlya
soldier. 'Tome, as & soldier, who heard sitting in another place what appeared
to me as a soldier bitter speeches and loud demands for an Indian Sandhurst,
and the requests to know why India should not be considered capable of having
her own Sandhurst, and make it just as good as we have it in England, it comes
rather as a surprise to hear that there are still many advocates who would like
to go back to the old practice. Most speakers went out of their way to empha-
sise the inferiority complex that would be experienced by boys who come out
of the Indian Sandhurst vis-a-vis their comrades who come out of the English
Sandhurst. If that be the case, why on earth do they wish to prolongand
emphasise that difference ? 1t seems to me that there is no sense in such &
request. 1 may mention that the English Sandhurst and Woolwich accept no
cadets at all from any other Dominion except New Zealand. That is because
New Zealand has not got her own college, and you are now in the same posi-
tion as the other Dominions.

1 must confess that the Honourable Mr. Sapru became somewhat mixed
1 thougbt, or perhaps 1 did not understand him, when he was talking about
the Dominions. For the life of me I cannot see what this status of the Dominions
as opposed to the present status of India has got to do with the powers of com-
missions. If that is the case, one would imagine that the Dominions, feeling
themselves so vestly superior, a8 the Honourable Mr. Sapru says they are,
would be the first to object most strongly to the inferiority of the powers of com-
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mand that their commissions confer on their own officers. 1 commaided a
great many in the war, New Zealanders and Australians, We fought together
throughout the war alongside each other. I never heard the word *“ inferiority ”
mentioned on either side. 1 heard the word ‘ superiority ”. I often heard
the English claim they were better and the Dominion claim they were better.
That is what we encourage in the army. We encourage people to think they
are the best, and yet so many of you are trying to encourage your men to think
of their inferiority. Such a pity, I think.

Again, Sir, the Honourable Mr. S8apru quoted as something better than

Thdia was going to get the fact that the Governor General in Canada had the

power of deciding the occasions on which their commission should over-ride
ours, or vice versa. If that is the case, why does he object to the Commander-
m-Chief and his commanders deciding the same thing out here ?  After all, the
Commander-in-Chief does not act on his own out here but under the direction oi

the Viceroy.

Tue HoNouraBLE Panpir PRAKASH NARAIN SAPRU: May I just
explain ? The position in Canada is that the Governor General in Council, that
18, the responsible Government, has power to decide the occasions on which
command will be given in the interests of the unity of control to an imperial
officer. That is very different from the position which is visualized here.
Normally, it is the Dominion officer who has the command. It is reserved to
the responsible Government in the interests of unity of control to decide the
occasions on which command may be given to an imperial officer.

His Excerrency tve COMMANDER-N-CHIEF : I thank the Hon-
ourable Member for his explanation, but I am afraid I still do not see much

difference in it.

As T have said, it will be a very long time before the difficulty arises of com-
mand in mixed formations. But if it should happen to arise before the question
should have been definitely settled Ly regulation, what is more easy than to
ensure that the formations concerned have only Indianizing units, and we will
remove the British units from them if they feel so strongly about it. That will
remove the cause of friction. I am myself perfectly certain that friction will
not arise.

The Honourable Mr. Sapru has asked for a definite, simple, direct statement
of the occasions on which the power of commanders and others will be exer-
cised to give Indian commissions special power of command. I cannot possibly
give you every occasion on which that question would arise, but a few of the
more ordinary ones would be such cases as garrison boards, garrison committees,
garrison duties, such as officer of the day, station staff officer in places where
there are such, junior and other staff appointments such as brigade major
and staff captains, and so on, and, on those occasions, there is not the slightest
doubt that the commander with the senior commission would obviously take
precedence. On manoeuvres, I can scarcely believe for a moment that any
one would be so small-minded as to object to command being exercised by the.
senior officer on tho spot. In the case of staff officers, they will certainly have
special powers given to them, as in the case of Dominion commissions, for you
must remember that staff officers do not speak of their own volition ; they speak
with and for the mouth of their commander.
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‘One or two Honourable Members made use of what I think very disagree-
able terms— racial disermination ” and * segregation ”, both of which
I strongly controvert. It is very fashionable among Indian politicians to refer
to the present Indianization as segregation, and they do it purposely, I am afraid,
because they mean by that term the disagreeable use of the word which we malke
when we segregate people for infectious diseases or something like that. I say
to them again, as I have said so many times, that if we reverse the position, if
they, and not we, were responsible for the safety of this country, and we were
the new officers and they were the old, would they not wish to find out fer
themselves as quickly as possible whether we were going to be a success or not ?
If this is 80, how many years would it take to find out if the two classes of officers
were to serve together in the same units ? It will take long enough as it is, but
at least we intend that these Indianizing units shall be purely Indian as soon as .
possible, and we shall then see whether they can stand on their own legs or not.
Otherwise, if they were mixed together indefinitely, we should never find
out.

Now, I am very sorry to have to differ with my Honourable and gallant
friend, Nawab Sir Mahomed Akbar Khan. Heand I are old soldiers. We think
alike. He made a special case for youths of aristocratic families being allowed *
special privileges for attending the English Sandhurst and Woolwich. T think
the Honourable Member has forgotten, when he says that, how loudly India has
cried in the past four years for democratic institutions. They have cried
for it loudly and they are in process of getting it. I can only hope that those
who cried for it will not find that they have exchanged King Stork for King
Log. Butif you have asked for democratic institutions and are going to get
them you cannot have it both ways. You cannot have democracy in the civil
services and elsewhere in India with equal opportunity for all and retain the
army as an aristocratic preserve. But I will tell my Honourable and gallant
friend, or I will get him to come behind the President’s chair where we cannot
.be heard and I will whisper in his ear that I absolutely agree with him. He
and I have served for many years in the army and we know that the people
who make the best officers are the people whom God has born in that position.
But we in England, I am sorry to say, have long ago departed from that
position, and commissions in the army are now open to any one who can pass the
examination or go through the ranks.

Tue HoNoUuraBLE Major Nawap S,m MAHOMED AKBAR KHAN
(North-West Frontier Province : Nominated Non-Official): May I interrupt
His Excellency for a minute, 8ir. Even nowadays in England we know, 8ir,
that there are special cavalry and infantry regiments which are more or less
the preserve of the gentry of England.

His ExceiLency THE COMMANDER-iN-CHIEF: That may be so
* in practice, but it has certainly never been officially admitted.

The Honourable Mr. Mehrotra again harped on the question of the War
Office. Ihave already referred to that and I tell him again that it is not a ques-
tion of the War Office in this case. Itis a question of law, and the opinion of
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the Law Officers of the Crown, Neither the Government out here, nor the War
Office, nor 1, nor any one else, can pass orders which encroach on the King’s
prerogative.  The Honourable Mr. Mehrotra five times in the course of his
speech said he had now come to the principal objection to the Bill. Sir, I am
rather confused in my mind as to which was the principal objection, but one
of his chief objections was the Indian officer getting less salary than his British
comrade. I spoke about this yesterday, so I will not repeat what I said but
will merely say again that I cannot for the life of me understand why a man
sarving in his own country should have the same salary as a man who is
banished from his country ; and I will say again that I cannot for the life of me
understand why that should confer any sense of inferiority at all, when I
myself feel no sense of inferiority from the fact that I and my officers of the
British Service draw much less pay and pension than do the British officers
of the Indian Service.

I could not hear much of what the Honourable Mr. Chari said, but he seemed
to harp for a considerable time on the fact that the army out here was what he
pleased to call an army of occupation. Well, if the phrase pleases him I make
him a very kind present of it. I will only say to him that the efficiency and

*discipline of the army out here and its gallantry are one of the chief reasons
why he has had a successful life himself and is sitting where he is today. It
has been the means at any rate of ensuring that India is kept so quiet that His
Majesty’s subjects have been able to go about their lawful occasions without
let or hindrance. He also talked vaguely about what he called automatic
promotion. I do not know whether he means automatic promotion without
efficiency or examinations. I have been for a long time in war in my life and
T can assure him that it is dangerous enough with the trained officers we have
without adding to the danger by automatic promotions.

The Honourable Mr, Hossain Imam again talked a great deal about the
Bill doing an injustice by differentiating between Sandhurst and Dehra Dun.
Now that, as long as I have any influence, I intend shall not take place in
Indian units. If I hear of any young Indian gentleman who presumes to
arrogate to himself superiority over his comrades because he has been at
Sandhurst while his comrades have only been at the Indian Sandhurst he will
find himself out of the army before he knows where he is, or he will remain
in it with such a flea in his ear that he wont know where he is for at least a
year. He has also said again that the army, in case of another war, will not
fight for India ; it will still be under the War Office and will go and fight for the
Empire. If that Empire were in real danger again, surely India would be
very foolish if she did not fight for it # Surely if the Empire falls, India falls
with it ? And if Indians complain about an inferiority complex under British
rule, I wonder how they would classify that complex under German rule ?

One speaker said it was quite ridiculous to say that we would give Indians
full power of command for fear they might make mistakes in war. He said
he had been reading Lloyd George’s book, which I too have read, in which he
said throughout the whole of one volume that all the generals, allied and
enemy, were very stupid men who did nothing but make mistakes. I am
quite sure we did make an infinity of mistakes, and I consider myself very
fortunate in that I may have made fewer mistakes than others and am standing

M121C8
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here perhaps because I had no opportunity of making more. But in that
book Mr. Lloyd George never said one word about the ghastly and miserable
failure politicians and statesmen have made in the affairs of the world in the
14 years they have had to reorganize it. We took four years to win the war,
and I dare say we took too long. But the politicians have had 14 years, and
you have only got to look around you in the world to see what a wonderful
success they have made of it. '

1 seem to recollect, Sir, that when the commissions were given to the Indign
Air Force and the Indian Air Force Act was passed, it was received with ac-
clamation by both Houses of the Legislature in this country. If that is so,
their present attitude to the Bill under consideration is absolutely incom-
prehensible. The Air Force Act which you passed and referred to in such
glowing terms is exactly the same with reference to the Air Force as this Bill
is with regard to the army. To my Honourable friend Sir Fazl-i-Husain,
with all his experience of Indian politics, that may be an open book ; but to
me as a simple soldier it is one of those dark mysteries which 1 shall
never understand.

I have now finished my remarks on what Honourable Members have said,
and I can only hope, Sir, that what 1 have said will induce thein to realise that
this Bill is proposed and has been advanced purely in the interests of the army
in India, an efficient army, and in no way is it intended to produce inferiority
or a feeling of inferiority in any of our future Indian comrades.

Tue HoNoURABLE THE PRESIDENT :  The Question is :

“ That the Bill further to amend the Indian Army Act, 1911, for certain purposes,
an pasged by the Legislative Assembly, be teken into censideration.”™

The Motion was adopted.

Clauses 2, 3 and 4 were added to the Bill.

TaE HoNoURABLE THE PRESIDENT : The Question is:

* That clause 5 stand part of the Bill, *’

The Honourable Mr. Sapru and two other Honourable Members have
given notice of an amendment, and I would like the Honourable Member
to deal with the question of law only at present—whether this amendment is
admissible and within the competence of the Government of India Act.

Tae HowouraBre Panpir PRAKASH NARAIN SAPRU (Unjted
Provinces Southern: Non-Muhammadan): 8ir, so far as the question of
12 Noox law is concerned, I will put my case before you. The
) Indian Legislature, as we know, is a non-sovereign
Legislature. It derives its authority from an Act of the British Parliament
and the limits of the powers of the Indian Legislature are enunciated in section
65 (1) (d) of the Government of India Act. We have therefore to see whether
there is anything in section 65 (1) () which prevents this Legislature from
dealing with my amendment. Section 65 (1) lays down,—I will not read clauses
(a), (b) and (c),—I will read (d) :
‘ The Indian Legislature has power to mako lawe—

(@) for the government of officers, soldiers, airmen and followers in His Majesty’s
Indian forces, wherever they are sorving, in so far as they are not subject to
the Army Act or the Air Forco Aet™. ’ ’
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My submission is that the sub-section defines the territorial jurisdigtion. , The
words ““ His Majesty’s Indian forces ” they have territorial oonnotatlon and
not a racial connotation. I read the words ““ His Majesty’s forces” as His
Majesty’s forces servmg in India, so far as they are not subject to the Army
Act. My submission is that the present Bill creates a new class of officers
which was not contemplated by the Army Act of 1879. Therefore this amend-
ment will not affect the Army Act, 1879, at all, because you are creating a new
class of officers, and this class of officers is not contemplated by the Army Act
of 1879. What the amendment does is to define the status and powers of
officers who are being created by this Bill. The Indian Legislature, I submit,
Sir, can define this status and powers. The Army Act or the Regulations
framed under the Army Act could not have contemplated the creation of a new
class of officers, and therefore the Army Act cannot be said to apply to this
new class of officers. Sir, section 71 of the Army Act and the King’s Regula-
tions mace under that Act deal with the status of British officers. They deal
with the status of British officers. Section 71 (1) of the Army Act runs thus :

** For tho purpose of removing doubts as to the powers of command vostod or to be
vestad in officers and others bolonging to His Majosty’s forces, it is hereby declared that
His Majesty may, in snch manner as to His Majesty may from time to time soom moot, make
regulations as to the porsons to be invosted as officers, or otherwise, with command over
His Majosty's forcos, or any part thoreof, or any person bolonging theroto, and as to the
mode in which such command is to be oxcreised ™.

So far as iy amendment is concerned, it does not affect British officers at all.
It merely affects Indian officers. I am defining the status of Indian officers,
not of British officers. Therefore it does not affect British officers at all. The
power of the King to make Regulations about command is not an exclusive

power, and therefore my submission would be that it would be open
to the Legislature to lby down certain rules in regard to conmumand.
If the King chooses to make any regulations, then those regulations
would override the clauses in our present Bill. Then. Sir, my amend-
ment does not in any way seek to repeal the Army Act, 1879. There
is just one other argument which I would like to advance and that is
about the King’s prerogative. Let us understand what the King’s preroga-
tive is. The King’s prerogative is the residuary or discretionary power
which vests in the King at any time independently of the statute. If there is
any statutory power then there is no question of the prerogative at all, because
prerogative is different from statutory powers of the King and here you are
relying not upon the King’s prerogative, but upon the statute ; and therefore
it has not been shown that there is any statute which bars the jurisdiction of
the Indian Legislature and I therefore submit that the Indian Legislature is
competent to deal with this amendment.

Tue HoNoUraBLE THE PRESIDENT: Rai Bahadur Lala Mathura
Prasad Mehrotra, you have also given notice of a similar amendment. Do you
wish to speak on the legal aspect of the amendment ? I have carefully gone
through the debate which has taken place in the Lower House and I would
like to hear if you have got anything more important to add ¢

Tre HonouraBLE Rar Bamapur Laia MATHURA PRASAD

MEHROTRA (United Provinces Central: Non-Muhammadan): I do not
want to add to what has been said by my Honourable friend, Mr. Sapru. :
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His ExCELLENcY THE COMMANDER-IN-CHIEF ; 8ir, I would like to
make a statement on behalf of Government. Naturallly, Sir, we propose to
leave the question of the admissibility or otherwise of this amendment entirely
in your hands and I shall merely confine myself to stating the position adopted
by the Government of India in consultation with His Majesty’s Government in
the situation created by the Chair’s ruling in the other Chamber in favour of
the admissibility of the identical amendment moved in that Chamber. As was
explained in the statement made by.the Honourable Sir Joseph Bhore in the
Legislative Assembly on the 27th August, Government have consistently
maintained that the Indian Army Act which, besides providing for the legal
status of Indian officers of the Indian Army, deals only with discipline and
kindred subjects, is no place for provisions governing command, rank and
precedence, which ordinarily find a place in the King’s Regulations for the
army. Government, therefore, confined themselves to giving a guarantee in
connection with the present Bill that provision would be made in those Regu-
lations for complete reciprocity of powers and privileges within the Indian
Army as between Indian commissioned officers and British officers of the Indian
Army.

In consequence, however, of the feeling i the Assembly that statutory
provision should be substituted for the verbal assurance which had been given
on behalf of the Government regarding the command, rank and precedence of
Indian commissioned officers, the Government of India made inquiries of His
Majesty’s Government, regarding the inclusion in the Bill of a clausc on the
lines of the amendment proposed by Sir Abdur Rahim, but limited in scope to
the regulation of these matters within the Indian Army. To this His Majesty’s
Government’s reply was that it was impossible to accept such a proposal
because the question at issue was one of His Majesty’s prerogative,

THE HovouraBLE THE PRESIDENT : T am only concerned at this stage
with the legal aspect. The Bill before the Council, as passed by the Legislative
Assembly, is further to amend the Indian Army Aoct, 1911, for certain purposes.
When this Bill was before the Legislative Assembly, Sir Abdur Rahim moved
an amendment to insert a new seotion 7(a) in the Act VIII of 1911 to the effect
that :

* the status and opportunities for promotion and power of command, rank and prece-
dence of the Indian commissioned officers in the Indian Army shall be the same as that of
the British officers in the Indian Army in all unite and formations .

On a point-of order an objection was taken on behalf of Government that the
amendment proposed was not within the competence of the Indian Legislature.
The admissibility of this amendment was fully discussed and my brother
President of the Assembly, the Honourable 8ir Shanmukham Chetty, ruled that
the amendment was within the competence of the Indian Legislature. This
smendment was, however, ultimately rejected by the Legislative Assembly and
the Bill has come before this Council without the incorporation of the said
tmendment. The Honourable Mr. Sapru and some other Honourable Members
have given notice of an identical amendment as moved in the other House to
insert a new section 7A in the Indian Army Act, 1911. Whether any objection
is taken or not in this House by Government or any other Honourable Member
to the proposed amendment, it is my duty to ascertain if the amendment is
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within the competence of the Government of India Act. The question of the
admissibility or otherwise of this amendment has received my anxious consldera-
tion in the course of which 1 have naturally accorded to the ruling from the
Chair in another place the respectful attention which it deserves. Where a
point of order arising in this Chamber has already been decided in the other
Chamber, I should always prefer if possible to associate myself with the deci-
sion reached in the other Chamber, but on this occasion my consideration of the
question at issue has led me to so definite s conclusion that the amendment is
one which I ought not to permit to be moved that I should be failing in my
duty if T allowed my sense of the desirability of uniformity of ruling between
the two Chambers or my high sense of the respect due to any decision by the
President of the other Chamber to deter me from ruling in accordance with
my own conviction that the amendment is out of order.

It must be borne in mind that the Government of India Act is an Aot of the
British Parliament and emanates from the supreme authority of the British
Parliament. Secction 65(1)(d) of the Government of India Act provides the
Indian Legislature with powers to make laws for the government of officers,
soldiers and followers in His Majesty’s Indian forces wherever they are serving
in 8o far as they are not subject to the Army Act or the Air Force Act. The
reference therein is to officers, soldiers and followers in the Indian forces. The

.ruling in the Legislative Assembly was to the effect that the connotation of the
expression “ His Majesty’s Indian forces ” is territorial and not racial and that
the expression includes both Indian and British officers serving in the Army
in India. A comparison of the language at the commencement of sub-section
(Z) of section 180 of the Army Act, whereby it is provided that :

‘“ in the application of this Act to His Majesty's forces when serving in Iudia the
following modification shall be made ™
with the language used inr sub-section (2) of that section which provides that—

‘“in the application of this Aot to His Majosty’s Indian Forces tho following
(different) modifications shall be mado *’
may suggest that the expression “ His Majesty’s Indian forces ** is synonymous
with what is commonly called the Indian Army and does not in¢lude the per-
sonnel of the British Army while serving in India. But, in any event, British
officers of the Indian Army and the British officers of the British Service who
would be with them in the mixed formations which the proposed amendment
refers to are in all respects subject to the English Army Act. This follows
clearly from section 180 of the English Army Act. In enacting a law whioch
proposes to provide that the status and opportunities of Indian commissioned
officers shall be identical as those of British officers in the Indian Army, we are
legislating for the British officers no less than the Indian commissioned offi-
cers. The conferment of equal status and powers of command, rank and
precedence on the Indian commissioned officer will enable him to exercise such
powers over a Britich officer of the Indian Army who is his junior in standing
and rank, though the latter may be subject to the English Army Act. The
English Army Aot does not contemplate or recognise the exercise of rank,
command, etc., over him by such an officer. By virtue of the proposed provi-
sion, a new class of officers is oreated to whom a British officer governed by the
Army Act may in certain oases be subordinated while such sul >rdination did
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not exist under the English Army Act. It will be seen therefore that the
amendment undoubtedly relates to the status and opportunities and precedence,
eto., of the British officers in the Indian Army—they are provided for in the
amendment—and, therefore, as the amendment relates to Bntnsh officers
who are subject to the jurisdiction of the Army Act, it is wltra »ires under sec-
tion 65(1)(d) of the Government of India Act.

Section 7 of the Indian Army Act, VIII of 1911, deals with four clgsses ?f
‘officers: (1) British officer, (2) Indian commissioned officer, (3) ' Viceroy’s
commissioned officer, and (4) officer. I will therefore examine the position more
closely and in greater detail. The Honourable Mr. Sapru’s amendment seeks to
regulate the mutual powers of command of the British officers of the Indian
Army and of the Indian commissioned officersand therefore it is oppos?d to thp
letter and spirit of section 71 of the Army Act which Iays down that jt is for His .,
Majesty to make the regulations as to the persons to be invested with command
over His Majesty’s foroes and as to the mode by wh'ch such command is to be
exercised. It is clear that the amendment will affect the status of those British
officers whose status is derived by the King’s Regulations made under section
71 of the Army Act. It must be borne in mind that the provisions in the King’s
Regulations that deal with powers of command only relate to such powers as
between officers of various categories of His Majesty's land forces. It-is true
that there is one specific clause which relates to the position of Dominion
officers when they are doing duty with units of the British Army. In the
King’s Regulations, the Indian commissioned officér has not been direcﬂ'y or
indireotly dealt with at all. No provision up to now has been made in King’s
Regulations for the Indian commissioned officer. There is no doubt that, at
some future date, on occasion arising, regulations will have to be made by His
Majesty’s Government under section 71 of the Army Act. The Bill before us
does not refer to any such matters which in the case of the Indian and British
armies are covered by the King's Regulations and there is no doubt that the
regulations to govern the powers of command of this new class of officers will
necessarily follow under section 71 of the Army Act.

The proposed amendment is incompetent in the light of the limitations and
restrictions imposed by section 65(2) of the Government of India Act and of the
nature of the interpretation to be put on section 71 of the Army Act as the
Indian Legislature has not unless expressly so authorised by Act of Parliament
power to make any law repealing or affecting any Act of Parliament passed
after the year 1860 and extending to British India including the Army Act,
the Air Force Act and any Act amending the same. '

I will now deal in some detail with section 71 of the Army Act to which
my brother President in the other House bas made reference. Section 71 of the
Army Act runs as follows :

** For the purposs of removing doubts as.to the powors of command vested or to be
veated in officers and othera belonging to His Majosty's Forces it.is horcby doclare { that His
Majesty may in such manyer as to His Majosty wmay fromn timo to time scom n:oet make
Reyulations as to persons to be invested as officers or otherwise with command over His
Majesty’s Foroes or any part thoroof or any person bolonging theretd and as to the mode in
which such command is to be oxercised . '
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The purport of section 71 is to vest in His Majesty the 'King the power

and prerogative of making regulations to regulate command over officers, The
learned President of the Assembly was of opinion that : ° !

* unloss thero was no provision to the contrary in a Looal Act His Majosty the King

may framo regulations to provide for the command of officers or, even though therc may he
positive provisions in u Local Act. the regulations of His Majesty the King may override
those regulations and make fresh rcgulations .
That is not a correct interpretation, to my mind, of section 71 of the Army Act.
The power of the (rown to disallow any Act passed by the Indian Legislature
has been specifically provided by section 69 of the Government of India Act ;
but it is another thing to say that, even though there may be positive provisions
tn a Local Act, the Regulations of His Majesty the King may override those
provisions and His Majesty may make fresh regulations. To make positive
provisions in a Local Act contrary to the provisions of section 71 of the Army
Act i8 manifestly to usurp the powers and prerogatives of the, Crown, though
such an .enactment shall not be deemed invalid solely for that reason under
section 84 of the Government of India Act. But, in my opinion, the question
does not turn upon whether there is in the King’s Regulations made under the
Army Act any provision regulating the status of British officers qua Indian
commissioned officers. The amendment must be read by itself and not with
reference to the King’s Regulations. It clearly deals with the status of
British officers subject to the Army Act and so far it is therefore ultra vires.

The words in section 65 do not warrant a conclusion, neither are they open
to the construction that the Indian Legislature may take power in matters on
which the English Army and the Air Force Acts are silent. It is immaterial
that the object of the amendment is to give the Indian commissioned officer the
same opportunities as the British officer enjoys. It must be remembered that
the British or Indian officers who have been trained in England and received
their commission direct from the King stand omr a distinct and a more advan-
tageous footing.

As to sub-gection (2) of section 65, the learned President of the Assembly
bases his argument on the position that the King can override the effect of the
amendment. He refers in support of his argument to section 71 of the Army
Act and rules that under this the King -can either alter or override the pro-
visions contemplated in the amendment. If that is his conclusion and if that
is the necessary position created by the passing of the amendment, then clearly
the amendment does affect the Army Act ; otherwise there will be no necessity
for the King to issue regulations overriding it.

I am inclined to put the widest possible interpretation on the word “ affect-
ing "’ in sub-section (2) of section 65. It is true that “ affecting *’ means affect-
ing in any sort of manner and not merely affecting prejudicially. The object
.of the amendment is to give the Indian commissioned officer the same oppor-
tunities as the British officer who enjoys his status under the Army Act. The
fact that the British officer is serving in India does not deprive him of his
status and privileges under the Army Act. Therefore qua those British officers,
although it has fallen to their lot to serve in India, no legislation affecting their
rights can be enacted in India. The Indian Legislature has no power not be-
cause they are British but because they are under the jurisdiction of the Army
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Act. There is no question of racial discrimination or colour bar so far as the
Army,Act is concerned. The l.egislature can create a new class of officers but
cannot leguﬁate for those governed by the Army Act. If the Legislature
places another class alongside them then their status surely must be affected.
Their only appeal is to the Army Act and therefore the provisions of the Army
Act are affected.

As the effect of the amendment is that the status and opportunities for pro-
motion and power of command, precedence and rank of Indian comunissioned
officers in the Indian Army in all units and formation shall be the same as for the
British officers, it is clear to my mind that the Indian Legislature is not compe-
tent to enact such a provision under section 65 of the Government of India Act by
reason of the limitations contained in clause (d) of sub-section (1) of that section
and of the first proviso in sub-section (2) thereof. The amendment is calculated
to govern British officers subject to the English Army Act and affects the said
Act and section 71 in particular thercof. For these reasons I am therefore
unable to give leave to the Honourable Member to move his amendment.

Clause 5 was added to the Bill.

Clauses 6 to 42 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

His ExceLLExcy THE COMMANODER-IN-CHIEF : Sir, I move:
*“ That the Bill, as passed by the Legislative Assonibly, be passed.”

THE HoNouraBLE Paxnitr PRAKASH NARAIN SAPRU : Sir, we
have now come to the final stages of the Bill, and it is therefore necessary to
make our position clear. 1 have no desire to repeat what I have said with
regard to the Bill before us. But there is one aspect of the question raised
by the Bill which I will give expression to at this stage. Sir, the Bill is inti-
mately connected with the constitutional issue. The Indian delegates in
their Memorandum have expressly said that the issue, the defence issue, must
be regarded as part of the constitutional issue. Now, Sir, we know that the
constitutional issue today is being considered by the Joint Select Committee.
The Indian delegates have agreed to the reservation of the defence of India on
certain very specific terms. We do not yet know, though we may indulge
in shrewd anticipation, what the decisions of the Joint Select Committee will
be. Therefore, S8ir, I think the Bill is premature and it ought not to have
been introduced at this stage, and we ought to have waited until the decisions
of the Joint Select Committee had been made known to us. This is one point
which T would like to stress against the Bill.

Then I will come to the speech of His Excellency the Commander-in-Chief.

I recognise, Sir, that His Excellency’s tone was very conciliatory and we on

our side are glad to respond to the note of conciliation which His Excellency

has struck. But, Sir, the differences between us are so fundamental that we do

not think we shall be justified in going back upon the decision that we have
‘taken up in regard to this measure. His Excellency himself admitted that
there was no question of complete equality between the British officer and the
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Indian officer. He said that there would be complete reciprocivy between the
British and the Indian officer. What does that word “ reciprocity » mean *
We should like to have some indication as to what the word “ reiprocity '
means here. Then His Excellency indicated some of the occasions on which
power of command would be given to Indian officers. But our position has
been that so far as these mixed units are concerned and so long as you have
mixed units, the opportunities for the Indian officer should be exactly the same
as the opportunities for the British officer. Sir, we do not attach much im-
portance to the question of pay. Personally I think salaries are pitched too
high here and I am all for reduction of salaries all round. But we do attach
a very great deal of importance to the question of status, to the question of
opportunities for promotion. You say, Sir, that this question of promotion
will not arise for the next 20 years. Well, you are safeguarding the interests
of new recruits to the civil services and so far as those recruits are concerned
the question of promotion will not arise in their case also for the next 20 years.
That, Sir, I would submit in all humility is really no argument in’ favour of this
dlscrxmmaﬂon That there is discrimination cannot be denied. What you
say is that you are really powerless in the matter. Very well, we are power-
less to prevent you from passing this measure, but I would beg His Excellency
to consider this, that when the regulations are being framed under the Act,
as far as possible the spirit of our amendment should be incorporated in those
regulations if he wants the country to be satisfied with this measure. The
Incorporation of this suggestion in the regulations is absolutely necessary.

Sir, I do not wish to take up any further time of the House. T will re-
iterate the view again that we are opposed to the Bill and we shall consider it
a duty to vote against it,

With these words, Sir, I oppose the Bill.

Tue HoNoUraBLE ME. P, C. D. CHARI (Burma : General) : Sir, T do
not wish to take much time at this final stage. My main objection to the Bill
seems to have been misunderstood. What I said was that this Bill does not
provide automatic rights of status and opportunitics of promotion and powers
of command to Indian officers in mixed formations. I explained carefully
what I meant and it was contained in a nutshell in the proposed amendment.
I wanted that the powers of command of an Indian officer should not be con-
ditioned upon the occasions ; it must be a statutory right, so that the Indian
officers may not be at any disadvantage in a mixed formation vis @ vis their
British comrades. 1 also said that I would have no objection to a measure
of this kind if we were given a definite assurance that theoretically at least
there would be no distinction between British and Indian officers. I do not
mean that Indian officers should be given command without proving their
fitness for it, but only that they should have equal rights with British officers
to be invested with command when the occasion arises. There is no provision
of that sort in this Bill, and by your ruling, to which I bow, it is not possible
for us to incorporate one. We do not know how the King’s Regulations will
be framed to meet our demand for equality and in these circumstances it is
not possible for us to go back upon the stand which we had taken on the second

reading.
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*No ddubt Indians have pressed for Indianization of the army, but I know
of no school of thought which advocated a particular division or particular
unite being Indianized. All we have agitated for is a larger Indian personnel
of officers in all divisions of the army with the opportunity of serving shoulder
to shoulder with British officers. Somehow this scheme of one Indianized
division has been hit upon and the responsibility for it does not rest on Indian
politicians. It has been thrust upon them and now we have a Bill which
seeks to carry out that scheme of Indianization of one division. This is
based on the principle of segregation, and in addition the new Indian officer
will be deprived of the support of the seasoned veteran soldiers who hold &he
Viceroy’s commission. 1look at that also from thisangle, that if the Viceroy's
commisgioned officer is removed and the new Indian officer has to do the latter’s -
work, the rank and file will regard the Indian officer as something inferior to
the British officer to whom they were accustomed. In these circumstances
1 submit that this scheme of Indianizing one division is very disadvantageous
for the Indian officer, and whether intended or not will be a serious handicap.
In the course of years this will necessarily lead to the Indian division being
found to be far inferior to the other five divisions of the army. Whether you
intend it or not, I'am reminded of the legal maxim in the law of torts that a man
is presumed to intend the natural and probable consequences of his act. Whe-
ther you intend it or not, as a result of this handicap to which you are deli-
berately subjecting the Indian officerin the race for efficiency in soldiering, I
believe at a future date there will be occasion for condemning him.
The fault will lie wholly upon the Government of India and its advisers. I can
visualise under these conditions the effect of the Indignization of one division
and I have got a picture before me of the five other divisions which are not
Indianized and of this division which is sought to be Indianized. Seeing this
picture before me, I can say, several years in advance, in the words of the
Prince of Denmark in Hamlet—

* Look her» upon this picture and on that,
The counter eit proentmeont of two brothers’.

Sir, I cannot in these circumstances, when I find that the Indianization of this
one division would lead to the condemnation of the Indian officer, T cannot,
when I see this, give any support to the passage of this measure.

Sir, I oppose this Motion.

Tre HoNnovraBLE MR. HOSSAIN IMAM (Bihar and Orissa: Muham-
madan) : Sir, we on this side of the House have appreciated the remarks of
His Excellency the Commander-in-Chief, which he was pleased to make this
morning. He is a man-of great courage and only courageous men can do what he
has done. We request him, Sir, that in future, whenever we have any occasion
to differ we may differ in a better manner--and with a better mentahtv and not
impart any heat in debates. It is no doubt true, as His Excellency stated, that
‘we are srmohair politicians ; we have never heard the whiz of bullets ; but we
have seen what other-experts have stated. We took our stand, not on our own
personal judgment, but on what we believe to have been the considered opmwn
of another military committee. 1 am referring to the Shea Committee.” That



?
1]

»

INDIAN ARMY (AMENDMENT) BILL. 1

) .
report did not come before the public, but we have heard about it from differ-
ent sources. Bir Muhammad Shafi made the following statement. » I am¥uot-
ing from the Report of the Defence Sub-Committee.

“1 entirely agree that the scheme (of .Indianieation) which was framed (by the Shea
Committee) in 1922 and the conclusions which were arrived at in 1922 were the result of
very careful consideration .

He made this statement about a report which was made during his tenure
of office in the Government of India and therefore he is supposed to know
all about it. He further on stated as follows :

e “ . . . . thatscheme—having been very carefully considered and revised, and
after rovision, adopted unanimously by the Government of India, including Lord Reading.
the late Lord Rawlingon, and all the Members of the Executive Council—is a scheme
which is worthy of the serious consideration of this Sub-Committee .

The scheme which they framed was not for 28 Indian officers to the regiment,
That scheme did not contemplate the abolition of the Viceroy’s commission.
That scheme contemplated an intake of much more Indians than the scheme
which His Excellency the Commander-in-Chief has framed. In this connection
1 should like to remind that the Leader of the House took exception that we were
late in the field in bringing forward this amendment in 1934.

Tue HoNOURABLE KHAN BaHADUR Mian Sir FAZL-I-HUSAIN : Which
amendment ? I have not said anything.

Tre HonouraBLe Mr. HOSSAIN IMAM :  Our objections.

Tae HoNoURABLE KHAN BAHADUR M1aN S1r FAZL-I-HUSAIN :  Which
objections ?

Tae HoNoUrRABLE Mr. HOSSAIN IMAM: About the abolition of the
Viceroy’s comnission.

THE HoNoURABLE K#AN Banapur MiaN Sir FAZL-I-HUSAIN : You
are talking of the Resolution, not of the Bill.

Tue HoxouranLk Mr. HOSSAIN IMAM: The Bill includes several
things pertinent to the new oflicers, and as such I humbly submit it is relevant.
May I remind you, Sir, that at the time that His Excellency the Commander-in-
Chief on the 25th May, 1931 announced the Government’s decision about the
intake of Indians as officers, /.. , the numbers that will be taken in the Academy,
he did it as the considered opinion of the executive Government, without hearing
the advice of the members of that Committee. It was decided that the terms
of reference had nothing to do about the number. In spite of this many members
of the Committee have recorded their emphatic protcst against those measures.
The Indian members have been objecting to the scheme, and if we bring forward
this matter at the present inoment, four years after the Committee reported, it is
only because this is the first opportunity which the Government has placed
before us of dealing with the subject. T am in agreement with His Excellency
the Commander-in-Chief that in military matters it is only the head of the army
that should have the final say, if this decision were entirely dependent on mili-
tary requirements. We would have left it entirely in his hands had there been
not an element of politics in it. That comes in on account of the pace of

-
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Indiqnizatign. We have therefore the right, He was very kind enough in his
speech this morning to suggest that if we are justified in taking up our stand for
men of our nationality, he is also justified in standing up for British officers. I
agree with him there. May I point out also that there is an invidious distinction
made in clause 23 of the Bill. * If a British officer can sit in judgment upon our
Indian commissioned officers in a court-martial, consisting of officers holding
British commissions, there is no power to the Indian commissioned officer to
8it in judgment over their brethren. This is not a compulsory clause.
I have brought this forward to the notice of His Excellency the Commander-
in-Chief so that in future courts-martial care may be taken that only thqse
officers sit in judgment who can come in under the Indian commission. There
should be reciprocity in this. We on this side of the House do not see our way
to acclaim this Bill which does not give us equality of status.

Sir, T oppose the Bill.

Tre HowouraBLe Rar  Bamanvr Lata MATHURA PRASAD
MEHROTRA : 8ir, I associate myself with the appreciative remarks that have
been made by my colleague Mr. Hossain Imam for the way in which His Excel-
lency the Commander-in-Chief has explained his position and withdrawn certain
remarks and said that he never meant them. Sir, itis a fact that we felt those
remarks very much, but I am glad the episode is over. '

Now, Bir, coming to the Bill, I beg to differ from His Excellency that it
does not contain clauses on which we need have conscientious objection. Sir,
there are two principles in the Bill,—firstly that there is a differentiation
between the Indian officers who will come out of the Dehra Dun Academy and
British officers, at least so far as the mixed formations are concerned, and
after so many years it was but proper that when this Academy has been estab-
lished, there ought not to have been any differentiation. His Excellency was
pleased to say that the Air Force Bill was received with acclamation in both
Houses, and it contained the same provisions as this Bill. I quite agree with
His Excellency, but he should remember that there is a difference hetween the
two. The Air Force has very recently been established in India, while the
army has been in existence for over 70 vears, and in the army we have . nqt
made much improvements so far as Indianization is concerned. I think this is

not only a blot on Indians but on those who have been in charge of the train-
ing of Indians also.

Then, Sir, the other principle in the Bill to which we take objection is th’e
retarding of the progress of Indianization. By the abolition of the Viceroy's
commissioned officers it will certainly take double the time to Indianize one
complete regiment and, therefore, whatever may be said, it cannot be denied
that the pace of Indianization will be retarded.

For these reasons, Sir, I oppose the Bill.

Tug HoNouraBLE KHAN Barapur DR. 8ir NASARVANJI CHOKSY
(Bombay : Nominated Non-Official): 8ir, I rise to support the Motion
which His Excellency the Commander-in-Chief has just moved. I do not
wish to detain the House with any lengthy remarks and would confine myself
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to a few words. Age ripened by experience has much to foréive the impetuous
youth though he may look down upon it with contempt. I am therefore to
thank the Honourable Mr. S8apru, whom however I do not see in his place, for
his courtesy and kindness in expressing his pity for “ my pathetic belief in
the infallibility of His Excellency the Commander-in-Chief . It was indeed
very considerate of him! I do not think, Sir, that His Excellency is prepared
to lay any claim to it. Nor do I believe that the Honourable Mr. Sapru can
presume tc it. I do not admit that I am endowed with it.  To err is human
all must admit. But barring that, is it not fair and honest that where credit
is duie it should be given and good faith and reliance placed on His Excellency’s
achievements in the various theatres of war and his unique administrative
experience entitle him to great consideration apart from his identification
with interests of the Indian Army. He has reduced the budget, saved
about Rs. 10 crores through the economic drive as my Honourable colleague,
Sir David Devadoss, has just stated. Nay more, he has resisted the demands
of the War Office to equip the army with certain appliances that he did not
consider suitable for warfare, in which the army in India may be engaged.
Should not all these considerations weigh withus? May I remind the Honour-
able Members of what he once said in this House that when he was at the War
Odfice he had to fight its battles against India and that since he took command
in India. he has been fighting for India against it.

Sir, as a doctor I have been appealed to by my Honourable friend, Mr.
Mehrotra, to find out some poison in the Bill. I however see none. If anyone
sees poison when it is non-existent it is due to a morbid imagination or distorted
vision. And as to cobras, they are the result of a nightmare after heavy
indulgence !

Then, 8ir, coming to the question of the inferiority complex, may I remind
the House that at present there is in the Indian Medical Service the first Major-
General of Bengal who is a Bengali and he has under him a large number of
British officers. They do not believe it is an inferiority complex to serve
under an Indian Major-General. I do believe similarly there have been three off;-
ciating Surgeons-General in the Bombay Presidency and no question of such a
complex was raised. Service to one’s own country chould be the only considera-
tion that should weigh in this regard if they are its true soms of India
and love their motherland. 8ir, even Mr. Gandhi himself did not
accept the plea of an inferiority complex when he said he was prepared to
sweep the streets of Ahmedabad as a sanitarian.

As regards vesting the control of the army in the Indian Legislature, I
should say it would be an evil day when the Indian Army would be made the
sport of any Legislature. We cannot imagine what ducks and drakes it will
not play to the utter disregard of the vitafinterests of the country. Nothing
would prevent it from ordering the Commander-in-Chief to reduce forth-
with certain regiments or batteries, etc. Well, Sir, I would say that India
would be wise to remain as it is and to retain its existing army administration
for some years to come, until our officers have acquired the Necessary experi-
ence to command operations, hold the higher posts and gain knowledge of
;ﬂmipistration. Let us not forget that “ Ignorance is bliss when it is folly to

wise .
With these few remarks, 8ir, I support the passage of the Bill.
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TsE HoNouraoLE Mr. VINAYAK VITHAL KALIKAR (Central Pro-
vinces : General) : 8ir, I had no mind to take part in this debate but after
certain observations made by my friends the Honourable Saiyid Raza Ali
at the first reading of the Bill and by Sir Nasarvanji Choksy today I cannot
resist the temptation of saying a few words. If I heard him correctly the
Honourable Saiyid Raza Ali said that Indian pcliticians have committed a
great blunder in agitating for an Indian Sandhurst and spending so much
money over the establishment of that institution. I beg to differ from him,
Sir, on that point. But if he thinks that cadets coming out of the Indian
Sandhurst are not equal in qualifications with those coming out of Sandhugst
or Woolwich, as I said at the time of the first reading of the Bill, I think we
who hold the opinion that there should be an Indian Sandhurst would be quite
willing to support the Government if they raise the standard of education in
our Indian Sandhurst at Dehra Dun.

¢ .

Then, Sir, the Honourable Sir Nasarvanji Choksy just now said that it
would be an evil day when the control of the Indian Army passed into the
hands of the Indian Legislature. T am not able to agree with him on that
point also, Sir, because we }mople who hold that the policy of the Indian Army
should be under the control of the Indian Legislature do not say that we should
try to deal with the details of its administration but that we should be allowed
to control the policy and to look into the details. We, Sir, want His Excellency
the Commander-in-Chief as an expert in military matters to deal with military
defence, but as regards the broad policy it is our duty as Indians and it will be
our incessant demand, Sir, that the policy should be controlled by the Indian
Legislature as the representative of India. ‘

I am very thankful to His Excellency, Sir, for giving an explanation
for the language that he used yesterday and therefore I have nothing tosay. But,
Sir, I plead guilty to the charge that we on this side of the House as representa-
tives of India will always and ever demand that the army should be Indianized.
If His Excellency regards this as an offence we are ready to plead guilty to that
charge but, Sir, as Indians and as representatives of the people we cannot
fail in our duty to make a demand like that.

Then, Sir, a third point that occurs to me is as regards the voting by nomi-
nated Members. That point ocours to me because the Honourable Sir Ghulam
Husain Hidayatallah made it perfectly clear on the first reading of the Bill that
his views 8o far as the Bill is concerned are identical with ours, except that he
being a nominated Member, he willhave to act at the command of the Govern-
ment. I therefore appeal to the Honourable the Leader of the House and the
Government that the nominated Members should be left free——

Tae HoNourasLE Bik GHULAM HUSAIN HIDAYATALLAH (Bombay :
Nominated Non-Official) : Sir, I rise to a personal explanation. I mince
no matters. I owe my seat in this House to Government
whom I consider as my constituency. As the Bill has
been sponsored by Government, I am ready to vote with them, whatever my
personal views may be. When I am elected, I will play a different role.

1p M
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Tre HoNOURABLE Sa1vip RAZA ALI (United Provinces:* Nominat-
ed Non-Official) : I have received no mandate from the Government.

Tue HonouraBLE Me. VINAYAK VITHAL KALIKAR: Here is a
soene of disagreement of views between two nominated Members !

TRE HoNoURABLE Nawap MaLik MOHAMMAD HAYAT KHAN
NOON (Punjab : Nominated Non-Official) : I am also a nominated Member.
Government did not take any undertaking from me to vote with them, nor
did I promise that I shall every time vote with them. I do not sce where the man-
date comes in ?

Tue HonouraBLe Rai Baranur Lara MATHURA PRASAD
MEHROTRA : Do you act according to your conscience always ?

. Tue HoNouraBLE MRr. VINAYAK VITHAL KALIKAR: ' I fully agree
with the opinion of the Honourable Saiyid Raza Ali and I appeal to the
Government to make them free to vote, if there is any doubt in the minds of
the nominated Members. 1t isclear at least from the statement of two nominat-
ed Members, who have spoken just now —

Tue HoNoUraBLE KuaN BaraDUR DRr. Sik NASARVANJI CHOKSY :
*Are they debarred from acting according to their own convietions ?

Tur HonourasLe Mr. VINAYAK VITHAL KALIKAR: Certainly,
you are not debarred from voting according to your convictions. You must
vote according to your convictions and you should not be guided by the
mandate of Government in voting on their side.

Toe HoNoURABLE Saivyip RAZA ALI: Sir, T will be very brief. In
making my speech earlierin the day, I quoted from the despatch of the Gov-
ernment of India, wherein the views of an Indian Member of the Executive
Council of the Governor General were discussed at some length and great
importance was given to them. It would be interesting to know who that
Member was ¢ My own impression was that that Member was the Honourable
Sir Fazl-i-Husain, Leader of our House. But in view of the remarks that have
fallen from His Excdlency the Commander-in-Chief, I have no doubt that
the reference made in the Government of India despatch is to the Honoursble
the Leader of this House, the Honourable Khan Bahadur Mian Sir Fazl-i-
Husain. All I can say is that I congratulate this House on having a Leader
who had the judgment and wisdom to foresee in 1930 what course military
affairs were likely to take in a few years.

I may add with reference to what the Honourable Mr. Kalikar has said
that I never received any mandate from the Government to vote in any parti-
oular way, and so far as my knowledge goes, I do not think other nominated
Members have received any mandate of this character. I generally vote ac-
cording to my lights and try to act according to the best of my judgment. I
believe the Opposition know this as only yesterday I was one of those who
abstained from voting. I think they are hopelessly wrong in assuming that *
any mandates are issued from the Government to us and that we, nominated:
Members, vote according to those mandates.

Sir, I support the Bill.
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THE HONOURABLE KHAN BasaDUR Miax Sir FAZL-I-HUSAIN (Leader
of the House) : Sir, may I say that it was very dramatic—perhaps stagey, would
be the more appropriate word—of the Honourable Mr. Kalikar to have used the
expressions he did. The Honourable Mr. Kalikar raised the question of voting.
He cannot be 8o very much of a novice in the field of politics as to imagine that
any one is going to believe that he is always voting according to his
conscience. There is no question that the Party organization, which was in-
vented by somebody years ago, was to kill individual conscience. You cannot
say, * We, elected Members, always vote according to our conscience. The
nominated Members have got no conscience.”

Tue HoNourasLE Mr. HOSSAIN IMAM : Which is their Party ? .

TuE HoNoURABLE KHAN Bamapur Mian Sir FAZL-I-HUSAIN: You
will soon understand. 'The Honourable the Deputy Leader of the Opposition
has more than once assured many of his friends that his personal views go one
way, the views of his oconstituency go another way, and the views of
his Party still another way, his conscience can be but in one place at a time !
No one in this House who has taken part in public life can deny it. 'To talk of
nominated Members in that spirit and in that tone is not right. I most res-
pectfully beg of those who call themselves Progressives not to indulge in that
sort of talk.

THE HoNOURABLE MR. VINAYAK VITHAL KALIKAR: I never

meant it in that way.

THE HONOURABLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN : Thave
been an elected Member myself for many more years than most of the Members
opposite. T have the highest regard for the elected Members. But my experi-
ence in more Legislatures than one has convinced me that in the matter of vot-
ing, in the matter of conscience, in the matter of discipline, there is not much
to choose between them. If one Member wants to take pride in his own posi-
tion and indulge in sneers, he should remember that this is a game in which
others also can indulge. Sir, I have now been for quite a long time in the
House. I have had no occasion to exercise that discipline which the Opposi-
tion does exercise. I do not ask people to support me whether they have the
same views a8 I have or not. I absolutely abstain from doing that. My reason
for intervening at this stage was that unfortunately the Honourable Mr.
Kalikar made such a fuss about the matter of voting. 'The Honourable Member
from Bombay, who represents the Bombay Government——

Tee HoNourasLe Mr. VINAYAK VITHAL KALIKAR: The obser-
vations made by the Honourable Sir Ghulam Husain Hidayatallah prompted
me to make the remarks.

THE HoNOURABLE KHAN BaraDpUR Mian Sir FAZL-I-HUSAIN: The
Honourable Mr. Kalikar can meet the Honourable Sir Ghulam Husain
*Hidayatallah and the two can settle the matter between themselves. I have abso-
lutely no objection to it. But to make a scene of it on the floor of the House
this is what I object to. I have not the slightest doubt that the Honourable
Sir Ghulam Husain Hidayatallah made this remark simply to relieve the mono-
tony of the debate and bring some humour into it. But the Honourable Mr.
Kalikar has read something into it which I have not the slightest doubt the

-
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Honourable 8ir Ghulam Husain Hidayatallah never mtended Itmst that this
matter will be treated as closed now.

His ExceLLENcY THE COMMANDER-IN-CHIEF :  Sir, I will not go in
fear of my life by keeping the Council here when we are so near lunch time,
because practically everything that has been said in the last stage of the Bill
was the same as has been said before, dressed up in rather different language.
We in England say, when a lady of a certain age assume the habits and costume
of a lady younger than heiself, that she is “ mutton dressed as lamb ”, and
Ithink that this applies to some of the speeches which we have heard in the last
stages of the Bill. Beneath the smiling face of the lamb, we know that there
is Yhe old, tough, and stringy mutton which we have heard so much in the last
few days.

There are three points to which I wish to refer. The first point is that
,made by the Honourable Mr. Sapru. He said, “ What is reciprocity ? ** He
did not qubte the context in which I used the phrase, which was “ reciprocity
within the Indian Army *, and that we intend to be absolute. = The two forms
of commission will have absolutely independent powers of command. It is
quite obvious that if we do not do 8o the thing will be impossible. We could not
have young officers joining from England and commanding Indian officers with
10 or 12 years’ service. Therefore the powers will be, inside the Indian Army,
as far a8 we can make them, absolutely reciprocal. I think it was the
Honourable Mr. Hossain Imam who again said that politicians have never
heard the views of the military. I again repeat what I have said fifty times in
this House and elsewhere. We have nothing to conceal from you. Itis your
right, a8 you find the money, to know what is going on in the army and how
that money is being spent, and T am always ready and my officers are always
ready, if you will give us a day’s notice as to what you want to know, to meet
you at any place or time and give you the fullest explanation. This is not the
first time I have said that, but it is extraordinary how few ever turn up to take
advantage of it.

THE HoNouraBLE MrR. HOSSAIN IMAM: May I point out that the
question I put as to the expenditure on State forces was disallowed only yester-
day.

Tee HoNouraBLE THE PRESIDENT : That has nothing to do with
His Excellency. To allow or disallow a question rests with the President.

His Exceriency THE COMMANDER-IN-CHIEF : There is only one
other remark I have to make and that is that the Honourable Mr. Kalikar
rather enlarged on the question that the administration of the Indian Army
should be under the Indian Legislature. Surely, this Bill is the first step
we are taking to that end. If this Bill was not passed these young Indian’
officers would continue to remain under the Army Act and under the War
Office. By this Act we are taking the first step in a progressive stage by which
you will get more and more control in the affairs of the army. That is all
Thave tosay.

TeE HoNourABLE THE PRESIDENT : The Questionis ;

¢ That the Bill further to amend the Indian Army Aoct, 1911, for certain purposes, ag
passed by the Legislative Assembly, be passed .”

The Council divided :
M12108
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Akbar Khan, the Honourable Major Nawab
Charanjit Singh, the Honourable Raja.
Choksy, the Honourable Khan Bahadar

D Sir Nusarvanji.
Comamander-in-Chief, His Exvellency the.
Cresthwaits. the Henourable Mr. H. S.
Devadoss, the Honourable 8ir David.
Pual.i-Busain, the Honourable

. ‘Bahedur Mian Sir.
Gladstone, the Honourable Mr. S. D.
Glass, the Honourable Mr. J. B.
Hallett, the Honourable Mr. M. G.
Hidayatallah, the Honourable Sir Ghulam

Khan -

Husain.
Kameshwar Singh of Darbhanga, the
Honourable Maharajsdhiraje Sir.

Mérnon, the Honourable Diwan Bahadur Sir
"Ramunni,
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Miller, the Honourable Mr. E.
Mitchell, the Honourable Mr. D. G.
Muhammad Hussain, the Honourable Mian
Ali Baksh.
Noon, the Honourable Nawab Malik
Mohammad Hayat Khan.

‘Parsons, the Honourable Sir Alan.
Philip, the Honourable Mr. (. L.,

Ray of Dinsj}gur, the Honourable Maharaja
Jagadish Nath.

Russell, the Honourable Sir Guthrie.
Spence, the Honourable Mr. G. H.
Stowart, the Honourable Mr. F, W.
Stewart, the Honourable Mr. T. A.

Ugra, the Honourable Rai Sahib Pandit
Gokaran Nath.

Wingate, the Honourable Mr. R. E. L.

NOES—8. )

B’aﬁerjoe, the Honourable Mr. Jagadish
Chandra.

Chari, the Honourable Mr. P. C. D.
Gounder, the Honourable Mr. V. C. Vellingiri.

Hossain Imam, the Honourable Mr.

The Motion was adopted.

Kalikar, the Honourable Mr. Vinayak:
Vithal.

Mehrotra, the Honourable Rai Bahadur
Lala Mathura Prasad.

Ram Saran Das, the
Bahadur Lala.

Sapru, the Honqurablo Pandit Prakash
Narain.

Honourable Rai

Tre HoNousasre THE PRESIDENT : The Council will now adjourn
till 3 p.m., but I must inform Honourable Members that I am determined to
close the work of this session this evening and Honourable Members will please

come prepared to sit till a late hour.

The Council then adjourned for Lunch till Three of the Clock.

The ‘Council re-assembled after Lunch at Three of the Clock, the Honour-

able the President in the Chair.

INDIAN NAVY (DISCIPLINE) BILL.

His ExceLiency THE COMMANDER-IN-CHIEF : 8ir, I move:

‘“ That the Bill to provide for the application of the Naval Discipline Act to the Indian
Navy. as passed by the Legisiative Aseembly, be-taken into consideration.”
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Sir, I used a simile when I introduced the Army Bill and I will continue
that simile. The ship of the Army Bill had # somef¥hat
3ru. stormy passage and no one really regrets that mere
than I do. I fully understood the feelings of those who genuinely thought
as they did about the Bill and if they genuinely thought like that, they had
to opposeit. At the same time I have a very strong feeling myself that that Bill
was on the part of Government a genuine effort to take a step forward ; but
we have got through those stormy waters. Now are we launching a new ship,
and a real naval ship, this time, and from the quite easy passage it had in
another place and the meteorological prophesies, I have every hope that our
vqyage will be a very short and a happy one. I felt when that Bill was coming
up in another place that there were certain difficulties and technicalities about
it, which I and my Army Secretary were not fully able to explain. I therefore
asked the Admiral Commanding the Royal Indian Marine to come up from
,Bombay and met the Committee of the other House and offer ‘them any ex-
planation df the measure we were introducing which they might require ;
he come up and I understand that he had little difficulty in satiefying the in-
quiries of Members of the other House. Naturally I have had no opportunity
of keeping him up here any longer to help us, but I think most of us must
have heard something about the explanations that he gave. This Bill, to the
gZreat surprise of the Government, was defeated by one vote in 1928. It was
then referred to circulation last February and, as far as I saw, all the opinions
expressed as a result of that circulation were in favour. As far as we can
make out, the main objection to the Bill, when it was first introduced and on
previous occasions, was that it was alleged to conceal rather an underhand
attempt to build up a large Indian navy at the cost of the Indian taxpayer
available for imperial purposes as a sort of reserve to the Royal Navy, to be
used without those who paid for it being in any way consulted. It was of course
perfectly true that we did give, and have again given and intend to give an
undertaking that wherever it is possible the Central Parliament of India shall
be consulted on any occasion on which the Indian Navy, which is to be so
named after this Bill, will be used ; but it is perfectly obvious that there might
possibly be occasions on which it would be quite impossible todo so. Modern
war i8 getting quicker and quicker every day, and with swift ships, swifter
aeroplanes, which will now be employed in war, it is extremely unlikely that
any enemy, having hostile intentions, will be so kind as to give us notice of it.
If that is so and war breaks out suddenly upon this Empire in any part. of the
world or on any part of it, I think you will agree that the Central Government
of the Empire and the Governments of any part of the Empire would be very
unwise indeed if they did not invest their executive with the power to go so far
at least as to take immediate measures to meet the emergency and to summon
Parliament as soon after as it is possible to vote the nccessary credits and
prove of their policy. The Indian Navy, as it is now and is likely to be for many
years, can hardly be described as a fighting force in the sense that it would be
able to compete with armoured ships of any of the great powers. The sole
raison d’etre of the Indian Navy is local naval defence, that is to say, mine-
sweeping, anti-submarine work, the local seaward defence of ports, convoy
duties, and soon. I may suggest at this stage that it would be well for Members
of the Indian Legislature to remember how very weak India iein naval matters,
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if ships of the Royal Navy happen to be engaged elsewhere. Weo had a taste
of that when the “ Emden ”, an enemy cruiser, shelled Madras—-and we so far
‘have not sufficient naval equipment to mine and make the approaches to any
of our great ports difficult of access to enemy vessels, which might make a world
of difference in certain situations.

It would seem obvious to the meanest intelligence that there must be
one great co-ordinating authority if the Empire is at war. T do not for a
moment say that there might not be occasions in small wars in which one part
of the Empire would be engaged in small operations and the other parts would
not have to join in. But if the war is a really serious one and the whole Empire
is engaged and that war affects the =afety of the whole Empire, I for one cannot
see where India differs from New Zealand, Canada, Australia or the British
Isles. If one falls the rest fall with it. .

‘.

I do not for a moment mean that the Indian Navy, as it is constituted
now or as it is likely to be constituted for many years, would be able to take
part in war in European waters, or against Japan, America or far-distant
powers, or in other remote contingencies which might befall the Empire.
But I do suggest that, if we insist that the Indian Navy is only to be employed
absolutely in what might be called territorial waters, that is within the four-
mile limit, that might be an extremely risky thing to do. For instance, it is
quite possible that, if we engaged in a sudden war, to keep open our communi-
cations with the West might be of vastly more importance than the fact of
one of our ports being shelled by a hostile cruiser. .For instance, it might be
necessary and wise and the Admiral on the spot might advise that your Navy
might be employed at the port of Aden. We might possibly lose our Burma
oil supplies through mischance. And it might be necessary for the Indian
Navy to keep open the ports of the Anglo-Persian Oilfields. Or it might be
an even more serious case of keéping open the passage to the great naval base
at Singapore. That is what I would like to impress upon you. You may be
perfectly certain that the Navy which you are building up now will never
be used outside what you might call eastern waters except with the full consent.
of the Indian Parliament but, outside your own territorial waters, it would
be distinctly foolish if you do not allow the Admiral on the spot to make use
of it in that manner.

The other objection v as the slowness of Indianization. In 1928, it was
atinounced that the ratio adopted was one Indian to two British, which meant
one Indian officer a year. The first officer was taken on that year, and now
we have 14 officers or officers-designate, instead of the six or seven that we
anticipated. That seems to us a very good record secing that it takes five
years to train an Indian naval officer. The total cadre is 117. At present,
however, only three officers and officers-designate are actually serving with
the squadron.

Now, in regard to the first objection,—employment outside your own
waters,—at the present moment the Admiralty can commandeer the whole
of our Royal Indian Marine in time of war without asking eay one. Under
the amendments to the Government of India Act that were passed in 1927,
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but which will not become operative till this Bill is passed, the naval forces
of India will be used for the purposes of the Governfent of “India slone,
except that, if the Governor General declares a state of emergency, the Gover-
nor General in Council may offer those forces to the Admiralty, and I would
add, within what is, I suppose, a short time the Governor General in Council
will no longer exist and it will be Viceroy acting on the advice of his Cablnet
which is a different thing, a more Indian affair.

Defence is likely to be reserved under the new constitution, and the
question to be answered is whether Indians are prepared to let their naval
forces retain their present inferior status till defence ceases to be reserved,
or whether they are ready to take advantage of the present opportunity to
- obtain for them the added status of a navy, with all that that and connexion
with the Royal Navy means both in morale and satlafactlon and I think
efficiency.

Outside Indian waters as they at present exist, the Royal Indmn Marine
has no status whatever. Even if we send a party of officers and men to
England to fetch out your new sloop *The Indus”, they would have
no status whatever. Nor would they be subject to any disciplinary code
once they passed out of Indian waters. But if the Bill is passed, that will
be rectified.

I can assure the House of one thing,—that their own navy, now gradually
Indianizing, is one of the best military propositions which we have in India
today, under the most able directorship of Admiral Sir Humphrey Walwyn,
and I only wish that, when Members happen to be in Bombay, they would
arrange with the Admiral to go over one of the ships, if they happen to be in
port, and the training vessel ; and I can assure them that they would not only
be astonished at but very proud of what they see.

Sir, T move.

Tue HoNourasLe Rar Bawapur Laia MATHURA PRASAD
MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, the
Bill that has been just placed before this House by His Excellency the Com-
mander-in-Chief has, I take it, one object only and that is to make the
necessary modifications to suit Indian conditions to the provisions of the
British Naval Discipline Act. Now, Sir, a very pertinent question that comes
into my mind is this. When did this navy come into existence ? and with
whose consent was it brought into existence ?  Sir, I have read the proceed-
ings of both the Legislatures and I could not find that the Legislatures were
ever consulted over the establishment of this navy. A similar Act was
brought before the Legislative Assernbly on the 218t of February, 1928. That
is all that I could find from the prcceedings of the Central Legislature. Sir,
when the motion for reference to the Select Committee was made by Mr. Young,
the then Army Secretary, it was opposed tooth and nail. The Legislative
Assembly of the time, as we all know, consisted of some of the best brains of
our country,—men like Pandit Madan Mohan Malaviya, Mr. Jinrah, Pandit
Motilal Nehru, Lala Lajpat Rei, —snd they all opposed the motion for
reference to Select Committee. The result was that when the division ‘was
called the Bill was thrown out and it was never referred to Select Committes:
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Since then,” we have heard nothing about the Bill. 1t was only during this
session that Government has chosen to bring the Bill before the Assembly
again.

Sir, the Bill has two chief objections from our point of view. Firstly,
the pace of Indianization would not only not be short but be very long. We
have just heard from His Excellency the Commander-in-Chief that at present
there are 117 officers in the navy. Out of these there are only three Indiens
and the rate of inclusion of Indians in the naval forces that was laid down
by the Rawlinson Committee, on which this Bill has been framed, and moved

in Parliament is one to two, that is one Indian to two British officers every

year.
His ExceLLENcY THE COMMANDER-IN-CHIEF : 1 said, Sir, there

were only three in existence but a much larger number who were in training
and were just coming in.

Tae HoNouraBLE Rar Basapvr Laia MATHURA PRASAD
MEHROTRA Yes, Sir. May I ask His Excellency the Commander-in-
Chief whether the pnump]e that has been accepted that one Indian will be
taken every year for two British officers will also be changed ? Unless that
principle is changed, the result will be that it will take about 228 years to
Indianize the naval forces. Unless the policy set forth in the Rawlinson
Committee Report and accepted by the British Parliament is changed, that
will be the result. That is my first objection.

My second objection is that the real comtrol of the navy will be in the
hands of the War Office. I quite appreciate the remarks of His Excellency
the Commander-in-Chief when he said that the navy will not be used without
the consent of the Legislatures unless on emergent occasions. But, Sir, these
are the assurances of His Excellency. I do not know whether the Admiralty
and Parliament are going to‘follow them or not ¢ As I find from the
debates of Parliament, it is very difficult. Pointed questions were put in
Parliament and no satlsfactory angwer was given by the Secretary of State for
Indis.

8ir, I would crave a little indulgence of the House and of you, 8ir, to go
very briefly into the naval history of India. T will not take more than five
minutes. In 1612, the force was in existence. It was paid and controlled
by the East India Company. In 1862, the British Government decided to
take. over charge of the naval defence of India from the East Indian Company
and they established the Royal Indian Marine. In 1884, an Act of Parliament
was passed by which the name of this force was changed to the Royal Indian
Marine. It was just before the beginning of the Great War that this force
was taken over by the British Royal Naval Force and used in the Great War.
After that in 1919, when the war was over, the question was examined at great
length by Admiral Lord J ellicoe as to what was to be done with this force and
how it should be named. The examination went on from year to ycar and
pecial attention was paid to it in 1922 and 1924 by the Naval Commander-in-
%hwf It was only in 1925-26 that a Departmental Committee presided over by
the late Lord Rawlinson was set up. That Committee went through the question,
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very thoroughly and submitted a report. On that report, a Bill wag introduoced
in the House of Commons on 9th March, 1927.  Sir, the Bill was hotly discussed
there and opposed by a large number of Members, but it was passed. Those
Members who opposed this Bill held the same opinions which we give expres-
gsion to here. I hope, Sir, that if I quote from the opinions of two or three
Honourable Members of Parliament, it will carry greater weight in this House,
because they are certainly not armchair politicians, but trained peliticians
of a self-governing nation. We, Sir, have been called armchair politicians,
who do not know these things, but the British statesmen in the House ‘of
Commons cannot be dealt with so lightly. Sir, when the Under Secretary of
State for India, Earl Winterton, moved :

“ That the Bill be now read a Second Time *,

an Honourable Member, Mr. Ammon, nioved an amendment to the Motion

' of the Umder Secretary as follows :
* That this House, being desirous of extonding the powers of the clected ropresenta:
tives of the Indian people in the control of Indian affairs, cannot assent to the Second
Reading of a Bill for the provision of an Indian Navy which fails to place such Navy under

the control of the Indian Legislative Assembly, has not been submitted to and approved
by that Assembly, and incidentally involves an increase in Imporial Naval Forces ™.

* Sir, the object of the amendment was very clear. The Legislatures . in

India had not been consulted. That was the first objection. The second:
objection was that the Legislatures will have no control over the navy, and
the third objection was that it will be paid by the Indian Government. These
were the three objections on which the Honourable Member moved the amend-
ment. That amendment was hotly discussed and defeated at the end. '

. TrE HoNouraBLE Sa1vip RAZA ALI : What was the voting ? By
how many votes was it defeated ?

THe HoNouraBLE Rar Bavapur Lara MATHURA  PRASAD
MEHROTRA : The voting was, Ayes 245 ; Noes 117. That is, as many as
117 Members were in favour of thisamendment. So, my Honourable friend
Saiyid Raza Ali will be satisfied that a large section of the House of Commons
was against the Bill. While making his speech, Mr. Ammon made certain
observations, and these observations are exactly what we are placihg this
afternoon before the Government. He said :

It is nonsense to talk about this Indian Navy being an Indian Navy in the real
se;me ttf the term, because the only people who are excluded from it aro the Indians them-
selves .

Mark the strong language in which he put forward his argument. Further
on he said :
* The Rawlinson Committee recommended in regard to the recruitment of executive:

officers in the proposed Indian Navy, that they would be required at the rate of three a
year * * * but only one appointment every year should be reserved for an Indian

boy ”.
That is what we have just said. Further on he said :

* In imoe of that is it not ebsurd totalk about this being an Indian Navy ?. It is simply
a-propossl-to supplement the British Navy andimposs it upon the Indian people .
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He proceeded :

-** All the lower ranks wo are told will evonrtually consist of Indians. It simply means
that probably the more unpleasant work, the work which is mare difficult for Europeans
to carry out, is going to b given to tho Indian poople, but they are not to have their own
nationals to officer them, nor are they to be trusted in that particular respevt ™.

In this sentence he puts in a nutshell the position of the Indians under the
Indian Naval Forces Act. Sir, I would only quote one sentence more from
his speech. He said : )

* Every one who has had any contact with the Navy knows that you can see Chinese,

Japanese and all other nationals being trained in our Royal Navy as officers, yot thero
is no such provigion made for Indians .
So he put before the House that they took all other nationals but Indians for
trainirig in the Royal Navy, and therefore he objected to the Bill and moved
that amendment. He was supported by Lieutenant-Commander Konworthy,
some .of whose observations I would place before the House. He said:

‘ “ What chance have they had in the past ? During my short service I actually served
in our ships with Chinese cadets, Turkish and Siamese officers and Japancse. Even Chilean
officers had beon given a chance of serving in our Navy. The Siamese afficers passed
right through the training ship and bocame ofticors in the Siamese navy .

He was a naval officer himself and he gave his own experionce of .the
training of all other nationals but Indians. .

Tue HoNouraBLE THE PRESIDENT : You are not going thrdu‘éh the
whole book !

Tag HoNouraBLE Rai Bamanur Lara MATHURA PRASAD
MEHROTRA : No, Sir. The observations of this side of the Hoyse were
lightly treated on the Army Bill, so I have thought it proper to place the
observations of British politicians before the House after carefully studying the
whole debate in the House of Commons.

Tae HonvouraBLE THE PRESIDENT : 'Those who are interested can
read it for themselves.

,THE HoNoURABLE Rar  Banapur Lara MATHURA PRASAD
MEHROTRA : It is not done. Sir, further on he said :

*“ When 20 or 30 years ago we wished to encourage the formation of Colonial navies,
we took special steps to induce the sons of Colonials to join the Navy and we gave them
Colonial cadetships. Why is that not being done henceforward with regard to the Indian
Navy ? If you are earnest in making this new Dominion Navy, why do you not take up
this matter in a large way ?"”

8ir, I will not read other passages from his speech. I'will now come to the
speech of Colonel Wedgwood. In opposing the Bill and supporting the
amendment, he said :

* The grievance I have found it mosat difficult to answer is the aocusation that in our
oocoupaticn of India we have created in Indians a slave mentality, that we have by our
administration of India destroyed their self-respect. It is obvious to any of us who go to
India that they, like many other people, suffer from the inferiority complex. To¢ my mind
the most important work we oan'do in India and in this country alsois to destroy the
inferiority oomplex from which so many people seem to saffer.. How ocan we destroy
it in Indis ! We.are doing eomething by making them, if only to a.slight degres,.res-:
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ponsible for their own government, but I do not believe you will pver areatp self-respeot
in sny people till they sre in a position io defend themselves. I look upon the develo
ment om Indian navy as a step i1 the same direction. It is humiliating to any people
to be told that they may only serve in the stokeholds or in the ranke, and that they ocan
only ocoupy administrative posts of an inferior degree ™.

Later on he said :

“ Just as we ook Auatralians, Canadians and New Zealanders in the Navy as Colonial
cadets, just as they are taken in the army, in order to bring the Empire togeth_er and to
create in our great Dominions overseas a feeling of solidarity with ourselves, so, instead of
confining our attention to the new Indian Navy, 1 would have brought Indians over here
and put them in the British Navy. Half the difficulty in India today comes from this
infernal feeling of superiority on the one side and inferiority on the other. If we could-
knock that feeling out by treating Indians just as if they were Australians, then we.spould
find that they are exactly like Australians. If you expeot people to acoept the position of
inferiority they will only be fit to be inferiors. It is a question of atmosphere. Insist that
poople are capable of dofending themselves and they will defend themselves. But if

* you expect $hem always to run away, they will run away. That is the whole essence of
what we call moralo in the army and navy .

I cannot place the feelings of our countrymen in stronger terms than my
friend has used in the House of Commons, and therefore I have quoted this
important passage from his speech. Sir, another Honourable Member, Mr,
Lansbury, also supported the amendment and opposed the Bill. He made
one or two important observations, He said :

‘ Whatever results from this Bill, the people of India will pay for it and we shall have
the management of it. It will be under our control .

Sir, these observations were not refuted from the Treasury benches.
This shows that in spite of the assurance that His Excellency the Commander-
in-Chief has chosen to give here, the control will rest with the Admiralty or
the British Parliament unless any assurance comes to that effect from them.
Had the intention of Government been otherwise they would have challenged
these statements made in the House of Commons. Sir, I will finish these
tiring quotations, with the remarks of another Honourable Member of Parlia-
ment, Mr. Barker, on the Third Reading of the Bill. He said :

** The Bingapore policy may be right or wrong. At any rate it would be honest
for the Government to say why it is bringing in this measure. It is an insult to the Indiam
people to say that we are creating this navy for the purpose of giving prestige to Indis.
1t is sheer humbug and the Government know it very well. The object is to defend this
oountry against Japan and to use the Indian people for that purpose. If the Govern-
ment were honest they would say so. But they are not honest. They are trying to cloak
this measure, and I am glad that J am in the House to vote againstit .

This is from the speech of Mr. Barker, a member of the House of Commons.
8ir, look at the strong language with which he opposed the Bill and the plain
language in which he has laid open the whole policy of the Government by
saying that the object of creating this navy is to strengthen the forces to be
used against Japan and to strengthen the Singapore base of operation.

Tae HoNouraBLE KHAN BamaDUR DR. Stk NASARVANJI CHOKSY
(Bombg,y: Nominated Non-Official): Japan would make short work of it
1n no time.

Toe HoNouraBLE Masor Nawae Sm MAHOMED AKBAR KHAN
(North-West Frontier Province : Nominated Non-Official): May I tell the

M121C8
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Hohoun.xble gentleman if it is intended to be used against Japan we have got
no relationship with Japan so that we should grudge it.

Tae HoNouraBLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : I have not given my views that this is going to be used
againgt Japan. I have given the views of a Member of the House of Commons.
I do not know what is at the back of the mind of the Government.

THE HONOURABLE KuAN Basapur Muan Sir FAZL-I-HUSAIN : Not

worth bothering about as long as you know what is in the mind of the Govern-
ment——

Tee HoNouraBLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : If the Leader of the House finds any objection to the use of
the words * at the back of the mind ” I will submit I do not know what is in
the mind of the Government. B

Sir, these are the points on account of which we in this country are opposed
to the Bill. These were the reasons on which when the Bill was going to be
referred to s Select Committee in 1928 it was thrown out by the Assembly.
This time we know what kind of Assembly there is and how easy it was for the
Government to get all contentious measures passed through the Assembly.
Therefore, Sir, at the fag end of the season they have chosen to bring this Bill
and get it through, as well as the Army Amendment Bill.

Sir, with these observations, I oppose the Bill.

His ExceLLENcy THE COMMANDER-IN-CHIEF: Sir, I cannot feel
that I should waste the time of the House in replying at great length to the
only opposition I heard which was from the Honourable Mr. Mehrotra. I
might refer just very shortly to one or two of his points. First of all, the ratio
of 1 to 2. The ratio of 1 to 2 has nothing sacred about it : but we are now
putting it into force, and as a matter of fact Admiral Walwyn has more than
once recommended that it should be increased. He considers that the Indian
has already shown himself fit for an increase on that. When he says
it, that will be considered and I hope brought about before very long. (Ap-
plause.) He is our expert. I thought I heard enough of the War Office from
the Honourable Mr. Mehrotra ; but when he abuses the War Office because
it controls the Indian navy I really must protest. The quotation from the
House of Commons is an unfortunate one and it is a particularly unfortunate
choice of my service champion. Itisnot usual to speak ill of anybody from the
floor of the House who is not there to answer for it. I can say—and all my
British colleagues here will say—that the choice of the names he selected is
distinctly unfortunate.

There is one thing which I wish to quote and then I have done. It is
with regard to the employment of your navy for imperial purposes. It secems
to me that very few Honourable Members have grasped that there is a clause
in the Government of India Act of 1927 which is very definite about that.
Perhaps they may have read it and forgotten it. I will just read it now.
This is section 44A of the Government of India (Indian Navy) Act, 1927 :

“ Any naval forces and vessels which may from time to time be raised and provided
by the Governor General in Council shall be employed for the purposes of the Govemment
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of India alone, except that if the Governor General declares that a state qf emergancy
exists which justifies such action, the Governor General in Council’ may place at the dis-
posal of the Admiralty all or any of such forces and vessels, and thereupon it shall be
lawful for the Admiralty to accept such offer .
Except in those circumstances, I contend—and T said so in my speech of
introduction—that the Governor General in Council or his sucoessor, when
that comes about, the Viceregal Cabinet will not do that for a moment without
taking consultation of his advisers. It would place him in an almost impos-
sible position if he didso. I contend, Sir, that, whatever the Honourable
Mr. Mehrotra may have said, what we are introducing now and what we
arb doing with regard to the Indian Navy opens up a new chapter. There
may have been mistakes before and differences of opinion, but this new chapter
—1I think the House will agree—is a genuine advance, a genuine attempt on
our part to give your navy the status which it most certainly deserves.
*(Applauseq
Tae HoNouraBLE THE PRESIDENT : The Question is :

““ That the Bill to provide for the application of the Naval Discipline Act to the Indian
Navy, as passed by the Legislative Assembly, be taken into consideration.”

The Motion was adopted.

Clauses 2, 3 and 4 were added to the Bill.

The First Schedule was added to the Bill.

The Second Schedule was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

His ExcerLLENcy THE COMMANDER-IN-CHIEF : Sir, I move :
““ That the Bill, as passed by the Legislative Assembly, be passed.” |
The Motion was adopted.

AMENDING BILL.

His ExcerLLency THE COMMANDER-iN-CHIEF : Sir, I move:

‘“ That the Bill to amend certain enactments, as passed by the Legislative Assembly,
be taken into consideration.”

Sir, there is nothing contentious about this Bill. It is a direct consequence
of the passing of the Indian Navy (Discipline) Act, in thatit seeks to give to
the members of the new Royal Indian Navy the sume civil rights and liabili-
ties as the personnel of His Majesty’s Military and Air Forces already have.
To attain this object, it is necessary to make formal amendments in a number
of existing laws. The majority of the amendments consist in adding the
word “ sailor ” between the words  soldier ”’ and * airman,” in adding a refe-
rence to the Naval Discipline Act, or that Act as modified by the Indian Navy
(Discipline) Act, beside the Indian Army Act and other similar enactments, or
in omitting references to the Royal Indian Marine. In one or two cases the
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opportunity has been taken to provide for “ airman * also, where they have
been omitted before.

8ir, I move.

The Motion was adopted.

The Schedule was added to the Bill.

Clause 2 was added to the Bill.

(lause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

His ExceLiency THE COMMANDER-iN-CHIEF : 8ir, I move:
‘“ That the Bill, as passed by the Legislative Assembly, be passed.”

The Motion was adopted.

The Council then adjourned sine dse.
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the Indian Civil Service and: éther
—. 150.

““AMANAT WaASIKAS''—

Question re —. 4

AMENDING Binr—
See ‘‘——'" under ‘‘BiLr’’.

ANGLO-INDIANB—
Question re percentage of —— and
f&ropenm on the Btate Railways.

ANGLO-SoviET  COMMERCIAL AGREE-
MENT—
Question re —— of 1934, 555.

ANNUAL RAINFALL—
Sce “AVERAGE —'',

ANTI-INDIAN LEGISLATION—
Question re—
—— in Mozambique. 150.
——in Zanzibar. 16, 112, 149.

APPEALS—
Question re —— from the Railway
Department. 568.
APPRENTIOES—
See ‘‘SexciaL Crass ——'',

i )

APPRENTICE TRAINING—

Question re scheme of —— in Ord-
uance and Clothing Factories. 34.

ARMY—
See “INDIAN —°,

ARMY (AMENDMENT) Bino—

See ‘'INDIAN —" under “Baa”.
ARMY DrEPARTMENT—
Statement (laid on the table) re

quality and class of timber pur-
chased by the —. 23.

ArMY HEADQUARTERS—
See ‘‘MastER GENERAL  OF

THE
ORDNANCE BRANCH, ——'.

ArMY HEADQUARTERS OFFICES—

Quaestion re introduction of new con-
ditions of service in ——.  308-99.

106,

OF STATE DEBATES,

“ArT1—
Question re performance of —— by
the Hindus of Agra at certain ﬁ\ed
tlmmgs

“&nn NIMAZ"' DispuTE—
Questwn (short nohce) re
Agﬂa 48, .

in

ASSAM—
See “FINANCIAL AID’’.
See ‘‘FLOOD-STRICKEN AREAS'’,
See ‘‘Poars AND TELEGRAPHS DEPART-
MENT'’.

AssAM BENGAL Rammway—

See ‘“—"" under ‘‘RAiLwax(s)”.'
AssaM CrIMINAL LAw  AMENDMENT
SUPPLEMENTARY) Birr—
ee ‘‘—"' under “‘BmL’.

Assax VALLEY—
See “‘AsSSAMESE’.

Assay MasTER, BoMBAY MINT—
Question re —,

ASSAMESE—
Question re—
—— claims in the Postal Depart-

ment. 117.

Number of — recrultad by the
Assam Bengal and Eastern Bengal
Railways.

Number of Bengahs, ete., of the
Assam " Valley speaking —— ap-
pointed to the Posts apd  Tele-

aphs Department. ' 116-17.

Re.oﬂmon re representation of

in the Posts and Telegraphs Depart-
ment. 344-49,

ARSAMESE MEDICAL GRADUATES—
Question re lack of —— on
u:tnaged Railways. 386.

State-

ASBISTANTS—
Question re—
—— in the Railway Board. 639-
Rect:uitment of clerks and —— in
the Office of the Director Generai,

Posts and Telegraphs. 1638-39.
ATTACHED OFFICES—
Onegtion 16—
Maximum age-limit for inferior

servants of the (Government . of
India Secret&rmt and ——. 643

Technical " in the Government
of India Secretariat and its ——.
487-89.

Unpassed routine division clerks in
the Government of India Secre-
tariat and —. 304,
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AVERAGE ANNUAL RAINPALL—
‘Question r¢ —— of Puaa, Delhi and
Northern India.

AVERAGE PERIOD OF SERVICE—
Question re inclusion of the period of
transit in the —— of British other
ranks.

B

BaLrav Dass lswar Dass— .
Question r¢ ——, contractor. 21.

BangrJEE, HoN, Mr. Jicabpisg CHAN-
DRA—
Bengal Criminal Law Amendment

Supplementary (Extending) Bill—

* Consideradion of clause 2. .296-97.
Indian Army (Amendment) Bill—
Motion to consider. 623-25.
Iron and Steel Duties Bill—
Motion to consider. 513-15, 584.
Mechanical Lighters (Excise  Duty)

Bill—

Motion to consider. 139-43.

e Consideration of clause 2. 154-55.

Motion for adjournment re proposed
removal of the Imperial Institute
of Agricultural Research from Pusa
to Delhi.

Ques’~on re—

Accidental shooting of a Muham-
madan villager by a. military
patrol, 106-08.

Advisory Committees for  Indian
studente in London, Edinburgh
and Dublin. 7.

Ban on the Red BShirts organiza-
tion in the North-West Frontier

Province and the release of Khan
Abdul Ghaffar Khan.

Community to which certain candi-
dates selected for appointment to
the Imperial Institute of Agricul-
tural Research belong. 306.

Cost of the military  forces in
Chittagong. 32. .
Dearth of recruits for the Territorial
Force and Universit Training

Corps in Bengal, 31-52.

Datenus in the Deoli Camp : Jail.
479, 480, 481.
ixclusion of Indian chemists from
employment in  the . Ohemical
Detence Besecarch Department,
Rawalpindi. * 34, -

‘Fixation of proper ' standards of
jute. 532. B

Grievances of Indians in Zantibar,
629-30.

Health of Bengal BState prisoner
Arun Chandra Guha 8.

'Ingvisns shot in Bouth' Africa. - 526-

Bangrsge, Hon.  Mn. JAGADISH

CHANDLA-—contd, . PY
Question re—contd

Indzign Tea Cess Commmittee. 525-26

526. I

Indiausg'radc Commissioner in Italy.
2.

Introduction of new rates of pay for
technical personnel employed in
the Military Farms Department,
Military Engineer Services and
Irnginn Ordnance  Department.

Master General of the  Orduance
Branch, Army Headquarters, 35.

Master General of the Ordnance in
India. 33-34. '

Measures adopted for the develop-
men* of salt ‘manufacture 1n
Bengal. 527-28. °

Names of employees under the Im-
perial Council of  Agricultural
Rescarch engaged in  research
work. 545-46.

Naming of roads in New Delh.
546-48, 548.

New rates of pay and application of
same t0 new entrants. 552

Number of detenus in the Deoli
Camp Jail. 481-82.

Number of Ordnance Factories with
their designation and  location.
§52-54.

Percontage of employees in _the
Imperial Council of Agricultural
Research from the Madras Presi-
dency. 545.

P%eg:o ofy Assay Master, Bombay Mint.

Post .of Superintendent, Lands and
Estates Department, under = the
(S'Janslcutta Port  Commissioners.

Posts in the ministerial  establish-
ment of the Government of India
carrying special pay. 548-51,

Probationers in the Traffic Depart-
ment of the Calcutta Port Com-
missioners. 534-35,

Qualifications of candidates for the
posts: of Imperial Entomologist
and Imperial Agricultural Chemist
at the Imperial Institute of Agri-
cultural Rescarch, Pusa. 6-7.

Raising of extra battalions for the
Indian Army in Bengal. 31.

Reasons for billeting the Norfolk
Regiment in the Government In-
gegx.zmediate College Hostel, Dacca.

Removal of - disqualification  under

rule 5 (8) of the Legislative As-
sembly Electoral Rules from can-
didates standing for ‘election in
the next Le:ishﬁve Assembly who
mi]ght 1?46 isqualified under the
rules. .
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[4
Banerisx  Hon. Mar. JacApIsH
Cgmnm;—&soncld.
Question re—concld.
Report on the economic survey of

India by Professor Bowley and
Mr. Robertson. 531-32.

Research schemes not sanctiomed by
the Imperial Cooncil of Agricul-
tural Research. 541-44.

Research schemes sanctioned by the
Imperial Council of Agrictitural
Research. 535-41.

Reserve Bank of India. 536-31.

Response to the sale of treasury
bills, -etc. - '631.

Reéturn of Congress property ‘seized
by Government.

Scheme of apprentice training in
Ordnance and Clothing Factories.
34.

‘Standing Committeea appointed since
1931.

Bupply of coples of the White Paper
to the detenus st the Deoli Camp
Jail. A

Transfer of the Imperial
of ‘Agricultural esearch from
Pusa to Delhi. 533-34.

Use of troops in Bengal. 5.

Question (supplementary) re—

Accidental shooting of a Mubamma-
dan villager by a military. patrol.
106-08.

Ban on the Red Shirts organization
in the North-West Frontier Pro-
vince and the release of Khan
Abdul Ghaffar Khan. 482,

Grievances of Indians in Zanzibar.

Indian Tea Cess Committee, 525.

Measurés adopted for the develop-
ment of salt manufactwre 1n
Bengal, 527.

Naming of roads in  New  Delhi.

Qualifications of candidates for the
posts of Jmperial Entomologist
and Tmperial Agricultural Chemist
at the . Imperial Instltm of Agri-
cultural Researoh, Pusa. 6-7.

Use of troops in Bengal, 5.

Besolation re—

Five-year plan of economic develop-
ment for India. 689, 682,

Pensions ‘of inferior servanis serv-
ing under ‘the Gevernment of
India.

Re-ensetment, of repressive legisla-
tion after the expiry of ‘its time-
lm‘ut. +440-41, 4‘!)

Tnstitute

BAn CounelLs—

Qu&mm re

resent qonehmt;on of

INREX TO COULNQIL OF STATE LEBATES,

Barua, Hon. Smisur. HERANBA P ROSAD—

ssam Criminal Law  Anendment
(Supplementary) Bill—
Motion to consider. 310- 11

Factories Bill—

Considovation of olause 34. 192 95.
‘Qath of Office. 1.
Question re—

Abandonment by the Government of
Assam of the Road Board scheme
for want of funds. 569-60.

Accordance of preferential treatment
to successful departmental candi-
dates from Assam in the Posts
and Tolegnphs Department. 116,

Assamese olaitis in the Pestal Pe-
pertment. 117,

Export of tea mot carrying export
rights to Persia by land and to the
Persian  Gulf through Kathiawar
and Cutch. 494.

Financial aid for the réiief of suffer’
ers in the flood-stricken areas nf
Assam. 385-86.

Headquarters of the Superintendent
of Post ‘Offices, Lower Assam Divi-
sion, 403-84.

Jurisdiction of the Superintendent
of Post Offices, Lower Assam
Division. 483. ¢

Lack of Assfmese medical graduatex
on BState-:managed Railways. 386.

Number of Assamese recruited by
the Assam Bengal and Eastern
Bengal Railways. 386.

Nufnber . of Bengalis, etc., of the
Assam Valley speaking Assamese
appointed to the Posts and Tele-
graphs Department. 1316:17.

Numher of employees in the Comp-
troller’s Office, Shrllong 8569.

Representation of Assam in ‘the Posts
and Telegraphs Department. 113,
116-16.

Retrenchment in the Postx and Tel
'graphs Department. 113.

‘Quéstion (sapplementary) re—

Tndian Tea Cess Committee. 6525

Retrenchment in ‘the Postsa  anl
Telegraphs Department. 113,

Resolution r.—

‘Colony for  the
Indians. 43.

Reprosentation of Assamese in the
Posts’ and 'Telegrlphn Depart-
mont. 344-45,

Basu, Hox. Mr. Bauay Kuman—
-Bongal Crimival Eaw  Amendment
Supplementary '(Extending) .Bill—
M;:xam to consider. . 233, 238, 239,
Mgdt?n to vefer to Belect Committeo.

Bleckion of the. —— to serve on the
Committee o emamins the tmrkmg
of %e Ottaws Trade -

emigration  of
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Basu, Hon. Mn. Buay kvum—-cmm

Factories Bill— :
Consideration of clause 34. 192.

Indian Carriage Air Bil—
Motion to consider. 131.

Indian Doek Rabeurers Bill-—
Considerstion of clanec 1. 129.

Mechanical Lighters (Excise Duty)
Motion to comsider. 143.

Motion for adjournment re proposed
removal of the Impoerial Iwstitute
of Agricultural Research from Pusa
to Delhi. 82, 86-88, 89, %, 83, 96,
my m '

Nomination of the —— to the Panal
of Chairmen. 2}

Resolution re—

(‘-(:’limy for the emigration of Indians

* Levy of sincome-tax on house pro-
perty. 222

BATTALIONS—
Question re raigsing of extra —— for
the Indian Army in Bmgnl 31.

Banarzs Hmpu Unrversyiry—
oQuestion re—
Grants - to the —— and the Aligarh
Muslim University. 2656-66.
Recognition of the provident fund
of the
Special grants to the —.  866.
‘fen per cent. cut in the grant to
the . 266.

Benkrrr Fonp—
Sev “RATLWAY STAFF —— ',

BENGAL—
See ‘“‘SaLtr MANUFACTURE .

BxNGAL AND
WAY—
See “—" under “‘RAILwav(s)".

NorTH-WESTERN = Ralc-

BeNGat AND  NORTH-WESTERN RAILWAY
STATION, ALLAMABAD—
Question re—

Inconvenience enused to passengers
due to the being twa miles
away from the Bwst imﬁn'l Bail-
way Station. IM.

Tack of protection on the plittform
‘of the —— 111,

BENGAL CmaMpmi oF CoMMEROE
Question “re entatien  from the

concerning method “of 'recruit-

g&nt to the Bengal Pilot. Barvice.

Bencar €pbaiNar: © Taw  AMENDMENT
SUPPLEMENTARY (ExyeNDINe)” Bm.—
See “—" under “Brr”.

.
BENGALIS—
Question re number of i ote., o‘l.the
~ Assam Valley Wpenking ® Aseamese
appointed to the Posts and Tele-
graphs Department. 116- 17

Bengat Piuor SErv ICE—

Question re—
Method adopted for rvecruitment to
the ——. 304-05.

Representation from the Bemgal
Chamber of Commerce concerning
method of recrnitment to the —-

Buore, HoN. S JosEpH—
Iron and Steel Duties Bill—
Motion to consider. B519-22,

Bissy Lane—
Question re carrying of deck fssen-
gers from Rnfaoou to Colombo by

the —.

BiHAR AND ORIssA GOVERNMENT—
See ‘‘Loan’.

BlLL——“.
Amending —
P:ssed by the Legislative Assembly.
96

Motion to consider. 743-44,
Motion to pa3s. 4.

Passed. 7
Assam Criminal Law  Amendment
(Supplementary)
Passed by the Legwlahve Assembly.
210-11,

Motion to considex.
Consideration of clause &4 25.
Consideration of clausg 1
Motion to pass. 326-28.

. Passed.

Bengal Criminsl w  Amendment
Supplementary (Extendin,
Pazsgsed by the Legislative skembl

Motion to consider. 231-43, 247-60,

- 267-86.

Motion to refer to Select Committee.
243-47

Consideration of clause 2. 296.98.

M fwR to pass. 288-301,
Passed.
Cotton 'Text [nd\utry " Protection

j&endment) _—
BBM of  the Glovernor (}eneral

Factories—
Pn.zn;ed by the Legwlbtne Ammbly

Motion to conudaw 150'85.
Conaideration of clgase §. 185»87.
Consideration of clause 11. 187-89
Considerstion of claure15. 189-9C.
Consideration ‘of dlanse 34, 190-98
Consideration of clause 35." 188-200
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BirLL—contd.

' F&cwrigs-—-c(mt’d
Consideration of clause 60. 200-01.
Consideration of clause 74.° 201 0.
Motion to pass, 203-07.

Passed. 207.

Hindu Woman's Inheritance ——
Motion to introduce, 459-61..
Motion to circulate. 649,

Imperial Bank of India (Amendment)

Asment of the Governor General.

Indian Aircraft —
Passed by the Legislative Assembly.
o9 ;

Motionr to consider. 134-39..
Motion to pass. 139,
Passed. 139. .

Indian Army (Amendment) —
Pu&ed by the Legislutive Assembly.

Motion to consider. 607-36, 702-18.

Consideration of clause §. 718?A

Ruling by the Chair that the pro-
posed amendment to clause b is
inadmissible as it is not within the
competence of the Indian Legis-

lature. 720-24.
Motion to pass. 724-34.
Passed. 734

Indian Camaée by Air ——
Pazsgaed by the Legislative Assembly.

Motion to consider. 130-31.
. Motion to pass. 132
" Passed. 1
Indian Dock Labourers
P;ﬂied by the Legislative .\ssembly

Motion to. oons:d(.r 120-25.
Consideration of clause 3. 1256-27.
Cons:deratnon of clause ' 1 127-29.
Motion to | 129,
Passed. 1 ’
‘Indian Finance —, 1834— |
Assent of the Governor General.
Indian  Income-tax  '(Amendment)

. Passed by the Laglslatwe Assembly
- 328,

Motion to comsider., . 406-09.
Motion to 48;“' )
Passed N 3
Indian Medical  Council {Amend-
ment) ~——
Agg.nt of the Governor General.

‘Indian ' Navy (Dmclplmo)
Motion to conslder 734
Motion to 3 43 i
o Passed. T
Indx.m Rub'bpr Contrpl .
Pusned by the Leguhhve Assqmbly

Brr—contd.

Indian Rubber Control ———contd.
Motion to consider. 399-405.
Motion to - 405.

Passed. .

Tudian States (Protection) ——
A;;ent of the Governor General,

ndian Tariff (Amendment) —
A;%eut of the Governor General

Indian Tarifl —
P.:;sg;pd by the Legislative Assembly

Motion to oonalder 601:02.
Motion to pass.:
Passed. 602,

Indian Tariff  (Textile Protect,ion)
Amendment —
Assent of the Governor General

Indian Trust (Amendmeut) _—
Pa.zsgsed by the Legislative Assembly.

Iron and Steel Duties ——
P?lsed by the Legislative Assembly.
Motion to consider. 502-22, 561-99
Consideration of clause 2. 589601
Ruling by the Chair that the amend-
ment to clause 2 is wholly im-
- practical and therefore not admis-

sible. 600-01.
Motion to pass. 601.
Passed. 601.

Expression of regret by the Chair
for the ruling given on clause 2.

hhaddm (Nams Protection)
Aqggnt of the Governor  General.

Matches (Excise Duty) —
Assent of the Governor  General.

20.
Mechanical Lightern (Eacise  Duty)

Pnzzged. by‘ the Legislative Assembly.

Motion to cousider. 139-47,
Consideration of clause 2. 154-66
Consideration of clause 3. 156 59.
Motion to pass. 159. -
. . Passed. 159. ,
Negotiable Inmumem: .:~{Amend-
ment) —
Passed by the Legmlauve Assembly

Parsi Marriage and Djverce — .
Motion to. introduce. . 229-30.
Motion to airculate. 381A

Petvoleum —— ¢ )
P%zszsgod by the Legislative Assembl

... Motion to consider. . 4%;502

B v Al
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Brir—condd. . Bnémx‘ OTHER RANKs—9
: : stion re—
Rg)eahng and Amending —— ‘beo .
; P st of conve —— from_an
assed by the Legislative Assembly English y“‘g an Wndian Sport

Mot i during the last financial  year.
Motion to consider. 159. 387

Motion to 5;“" 156. Inclusion of the period of transit in

R};:’::z d.Bn!;lk of India the average period of service of
Assent of the Governor  General. Number of —— who left India during
e 1833, etc. .
Sa‘l:né@dd;txonal Import Duty (Ex- Voyage pay of 386,

Britisa Troops—
Question re number of Indian and —
stationed in trans and cis-Indus

Auzge‘l::,g of the Governor .General.

Sea Customs (Amendment) —

. Pazs;'ed by the:Legislative Assembly. areas, 642,
Motion to consider. 133-34. BuBMA—
y:::;w _“' L Resolution re Indians in —. 70-77,
Steel and Wire Industries Protection ' 211-13. !
(Extending) — B
N URMANIZATION—
A’é’g"t of ‘the Govornor  General. Resolution r¢ —— of the Accountant

\ General’s Office and the Posts and

Sugar-cane — E;legrapha Office in Burma. 364-

Assent of the Governor  General.

Sugar (Excise Duty) —
Assent of the Governor General. 29. B?“..B‘nﬁm“&" “ ”
s Trade Disputes (Extending) — ee under “RarLway(s)”.

A'z‘:"‘ of the Go",‘m' General. BunMa RaiLways Emprovees’ (INioN—
leeltion (short notice) ~¢ -
9.

Wheat Import Duty (Extending) —
Aoasant of the Governor . General.

Busingss—
See “‘STATEMENT oF ——'.

Bopr SINGH, RAaja—
Question e ——.

C

BoMpay MinT— ng"ﬁ‘ﬁay.,
See “Assay Master, —". See ‘“‘ProrecTED StREL GOODS',
Bomeay SiND Raruway Prodeor— C‘g"’:;‘:‘ PorT COMMISSIONERS—
ti ublication of th rt uestion 7e— ; '
Q‘::f. lﬁz re P 1‘;?,;(2,. ° @ repo Post of Superintendent, Lands and
Estatexs z’lé)epurtmerm,r under  the
—. b535.
Bowwey, ProrEsson— Probationers in the Traffio
Question re report on the -economic Department of the —-. 534.35.
survey . of India by and Mr. :
Robertson. 531-32. CANTONMENTS DEPARTMENT—
Question ‘re reorgonisation of the —.
BRIDGES— -85,
See “RAILWAY —"', CAPITATION CHARGES—

Question re ——, 397-98.

BririsE INDIAN SUBIECTS— CAPITATION PAYMENTS—
—. 640

Question re prohibition of the ap- Question re, —,
pointment of —— to the civil ser-
_._vices of Indian BStates. 647 CABRIAGE BY AR Brui— .. RE
., Resolution re ineligibility for service Bee “INDIAN —''. under ‘‘Bmr'".
" under the Government of India of
subjects of those Indion States who CarrLe—

do not employ —. 605-700. Qee “Wip —",
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CENTRAL (‘S OPERATIVR ADVIRORY
Boarp— .
ati 2 pr ed -——. 18, 15,

Qpestion Je pmpﬂﬁ. y
CeYLON—

See *‘ImporT DUTIES''.

CHAIRMEN, PANEL OF—

Message from His  Excellency the

€idvernor General nominating Mem-
bers of the Cowircil of to be
on the —. 21,

CHAMBER OF COMMERCE—
See “BENGAL —'.

CHARANIIT BineH, Hon. Bana—
Nomination of the —— as Chairman

of the Committee on Petitions. 21
CHami, Hon. Mr. P. C. D.—
Assam Criminal Law  Amendment
Supplementary) Bill—
otion to conmsider. 316-18, ,
Bengal Criminal Law = Am ent,

Supplementary (Extending{ Bi
Motion to consider. 254-57.
Motion to refer to Select Committee.
244, X

Fictories Bill—
Motion to consider. 164-66, 181, 182.

Hindu Woman’s Inheritance K'l]—
Motion to introduce. 459-60, 461.
Motion to circulate. 649.

Indian Army (Amendmesnzt‘} Bill—
Motion to consider,
Motion to pass.

Indian Dock Labourers Bill—
Motion to consider: 121-22.

Indian Rubber Oontrol Bill—
Motion to consider. 403.

Iron and Steel Duties Bill-—
Motion to considet. 591-84, B5¢7.

Motion for adjournment re proposed
removsl of the Imperinl Institute of
Agricultural Research from Pusa to
Delh. -83.

Oath of Office. 1.

Petroleum Bill—

Motion to comsider. 30884,
Question 7 carrying of deck passen-
gers from Rangoon to bolombo by
the Bibby Lirie. 383-84.
Quenﬁob (short netice I} re Bu Rail-
ways’ Employees’ Union. -49.
Rerolution re—
Abolition of Viceroy's comhidsions
657-69, 660, 666, 667, 669,
Burmanization of the Accountant
General's Office and $he Postd nd
Telegraphs: Departméiit in Biirina.
354-65, 366.
Horse-breeding. 363,
Iadians in Burma. 70-74, 212.

Levy of income-tax on house-pro-
perty. -23. SRR
National debt of Tndia. 480-22, 431

OF STATE DERATEFS,

CuEMICAL DEveNcE Researcx  Divasiy

Question re  exclusion of Indian
chemists from employment in  the
——, Rawalpindi. 34.

CHEMIBTS—

See “INDIAN —'',

Cuerry, HoN. DiwaNn  Bawapncr .

NARAXANASWAMI—

Assam Criminal Law  Amendment
(Supplementary) Bill—

Motion to comsider. 521.

Bengal Criminal Law - Amendwment
Supplementary (Extamimg Bill~
Motion to consider. 282-

Election of the —— to serve on ths
Committee to' examine the working
of the Ottawa deé Agreement,
211.

Factories Bill— ¢ .
Motion to consider. 170.

Indian Dock Labourers Bill—

Motion to consider. 124.

Motion fer adjournmert re proposed
removal of the Imperial Institute of
Agricultural Research from Puse to
Delhi. 84-86.

Question 7e lowet - selection  grade
examinstion for promotion o the
cadre of Ins f)ecwrs of Post Offices,
Mudres Circ!

Resolution re—

Enforcement of the provisions of the
Childugdarrin.ge Restraint  Act
’

Indians m. Burma. 76.
Levy of inééme-tax dn house pro
perty. 216-17.

CHiLD MARRIAGE RESTRAINT Acr—
See “——" under ‘“Acr”’.

CHITTAGONG— )

See “Murrany Forczs’.

(C'Howsy, HonN. KBAN Bamapur Dg.
Sir NASARVANJI—
Bengal Criminal Law Amendment

Supplementary (Extending) Bill—
Motion to consider. '2381.82, 284,
Factories Bill—
Motion to consider. 173-76.
Indian Army (Amendment) Blll——
Motion to conslder
Motion to pass. 751
Indian Navy (stcxphne) Bill—
Motion to consider. 741.
Iron and Steel Duties Bill—
Motion to cotisider. $85-86, 591,
Question re—
Amotint of cofitribtitions thade B
City of Bombay towstds iggbrm
#hd provincidl revendes, 287,
‘kmng tedlise® on atdodit ot the
4aditibhal petrol dutty. 267,
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Cnoxu. Hon. Kuan  Biwipow ~ Dn.
,NAsmvmu-—mnnl :

Resolution re—
Abolition of Viceroy's commissions.

661-62.
Investigation into  conditionis of

health by a committee of medica!
experts. 3560-53

CHOLERA—
Question r¢ sdspected’ cases 6f — in

the Hindu refreshment room, Gaya.

CiNits CoNCERN3—
* See “TwpBian —"".

P1s-InpUs—

Question re npumber of British and
Indian troops statiomed in trans
and —— areas. 642.

L]

Jrry or Bomsay-—
See ‘‘Conrrrsorrons’’.
See ‘“IMPERIAL  AND
REVENUES'’.

JiviL Avmarion DEPARTMENT—

Question (short notice) re amount re.

oeived edth year by the —— from
the petrol tax, 411-13.

Crvit DisowepriNce  Movemerr—

Quemon re release of prisoners con-
victéd of offences comneeted  with
the ——. 262:63.

PROVINCIAL

Civit Di1soBeDIENCE PRISONERS—
Question 7e release of ——- gid the re
lease of Sardar Vallabhbhaj Patel,
Khan Abdul Ghaffar Khen and
Pandit Jawaharlal Nehru. 10-11.

&1vitr Sxrvices oF INDIAN BravEs—
Question’ re éwmhmon of the dppoint-
ment of rltiah Indian subjécts to

the ——.

Crzpxs—
Question re  yecrwitment of —— and
assistants in the O& of the Direc-
tor :generul Posts and Telegnpha

See “Rourins Division ——."

CrotHING FACTORIES—
Question re¢ scheme of npprenuce train.
ing in Ovdnance and —. 34,
CoaL—
Question re—
Burcharge on railway freight on

Withdrawal ob. ithe eulchnrge on
freight on ——, 701,

CocoaNUT INDUSTRY-—
Question re mxblicaﬁm\ &f tlio repbry

of the —-,

CoLoMBoO— L
See “Bresy Lz
See DK !;mamg”. "

COLONISATION ENQUIWY COMMPTTES-—
Resolution 7e report of the —. b6-
70.

CoLoNY— ) .
Resolution r¢ —— for the emigration

‘of Indiens. 38-54.

CoMMaANDER-IN-Citey, Hix Excerrencs

THN—

Amending Bili—
Motion to comsider. 743-44,
Motion to pass. 744

Congratulations to ——, the Hon. Mr.
M. G. Hallett and the Hon. Sir
John  Woodhead, recipients of
Honours. 22-23. '

Indian Army (Amendmem) Bill—
Motion to consider. 607-11, 612,

630, 711-18.

‘C‘onsideration of clause 5. T20.
Motion to pase. 724, T33.

Indian Navy (Dmmphm Bill—
Motion to consider. 734.37, 738,

742-43.
Motion to pass. 743,
Personal statcment hy —— thanking

the Members of the Council of
State for their congratulations on
his G. C. 8. I. 306-07. .
Resolution re abolition of Viceroy's
é'.‘g)lmmissimu. 464, 465, 653.57, ,

COMMERCIAL  AGREEMENT—
Seé ‘Awcro-Rover —-',

CoMMERCIAL RELATIONS—
Statement (laid on the table) re con-
vention relating to <~  hetweer

India and Japsn. 24-28. '

CoxMMI8SIONS—
See “VICEROY's ——-"",

Comvriren—
~ See “Orrawa . TRADE AGREEMENT’.

Coumrrtee or Mepicar ExPerrs—
Resolution +¢ investigation into con-
gsitions of health by a ——-, 360-

TOMMITTEE ON PRTI#IONS—
Constitution of the —. 21.

C‘oQﬂnomrns—- " ¢

uddtion & ‘imposition of high  im.
port duties’ by the Government of
Ceylon on certain . 160-51. N

COMMENAL Rmmmw*
Quéntion re “fieW" fules' ﬂifem‘t e in
the servites. 9% "
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‘

COMPETITION—  «

Question r¢ protection to minor in-
dugtries, !nolndmg the pump manu-
facturing ‘industry, afnmst competi-
tion from Japan.

CoMPTROLIER’S OFFICE, SHILLONG—
Question 7¢ number of employees in
the ——. b59.

CoMPTROLLER, VIoEREGAL HoussHoLD—
Question re extensions to Government
servants in the Offices of the Mili-
tary Becretary to the Viceroy .and
the —— and in the Private Seere-
tavy to the Viceroy’s 'vess. 486-87.

CONCE8SSIONS—
“See “TRAVELLING —.”"

CCNDITIONS OF SERVICE—
See ‘‘Nxw —,

CONFERENCE-—

Question 7+ of Kasts Indian Rail-
way employees at Lucknow. 108.
Statement (laid on the table) re
of East Indian Railway employees

at Lucknow. 399.

CONGRATULATIONS—
—— to His Excellency the Com-
nander-in-Chief, the Hon. Mr. M.
(3. Hallett and the Hon. 8ir John
Woodhead, recipients of Honours.
22-23.
to the Hon. Sir Alan Parsons on
his appointment to the India
Council. 210,
-~-— to the Hon. 8ir Frank Noyce on
gl;e Honour conferred on him, 153-

CONGRESS PROPERTY—
Question re return of —— seized by
Government. 483,

CONTRACTOR(S)—
Question re—
Attendance of —— at stalls. 20.
Ballav Dass Iswar Dass, ——. 21,
Employment of sub-contractors by
— under orders of the Divi-
s(l)onnl Superintendent, . = Dinapore.
2

Reasons for the condemnation of
former —~ on certain sections of
the East Indian Railway. 18.

CONTRACTS—
Question re system of —-  with
vendors. on certain sections .of the
East. Indian Railway, . 24.

CONTRIBUTIONS— a )
Question re amount of —— made by
the. City of Bombay towards im-

perial and provincial revenues. . 267.

OF STATE DEBATES,

CONVENTION—
Statement (laid on the table) re «—
relating to  commercial relations
between India and Japan. '24-28.

Co0-OPERATIVE Anvxsont Boarp—-
See ‘‘CENTRAL —'

CorroN TexTiLe INDUSTRY PRroTECTION
gAmnm.Nr) Brur—
¢ " under ‘“‘BiLv’.

CouNcrL oF Srn‘»—
Address by His Excellency the Viceroy
to the Members of .the —— and the
Legislative Assembly. 467-78.

L

CouxciL oF S1ATE (CHAMBER—
Resolution re comstruction of a ‘new
—— at Simla. 225-29,

COUNCIL OF THE LEAGUE OF NATIONS—
Qti%sstion re seat for India at the —

Craik, HoN. B HeNRY—
Resolution re re-enactment of repres-
sive legislation after the expiry of
]4?8 time-limit.  447-53, 465, 457, -

Crostuwaize, Hon. Mr. H. S.—
Motion for adjournment re proposed
removal of the Imperial Institute of
Agricultural Research from Pusa to
Delhi. 96.

CuRRENCY OFFICES—
Question 7e provident fund of —.
403.

CusroMs DuTies—
Resolution 7e levy of —— on all
foreign goods entering India from
land frontiers. 433-36

Cur—

Question 7e ten per cent. —— in the
grant to ‘the Benares Hindu Uni-
vemty 266. -

CurcHa—

See “Exrvout RicHTS”.

Cyruer BurEAu—
Question re progress made in recruit-
ing Indians to the —. 148,

D .

Daras Awx KHAN, Rar— iy
Question re —. 484, :



INDEX TO COUNCIL OFé STATE DEBATES, °11

Dum— )
‘Expressions of regret in  connection
with the —— of Sir Manmohandas
Ramji. 209-10,

Expressions of regret in _connection
with the — of 8ir Muhammad

Israr Hasan Khan, 30.

DEcK  PASSENGERS—
Question e carrying  of -— from
Rangoon to Clolombo by the Bibby
Line. 383-84.

D¥¥ENCE—'
See ‘‘INDIAN ——."
DerENcE ForcEs—
Question re action taken in roducm
expenditure on Indian defenco an
Indianization of the ——. " 149,

DErFENc? SERVICES—
Question re cost of the —— in 1932
396-97.

DrLEGATION—
Sce “Tmrapg ——.”

DrrLai—
Sce ‘*‘AVEBAGE Amum. RAINFALL."
See “ExrrEss TRAIN.’
See “PAsSSBNGER TRAIN.”

DeoLr Camp JaiL—

Question 7¢—
Detenus in the —— 479, 480,
481,

}\umbcr of detenus 'in_ the —.

Sn ply ‘of copies of the White
aper to the detenus at the

DEPARTMBNTAL CANDIDATES—
Seec ‘‘PosTs AND TELEGRAPHg DEPART-
MENT."’

Drpury Direcror GENERAL, IINANCE—
Question re—

Appointment ‘of —— in tho Office
of the Director General, Potts
and Telegraphs, 637,

Financial Adwiser, Posts.-and Tele-
graphs, and —— in the Office of
the Director Genernl, Posu am!
Telegraphs, 638, .

DETENUS—
Question re—
——- in the Deoli Camp Jail, 478,
481

480, .

\umber of —= in the Deoh (,ump
Jail, 82,

Supplv of copies of :~the W}nte

Paper to' the ' u the ‘Deoli
Comp Jail. 482,

.

Dvanoss, Hon. 8if Davip—

Bengal Criminal Law  Amendment
Supplemenfpry (Exf{pendingp Bill—
Motion to consider. 239, 249, 265,

27881, 289,

Indian Anm Amendment) Bill—
Motion to cousider.

Indian Rubber Countrol Blll-— .
Motion to consider. 404-05.

Iron and Stee] Duties Bill—

Motion to consider. 579,
‘Motion for adjournment re sed
" removal of the Imperial Faltutn
of Agricultural Research from Pusy
to Delhi.

Nomination of the —— as a member
of the Committee an Petitions. 21.

Resolution re--

Enforcement of the provisions of
the  Child Marriage Restraint
Act, 340,
Indians in Burma. 211-12,
Ineligibility for service under thae
Crown,_ after retirement, of Pre-
sidents of Legislatures, etc 672.
DirkEcror GENERAL, Posrs anp TeLe-
GRAPHS—
8ee “'Orricg OF THE —.'"

Di1sSABILITY PENSIONS---
Question re amount of ——— paid on

account of the Great War, “ate.
306 )

DISALLOWANCE-~—

Question 7¢ -—— of questions and
resolutions. 388-89.

D18CHARGE—

Question 7re —— of Babu B. K.
Mukerji. 108, )

Btatement (lnid on the tahle) re -—
of Babu B. K. Mukerji. 309,

D1vIsioNar, SUPERINTENDENT, Dnuronn--
Question r¢-—
Action taken by —.- on complaints
made against bawkers,
Employment of sub-contractors by
mnt.raczut;rs under orders of thne

Dock LasourERs BiLL—
8ee “INDIAN -—'*"under *‘BmL.”

DuBran—
See “INDIAN SrTUDENTS.”’

Dury(res)—

Question rr landed price, without
v—— at_Calcuttn; of protértod steel
goods. 103-04,

- Bee *Oustoms —-——." .
8ee “Excrsg —.'*

Bee “Impomy ——.

See ‘‘Prrror ——." :

See “Svean Exorsg w1
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¢ ¢ ¢
EARTHQUAR®—
Question ¢ income-tax on house pro-
perty in the area affeeted by ‘the
384-85. ‘ )

EARTHQUAKE RELIRF—

Question 7¢ amount of loan given to
the Bihar and Orisea Government
for —~— and mate of interest
charged. 102-03.

FavreERN  BENGAL RATLWAV—
See **—--" oandpr ‘“‘RatnLway(s).”

EAsT INDIAN RaALLWAY—
See ‘‘ALLAHABAD DJIVISION, -—+-'"
See ——" under “RA;L\\AY(S)"
See “UNITED PROVINCES  ADVISURY
CoMMITTRE.

Easr INDIAN RAlLwAy EMPLOYERS—
Question 7¢ conference of -—— at
TLucknow. 108,
Statement (laid on the tuble) re ocon-
ference of —— at Lucknow, 300,

East INDIAN RAILWAY BTAT:ON, ALLAB-

ABAD— .

Question 7e inconvenience caused to
passengers due to the Bengal and
North-Western  Railway  station
bemg‘i\lvi) miles away  from. the

Fast INpIAN Rawway UNioN—
Question re —
Stg;gment (laid on the tabh) e —,

EcoNoMic DEVELOPMENT—
Resolution re five-year plan of ——
for Tndia. 683.95.

EcoNomsc ENQURY REFORT—
Question re action taken on .he ——,

o,

Economic SerRvEy oF INDIA—
Question re report on the —— by
Professor Bowley and Mr,
Rohertron. 531-32,

JDINRURGH—
See “TINDIAN  STUDENTS.”

Eirenon—- ||

Question ' re, removal of quuahﬁuz-
tion under ru'e 5 (#) of the Legis-
lative Asseirbly  Electoral Rules
* from candidates standing for ——
in . the nest Legislatiye Amuhlv
who might be dinqualified ' ul‘der
the rules. 646 :

E\nc.n.llmou-—- " ¢
Resolution re colohy for the —— o
Indians. 38-54.

EMPLOYEES—
Question re—-
" Names of —- under the Tmperial
Councit of Agricultural Research
:;:gaged in research work. 545-

Number of —— in~ the Comptrol.
ler's Office, Shillany. 358

Percentage of —--— in the lmpenal
Council of Agricultural Research
from the Madras Presidency. 545

ENGINEER SERVICES—
See ‘‘MiILITARY ——"

ENGINES-~ - :
See “METRE GAUGE -——.!".

EnqQuiny (COMMITIRR— ¢
Soe  “CCOLONISATION — "

ENQuIRY REPORT---
See  “ECONOMIC e,

)

EUROPEANH—
Question re- -
Number of —— und Indians iu the

Rangoon Pilot Qervwe 305. .
Percentage of  Aug'o-Indians and
-------- on the Rtate Railways. 480.

Exc1sg Dury—
Question re effect on the .sulgl.r
industry of the —— on sogar: 112,
See “Seriar ——:."

EXECUTiVE COUNCILS—
See ‘‘MrEMBERS OF -—--.""
EXPENDET URF~—
(Juestion 7e¢ action taken in reducing
—— on Indian defence and India-
nizedion of the defence forces. 148,

Fxrorr Fraures—
Question 72 import and —— of
Kathiawar ports,

Exrorr RIGHTS—

Question re exportd of tea ot carry-
ing —— to Persia hy land wnd to
the Persian Gulf through kuthm-
war and Cutch. 484

Exrnln “TRAIN~— ;
Question re passémger . orx — — from
Allshabad to Delhi after 7 v.m
109.

EBXTENSIONS —

Queshon re —- to (Government
servants in the Offices of the Mili-
tary Secretary to the Viceroy ond
the Gomptrobler; Viceregal —House-
hold ‘and in tha Private Setretary
ta the Viceroy™ Pres, 48687
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Faororigs—

See “ORDNANCE ——.""
See ‘‘Bucar —."

Facrories Briz—

Se¢e ‘“--" under “BiLnL.”
Fanges -
Question 7 reasons for difference in
rates of —— pr State Railways.
111.

See “'RATES AND ——'

*FARMS DEPARTMENT—
See ‘“‘MILITARY —."

“FAUII AKHBAR"—
‘Question 7re cost of printing the
X X
Fazr-1-HusaiNn, Hox.

Mi1an S:r—
Bengal Criminal Luw  Amendment
Supplementary (Extending) Bill-—
Motion to consider. 287, 291,
Fsctorieg Bill—.
Consideration of clausg 60. 200
lf tion 1o pass. 207.
Indian. Army (Amendment) Bill—
Moéison to consider. 620, . 636,
7
Motion to pass. 787, 732.33.
Indian Navy (Dlsmplmo) Bill—
Motion to consider. T2,

KHAN -BARADUR

Motion for adjournment re proposed
removal of the Imperial. institute
of Agricultural ‘Researech from

Puss. to Delhi. 37, 9386, 99,
Petroleum Bill—
Motion to consider. 500.

Resolution re—-
Abolition of Vieeroy's comiissions.
666-70. .
Colony  for_the emlgratwn of
Indians. 45-48, 4

52, 6.

Enlargement of the ncope of agricul-
tural resemrch. 378-80.

Five-year plan of o(onom.c dnwel
ment for JIndia. 686,

-84,

Horse-breeding. 357, 358, 360,
368-72..

Indians in Burms. 77,

Ineligibility for service under the
(Crown, after retirement, of :Presi-
dents of Legislatures, etc. 674-
76.

National debt of India. 428, 431

Regort of the Coloms&tlun Enqun-y
Committee. 66-69, 70. .

Fix INDUSTRY—
See ‘‘INDIAN —."

Founce By, 1054~ . -
See ‘““INDIAN ——'' under ‘Bl

Pinawemar, Apvisze, ®Posrs anp TEL

GRAPHS—

Question 7¢ —5— and Yeputy director
General, Finaunce, in the Office of
the Director Gonaral Posts and
Telographs. 638. ,

FonanciaL Asp—
Question 7¢ —— for the ralief of
sufferers in the flood-stricken areas
of Assam. 385-86,

FINANCIAL CoONDITIONS—
Question re —— under »\hnch the
Indian Army was employed in the
Great War. 492,

Finkg—
Question 7e imposition
State Railways. 491, -

of —— on

Finsr, BwcoNp AND THIRD DIvVIsiONS- -
Quectxon re educational qualifications
for appointment to the —— of the
Government of India  Secretariat,
643-44.

FivE-YEAR PLAN—
Resolution 7e
lopment for India.

of economic deve-

FLOOD-STRICKEN AREAS—

Questioh r¢ financial aid for the
relief of sufferers in the —— of
Assam. 385-86.

ForelGN Goopns—
.Resolution re levy of customs duties
on all ~——. entering India from
land frontxera 433-36.

ForEIGN BSHIPPING COMPANIES—
Question 7e freight war on the west
coast by —— against amell Indian
steamship companies. 114-15,
118-19.

FRRIGHT-—
Bee. *“RarLwAy —0."

Freiayr War—

Question 7¢ —— on the west coast by
foreign shipping companies ugmst.
small Indian steamship companies.
114.15, 118-19,

Frorrs—
Question 9" import duty realised on

G ‘

GANCRS—
See "“RatLway Bripges.™
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Guosr MavLik, HOUN.
CHANDRA—

Bengalt * Crirginal Lay .Amendmemt
Supplementary - (Extending). Bill—
Motion to consider. 283-85,

Indian Carriage by Air Bill—
Motion to consider. 131.

Nomination of the —~ as a member
of the Committee on Petitions. 21.

‘Question  (supplementary) re eligibi-
lity of medical graduates of Indian
Universities for appointment to
the Indian Medical Service. 387.

Gurabpstong, Hox. Mr. 8. D.—

Indian Dock Labourers Bill—
Consideration of clause 3. 12527
Consideration of clause 1. 137-28.

Iron and Bteel Duties Bill—
Motion to consider. 507-10.

Oath of Office. 31.

(Grass INDUSTRY—
Question re publication of the report
({é the Tariff Board on the ——.
1,

GoLp—
Question re—
Total value of —— exported since

Great Britain went off the ~—-
Standard. 113,
Value of exported. 112,

GoLp STANDARD— L
Question ge total walue of gold
exported since GCreat Bnt&m went

off the —. 113,

“(F00NDAS"' —

Question re activities of —— " in
Simla. 105

GOVERNMENT  INTERMEDIATE  COLLEGE

HostErn, Dacca—
Question re reasons
Norfolk Regiment in the —.

GOVERNMENT OF ASSAM—
Sece ‘“‘Roap BOARD Bcurwme.'

GOVERNMENT OF CEYLON—
See “Tmport DurimEs.’”’

GOVERNMENT OF INDIA—
Resolution re—

Ineligibility for service under the
—— of subjects of those Indian
States who do not emvploy British
Indian subjects. -700.

‘ Pensions of inferior servanta serv-
ing under the ——. 678-83

See. "an‘muu. Esrnusnum ‘OF.

g —,"

Mz, Su:xnrm :

for bﬂletmg the'

GOVERNMENT OF Imm SECRETARIAT-—
Question re—

Educational qualifications for
appointment to the. first, second
and third divisions of the ——.
643-44

Educational qualifications - for
appointment to the second divi-
sion of the —. 646-47,

Maximum  age-limit for
servants of the —— and Attach-
ed Offices. 643,

Technical posts in the — and its
Attached Offices. -80.

Unpsassed routine division clerks in
g;; —— and  Attached Offices.

GOVERNMENT SERVAN'TS—

Question. re extensions to —— in the
Offices of the Military Secretary to
the Viceroy and the (omptlc-ller.
Veceregal  Household, and in the
Private Secretary to the Viceroy's
Press, 486-87,

(IOVERNOR Gamr:nu.
THE—

Measage  from nominating

Members of the Councnl of Btate to

be on the Panel of Chairmen, 21

Message from requiring  the

attendance of Members of the

His EXCELIENCY

Council of Btate in the Assembly
Chamber on . Wednesday, 26th
August, 1934. 329

GRADUATES—

Bee ‘“‘Assamrsx Mnmcn —_—
8ee “MEDECAL ——.".

GRANTS—
Question re—
‘== made by the East Indian Rail-
way for the improvement of stalls
on ‘certain sections. 3
——-- made - by the Imperial Council
of Agricultural Research for

develo)pmg horticulture, ete.
8-10,

—— to the Benares Hindu Univer-
titv and  the Aligarh  Muslim
University, 265-66, -

Special —— to the Benares Hindu

University. 266,
Ten per cent, cut in the — to
t}m Benares Hindu - University.

GREAT BmuN—-
See “GloLp BTANDARD.”’

GREAT WAR—
Question re—
Amount of disability pensions paid
on account of the —— etc. 396.
Financial conditions under which
the Indian Army waas .employed
“'in the «—0, 4032,

inferjor -
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(muvmms—
Question re¢ —— of Indians in Zan-
zibar, 52930

Grige, HoN. Sir Jamgs—
Resolution re national debt of India.
422-27.

Guums—
Question re —— of the Allshabad
Division, East Indian  Railway.

105.

Guma, 'ABUN CHANDRA—
Questmn re hea.lt,h of Bengal Btate
s prisoner ——.

!

H

°
Hareez, HoN. KHAN

ABDUL—

Motion for adjournment re proposed
removal of the Imperial Institute
of Agricultural Research from Pusa
to Delhi.

Nomination of the —— as a member
of the Committee on Petitions. 21.

Havwarr, Hon, Mr. M, G.—
Assam Criminal Law Amendment
(Supplementary) Bill—

BaEADUR SYBED

Motion to consider. 207-10, 312,
322-24, .
Motion to pass. 326, 328.
Bengal Criminal Law - Amendment

Supplementary (Extendmg) Bill—

Motion to consider. -36,
230, 240, 240-41, 241, 269, 272
236 287, 292-96.
Motxon to refer to Selact Com-

mittee. 243, 246-4
Motion to pass, 298 ‘209,
Congratulations  to His Excellency
the Commander-in-Chief, the ——
and the Hon. Bir John Woodhead,
recipients of Honours. 22.23
Resolution rel—

Enforcement of the provisions of
the Child Marriage Restraint Act.
341.43,

Ineligibility for service und.r the
Crown, after retirement, of Presi-
gants of Legislatures, etc. 676-

Ineligibility for service under the
Government of India of subjects
of those Indian States who do not

employ British Indian subjects.
697-99.

HAWKEB&—
Quest:on re action taken by Divisional

germtendent Dinapore, on com-
plaints made against ——. ' 20,

OF STATE DEBATES, 15.

HEADQUARTERS— i
Question #¢ —— of the Superinten-
dent of Postg Offices, fower sigsam

Division, -84,

Heare—
Quemon 1o —— of Bengal Btate pn
“soner Arun Chandra Guba.
Resolution re investigation into condi-
tions of —— by a committee of
medical experts.  350-53.

Hipavatarras  Hon,  Sim

Husamw—

Assam  Criminal Law Amendment
(Supplementary) Bill—

Motion to paes. .

Bengal Criminal Law Amendment
Supplementary (E»tending) Bill—
Motion to consider, 357-58, 275.

Factories Bill—

Motion to consider, 168-70, 172,
(Consideration of clause 34. 185,

Indian Army (Amendment) Bill—

Motion to consider. 630, 631-32,
636.
Motion to pass. 730,

Iron and Steel Duties Bill—
Motion to consider. 567-68.

Motion for adjournment re proposed
removal of the Imperial Institute of
*Agricultural Research. from Pusa to
Delhi, 80-81, 89,

Oath of Office. 1.

Resolution ra—

‘Horse-breeding., . 367-68.

Re-enactment, of repressive legisla-
tion after the expiry of its time-
limit. - 446-47,

(GHUTAM

HigH COURT---
See ‘MADRAs

Hinou ReFnesuMENT RooM, GAYA—
Question re suspected cases of cholera
m the —, = 20-21, .

Hinpus or AGRA—
Question re performance of 4rti Ly
the — at certain fixed timings.
495-96.

Hinpur WOMAN’S TNHERITANCE BiLL- -
See “—"" upder ‘‘BinL’

Honour(s)—

Congratulations to His Excellency the
Commander-in-Chief, the Hon. Mr.
M. G. Hallett and the Hon. Sir
.ghzg Woodhead, recipients of ———

Congm't.ulation.! to the Hon, 8Sir Frank
Noyce on the ~— conferred on him.
153-54.

HORSE-BREEDING—

Resolution re 357-76
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HORTIOULTURR— Coe
Question 7¢ grants made by the Im-

al Council of Agricultnral -Re-
E::irch for developin"g —, ate. 810,

Hossax IsaM, Hox, Me.—

Election of the —— to serve on @he
‘Committee to examine the warking
of the Ottaws Trade Agreement.

211,

Factories Bill—

Motion to consider. 170-73, 176.

Consideration of clause 5. 187. -

Qonsideration of clause 15. 190,
196-97.

Motion to pass. 80607,

Indian Army (Amendment) Bill—
Motion to consider. 6€32-34.
Motion to pﬁ:s. 726-98, 732, 723.

Indian Dock bourers Bill—
Motion to consider. 23.

Indian Income-tax (Amendment)
Bill—

Motion to consider. 408,

Iron and Steel Duties Bill—

Motion to comsider. 505, 607, 521,
570, 575-85, 588, 589, 595, 586,

588,
COemsideration of clause 2. 601.
uest by —— to muake a state-
ment on behalf of his Party after
the Chair had refused to give its
consent to the moving of an im-
practical amendment. .
Motion for sdjournment re rropued
ramoval of the Imperial ipatitute
of Agricultural Resenrch from Pusa
to Delhi, 37, 78-80, 81, 96, 97-99.

Question 7¢—

Action taken by Divigional Super-
intendent, Dinapore. on  com-
plaints made against hawkers. 20.

Amount of disability pensions paid
on account of the Great War, etc.

Amount of loan given to the Bibar
and Orissa Government for earth-
quake relief and rate of intere:t
ghnrged. 102-03. ’

Appointment of Muslims as mem-

rg of executive councils in cer-
tain provinces. 261,
Assistants in the Railway Board.

Attendance of contractors at stalls.

Average annual rainfall of Pusa,
Delhi and Northern India. 306.
Ballav Dass Tswnr Dass, ‘Contrac-
tor, . .
Capitation charges.  397-88,
Capitation payments. 640-41.
Cost  of conveying British other
ranks from an English port to an
Indian port during the last :finan:
clal .year. 387. '

INBEX T0 OQUNQIL .OF BTAZR DEBATES,

Hossain Iman, Hon. MR.—contd,

Question re—contd. . ~
Cost of the Defence Services in
1832-33.  306-97.
Cost of the Third Afghan War, 641.
Date of issue of revised leave rules.
387-88.

Disallowauce of questions and reso-
lutious. -89, )
Educational qualifications for
appointment to the first, seeoend
and third divisions of the Govern-
zent of India Secretariat. 648

Educational qualifications for'
appointment to the second division
of the Government of India
Secretariat,  646-47,

Eligibility of medical graduates of
Indian  Universities for appoint-
ment to the Indian Medical Ser-
vice. .

Employment of sub-contractors by
contractors under orders of the
Pivisionsl -Superintendent, Dina-
pore. 20,

Extent to which advantage has
been taken of the present rise in
silver prices. 36, .

Filling of a third division vacancy
jn the Legislative  Department.
644-46, ‘

Financial conditions under  which
the Indiun Army was employed in
the Great War. 492

Grants made by the ‘East' Indian
Railway for the ‘improvement of
stills .on certain sections. 20,

Tmport and  export figures of

athiawar ports. 640,

Inclusion of the period of transit
in the average period of service
of British other ranks,  387.

Lauded price, without duty, at
;’) ,lc&tpa, of protected steel goods.

Maximum age-limiy for inferior: ser-
vants of the Government of India
;S;’;fret”i“ and Attached Offices.

Metre gauge engines on the EHastern
Bengal Railway. 103,

New ruler about communal rapre-
sentation in the services, 262
Number of British and Indiun
troops stationed in trans and cis-
Indus aress. 642. .

- Number of British other ranks who
deft India during 1933, ete. 386.
Number of officers and personnel
despatched to Shanghai- in 1027.

641-42.

.Opening M;nw.:nf the .Searetary
or

of Stafe - India and .average
rates at whioh invested. 101,
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Hossaix Imam, Hon. MR.—contd.

Question re—concld.

Present price paid by the Railway
Board for steel rails urchased
from Messrs, the Tata Iron and
Steel Co., Ltd, 36-37.

Public Debt of India.  36.

Qualifications for appointment in
the Watch and Ward osubhch-
ment, 642-43,

Rates fixed for new vendors. 20.

Reasons for the condemnation of
former contractors on certain sec-
tions of the East Indian Rail-
WRY. .

Recruitment of Muslim judges in
the Madras ngh Court. 262,

Sale of silver since 1826-27. 35.

Special class apprentices at Jamal-

pur® Workshops, East Indian
Railway. 392-95.

Bterlm;i loans contracted since 1921.

Surplus of officers in the Indian
Army.

Suspocted cases of cholera in  the
‘Hindu refreshment room, Gaya.
20.21,

System of contracts with vendors
on certain sections of the East
Indian Railway. 19.

Total expenditure on Trade Dele-
gation to Afghanistan, ctc, 396,

Treasury Bills outstanding with the
public and in the P&per \ ucrrency
Reserve. 101-02,

Unpassed routine division cl:rss in
the Government of India Secre-
tariat and Attached Offices. 304,

Visit of the Trade Commissioner
for the Union of South Africa to
India. 644.

V%)ézge pay of British other ranks.

Whys and means advances outstand-
ing and rates of interest paid
oun them. 102

Question (short notice) re railway
bridges on the Ganges and Sone
rivers. 414,

Question (supplementary) re—

Amount of disabilit: pemnong id
on account of Great ar,
etc.

Date of issue of revised leave
rules. 387-88.

Disallowance of questions and reso-
lutions. -89,

Edueat.lonal qualifications of Mr, O.

Jordon, Sales Manager, North
Weatern Rallwny 557, 558,

Evasion of the import duty on
undervests by Japan 114,

.Extent to which advantage has
been taken of the present rise in
silver prices. 36.

»
Hossamn ImaM, HoN., Mr.—concld.

. » k]
Question (Su]?plemen tary) re—contd.

Import and export figures of
Kathiawar ports,  640.

Import duty realised on_fruits. 8.

Naming of roads in New Delhi,
548.

Non-removal of the ban on the
Red Shirts organizations in the
North-West  Frontier Province
12-13. )

Public Debt of India 36.

Qualifications for appointment in the
ggtch' and Ward establishment.

Qualifications of candidates for the
posts of Imperial [Entbmoldgitt
and Imperia! Agricultural Chemist
at the Imperml Institute of Agri-
cultural Research, Pusa. 6-7,

Railway  Staff Benefit Fund on
State Railways. 481.

Sale of silver since 1926-27. 35.

Third class waiting hall at
ﬁlluhabad East Indian Railway

Total value of gold exported since
Great Britain went off the gold
standard. 113-14,

Transfer of the Imperial Institute
of Agricultural Research  from
Pusa to Delhi. 117,

Trausfer of the Imperial Institute
of Agricultural Research  from
Pusa to Delhi. 534.

Visit of the Trade Commissioner for
the Union of South Africa to
India. 644.

Ways and means advances outstand-
ing and rates of interest paid on
them. 102.

Resolution 7e—
Alzosgtion of Viceroy’s commissions

Colon.y for  the emigration of
gdinns. 38-40, 41, 42, 46, 50-

Horse-breeding. 364-65, 367, 371.

Indians in Burma. 6-T7.

Ineligibility for service under the
Crown, after retirement, of Pre-
sidents of Legislatures, etc. 671-
73, 675, 676, 678.

Levy of customs duties on  all
foreign goods entering India from
land frontiers. -36.

National debt of India. 381, 415-
20, 423, 425, 429-32.

Re-enactment of repressive legisla-
tion after the expiry of its tlma
limit. 453-54.

Report of the Colonisation quulrv

ittee.  66.

Bea Customs (Amendment) Bill—
Motion to consider. 133, 134.
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Houss Prorenry—
Question 7¢ income-tax on ——— in the
aresd- affeclrd by the earthquake.
38485

Resalution re levy of income-tax on
£13-25.

2LLNESS—
Question (short notice) re —— eof Mrs.
Kamala  Nehru,

wife of Pandit
Jawaharlal Nehlru 152-53,
IMPERIAL Ahmcummuu. CHEM18T—
Question we a‘uahﬁmtwm of candi-
es for the posts ©f Impoml
ntomologist and —— at the Im-
erial Institute of Agricultural
h, Pusa. 6-7.

IMriRiaL AND PROVINCIAL REvENUES—
Question 7e amount of contributions
made by the Cmy of Bombay to-

wm'ds —_—
IMPERIAL BANK OF INDIA (AMBNDMENT)

Brui—
See ‘‘—* under “‘Brn”,
ImpEriAL COUNCII OF AGRICULTUBAL Re-
SEARCH—
Question re—
Grants made by the —— for deve-
loping horticulture, etc.  9-10,
Inclusion of agricultural co-opera-
tion in the subjects disoussed at
the —. 18-189.
Names of employees under the —-
engaged in research work.

Por(;entage of employees in the —

from the Madras  Presidency.
546.

Research schemes not sanctioned by
the ——.  541-44,

Research schemes sanctioned by the

IMPERIAL ENTOMOLOGIST—

Question re qualifications for the posts
of and Imperial Agricultural
Chemist at the Imperial Institute
of  Agricultural Research, Para.
6-7.

IMPERIAL INSTITUTE oOF AGRICULTURAL
RrsEARCI—
Motion for adjournment re proposed
removal of the -—— from -Puu to
¢«  Delhi. 37, 78.89.
Question re—
Community to which certain eandi-
dntes selected for mgpmntmmt to

@ ———

INDEX TO QOUNCEL OF STATR DEBATES,

IMPERIAL
RESEARCH—contd.

Question re—contd.

Qualifications of candidates for the
posts of Imperial Kntomologist
.aRd Tinperial Agricultural Chemist
at the ——, Pusa. 6-7,

Remqval o,fIthp —— from Puss %o

Tmnp 9; of the m Pusa to
Delhi, 10, 11—505 385, 494

y ™

IyroBT DUTY(I1RS)—

Question re—
Evasion of the —— an undervests
by Japan. 114.
-—— realised on fruits. 8.
Imposition of h —— the Gov-
ernment of Ceylon on eortnn
commodities.  150-51. ¢
IqporT FIGURRS—
Question re export and —— of

Kathiawar ports. 640,

INCOME-TAX—

Question re on house property in
the area affected by the mr&'quko
384-85.

Resolution re levy of —— on house
property.  213.25,

INCOME-TAX QFFICRS—
Quoetn.on re remaval of —— in Lahore.
555-56.

INCOME-TAX (A.'mnunm:) Brir—
See “INDIAN —'* urder “‘Biru”.

INCON VENTENCE—

Question re—
caused to Indian cinema con-
cerns by the refusal of Railways
to grant travelling concessions.
111-12.
caused to passengers at
Allahabad due to the Bengal and
North-Western railway station
being two miles away from the
East Indian railway station. 111,

INDEBTEDNESS—
See “RumaL —"'.

INDIA— ,
See ‘‘COMMERCIAL RELATIONS''.
See “CoNVENTION'.

INpia CouUNcCriL—
Congratulatious to the Hon. Bir Alan
Parsomaz lgu his appointment to the

INDIA BToRE DEPARTMENT, LONDON—
Quenmn re pumber of c}ndmm and
I.ndm.nq , emplo as officers,

&q:, in ﬂla {e

INSTIIYTE  OF AGRICULZURAL
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GNDIAN AIRCRAFT Bai—
See ‘'—'' under ‘‘BiLL,”

JNDIAN ARMY-—
Question re— .
Financial conditions under  which

the —— was employed in the
Great War,
Baising of extra battalions for the

—— in Bengal. .
Burplus of officers in the ——, 641.

INDIAN ARMY (AMENDMENT) Bmi—
Sce ‘‘“—" under ‘‘BrLr’,

JIN®IAN CARRIAGE BY AIR Bmi—
See ‘—'' under “‘Brr’’.

JINDIAN CEEMISTS—

Question re exclusion of —— from
employment in the Chemical Defence
Researc® Department, Rawalpindi.
34,

INDIAN CINEMA CONCERNS—
Question re inconvenience caused to
—— by the refusal of Railways to
frnnt _travelling concessions. 111-

“INDIAN CIviL SERVICE—
Question 7e pay of new entrants to
the —— and other all-India ser-
vices. 150

INDIAN DEFENCE—
Question 7¢ action taken in reducing
expenditure on and Indianiza-
tion of the defence forces, 149.

InNpiaN Dock LABOURERS Birr—
See *——’ under “‘BmL”,

INDIAN Frim INDUSTRY—
Question_ 7¢ action teken on the re-
resentations of the Motion Picture
ociety of India in regard to the
1

INPIAN FiNaNcE Brni, 1934—
See *——'" under ‘‘Bmwr’’.

TNDIAN INCOME-TAX (AMENDMENT) Birr—
See ‘‘—"" under ‘“Brr”.

INDIANIZATION—
Queation re—
Action taken in reducing expendi-
ture on Indian defence and ——
of the defence forees. 149,
__3330, tho services of Port Trusts.

‘INDIAN MeDpican, CouNern (AMENDMENT)
Brir—
See ‘——" under “Brr”.

»
INDIAN MszpICAL SERVICE— '
Question ¢ eligibility of  medical
graduates of Mdian  niverdities
for appointment to the —, 357,

INpiaN Navy (DiscreianNg) Bior-—

See ‘‘“— under ‘“‘Birr”.

INDIAN ORDNANCE DEPARTMENT—
Question  re introduction of  yiew
rates of pay for technical personnel
employed in the Military Farmg De-
partment, Military Engineer er-
vices and —. 552,
INpiAN Rusner ConTROL BiLi—
8ec “——"' under ‘“Bmyr’’.

INDIANA—

Questions re—
Grievances of —

in  Zanzibar.

529-30.
Number of Europeans and —— in
the "Rangoon Pilot Service. 305.

Nimbet' of —— and non-Indians
employed as officers, etc., in the
India Store Departmenit,
TLondon,  151. )

Number of —— in the Political De-
partment.  108. '

Progress made in recruiting —— to

the Cypher Bureau. 149.
Resolution re—

Colony for the emigration of —.
38-54.

~—— in Burma. 7077, 311-13.

INDIAN STATES—

Resolution re ineligibility for cervice
under the Governmient of India
of subjects of those who do
not employ British Indian subjests.
685-700,

..S¢e “CiviL BERVICES OF —'', ..

INDIAN StaTESs (ProxworioN) Brir—
See ‘‘—'' under “Bmy”.

INDIAN BTEAMSHIP COMPANIES—

‘Question re freight war on the west
coast by foreign shipping  com-
panies against small —— 114.15,
118-19,

INDIAN STUDENTS—
Question re advisory committees for
—— in London, Edinburgh and
Dublin. 7. -~ '

INDIAN TARIFF (AMENDMENT) Bror—
See ‘‘——'* under ‘‘Brr”,

~Inpiaw Tamiry Bir—

Bee “* "

under “Bux'’.-

Inpian  Tarirr  (TExTim  PROTECTION)
.. AMENDMENT B >
See “——" under “Bri’.
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InpiAN TEa CeES8s COMMITTEE—
Question,re —. 525-26,

INDIAN TERRITORIAL FoORCE—
Question re dearth of recruits for the
—— and University Training Corps
in Bengal. 31-32.

INDIAN TrRADE CoMMISSIQNER IN ITALY—
Question 7re ——. 532-33,

INpnaNn TrooPE—

Question re number of British and
—— stationed in trans and cis-
Indus areas. 642.

INnpiaN TrusTS (AMENDMENT) Brii—

See ‘'—'' under ‘‘Bmyr”.

INDIAN UNIVERSITIES—
Question re eligibility of medical gra-
duates of —— for appointment to
the Indian Medical Service.

INDUSTRIES—

Question e protection to minor ——,
including the pump manufacturing
industry, a.?u.inst competition from
Japan.  261.

INFERIOR SERVANTS—

Question ze maximum age-limit for
—— of the Government of Indie
Secretariat and Attached Offices.
643

Reuol.ution re pensions of —— serv-
ing under the Government of
India. 678-83.

InspecToRs OF PosT OrricRs, MADRAS
CrrcLe—
Question re lower selection grade exa-
mination for promotion to the cadre
of . 200,

INTER Crass Warrine Room—
Question re—
—— at Allahabad, East Indian
Railway. 09.
—— at Prayag, East Indian Rail-
way. 109.

INTEREST—
See ‘‘RaTn(s) or —,

IroN AND StEEL Br
8ee ‘“— under “Bmr”.

IsraAr Hasan KmAN, KHAN Bamapumr
Si2 MURAMMAD—
Expressiong  of regret in 3{t::.o‘l‘u.!etst,ioll

with the death of —.

" ITALY—
See "Irm't’m TrADS COMMISSIONER
N —",

INDEX TO CSUNOIL OF STATE DEBATES,

J

JaeoisH Prasap, Hosx. Rar  Bamapur
Lava—

Assam Criminal Law Amendment
(Supplementary) Bill—
Consideration of clause 3. 324-25.

Bengal Criminal Law  Amendment
Supplementary ‘(Extending) Bill—
Motion to pass. 299.

Factories Bill—

Motion to consider. 163-64.

Indian Army (Amendment) Bill—
Motion to consider. 625-27.

Iron and Steel Duties Bill—

Motion to consider. 673-74.

Nomination of the —— as o member
of the Committee on Petitions. 21.

Question re— : .

Activities of goondas in Simla.
106.

Freight war on the west coast by
foreign shipping companies against
small Indian steamship companies.
118-19.

Guards of the Allahabad Division,
East Indian Railway. «
Introduction of new conditions of
service in Army Headquarters.

Qifices. 308-89.

Legislation in connection with rural

indebtedness. 117-18,

Old Observatory situated on the
‘Iagtnrmanmr Road at New Delhi.

Performance of Arti by the Hindus
of %gra at certain fixed timings.
4 X

Seat for India at the Council of the
League of Nations.

Shootin, of wild  cattle by
Mr. augh, President, Notified
Area Committee, Shahdara. 118.

Transfer of the Imperial Institute of
Agricultural Research from Pusa
to Delhi. 117, 404.95.

Question (supplementary) re—
Old Observatory situated on the
.Isgntarmantar ad at New Delhi.

Performance of Arts by the Hindus
256 Agra at certain fixed timings.

Shootin of wild cattle by
Mr. Waugh, President, Notified
Area Committee. 118,

Resolution re—
Enforcement of the provisions of
the Child lg:rriage straint Act.
Levy of income-tax on house pro-
perty. 213-16, 223-25.
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-JAMALPUR WORKSHOPS—

Question re special class apprentices
at ——, East Indian Railway. 382-
95.

-JANTARMANTAR RoAD—
See ‘‘OBSERVATORY.’'

-JAPAN—
See ‘‘COMMERCIAL RELATIONS.”
See “Common."
See ‘“CONVENTION."'
See ‘‘IMPORT Dm(ns)
See “INDUSTRIES.”
See ‘‘PROTECTION.”’
See “UnpErvEsTS.”

JorpAN, MRr. C. D.—
Question re—
Appointment of —— as Sales Mana-
ger, No Weatern Railway.
» 556-57¢ 558-59.
Educational qualifications of —,
Sales Manager, North Western
Railway. 557-58.

JupcEs—
See “Musiy —.”

JuMNA BRIDGE, ALLAHABAD—
Question re construction of a railway
iti:(;)txon at the city-side of the —.

JURISDICTION—
‘Question 7e —— of the Superintendent
of Post Oﬂices, Lower Assam Divi-
sion. 493-94 -

Jure—
Question re fixation of proper stand-
ards of —. 532,

K

KaLixar, HoN. MR. Vivavak VirHAL—

Assam Criminal Law Amendment
(Supplementary) Bill—
Motion to consider. 313-16
Motion to pass. 327-28
Bengal Criminal Law " Amendment
Supplementary (Extendm&) Btll—-
Motion to consider.
Motion to pass. 2089-300.

Election of the —— to serve on the
Committee to examine the working
gfl the Ottawa Trade Agreement.

1

Indian Army (Amendme&? Bill—
Motion to consider. -
Motion to pass. 730-31, 732.

Iron and Steel Duties Bxll-—
Motion to consider. 569-73, 500.

e *
2,

Kaumxar, HoN. Me, Viyayak VITHAL—
contd, J
Question re—
Grants made bp the Im,)eru.l Coun-
cil of Agricultural Research for
developing horticulture, etc. 9-10.
Im rt uty realised on fruits. 9.
Relea civil  disobedience
moners and the release of Sardar
allabhbhai Patel, Khan Abdul
Ghaffar Khan and  Pandit
Jawaharlal Nehru. 10-11.
Removal of the Imperial Institute of
Agricultural Research from Pusa
to Delhi. 11,
Surcharge on railway freight on
coul. 384,

KAMESHWAR SINGH oF DamrsyANGA, How.

MAHARAJADHIRAIA Srr—

Motion for adjournment re proposed
removal of the Imperial Institute of
Agricultural Research from Pusa to
Delhi, 87, 86-97.

Resolution re enforcement of the provi-
sions of the Child Marriage Je-
straint Act. 333-35.

KATHIAWAR—
See “Exporr Rigu1s."

KATHIAWAR PoRrTs—
See ‘‘Exprort FIGURES.'
S¢e ‘‘ImporT Figungs.”

KHADDAR (NAME ProTECTION) Brir—
See “—"' under ‘‘BiLL.”’

KEBAN ABpUL GHAFFAR KHAN—
Question re—
Ban on the Red Shirts Orgamutxon
in the North-West Frontier Pro-
v18t2me and the release of —.

Release . of  civil  disobedience

%rlsoners and the release of Sardar
allabhbhai Patel, d Pan-

dit Jawaharlal Nehru. 10-11.

Release of —— and Pandit Jawahar-
lal Nehru. 264.

Release of Pandit Jawaharlal Nehru,
—— and Bardar  Vallabhbhai
Patel. 12,

Lanore— )
See ‘“‘INcoMp-TAX OFFICES.”

LAND FRONTIERS— -

Resolution 7e levy of customs duties

on all foreign goods entering India
from ——. 433-36.

Lzagur oF NATIONS—
Question re seat for India at the
Council of the ——, 106.
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Luave Roces— ¢
See ‘“REvisED —.”’
mesumox— ¢
Question ¢ —— in oounecmon with
rural indebtedneas. 117-18
See ‘“ANTI-INDIAN —.
Sec “Repressive ——."

LEGISIATIVE ASSEMBLY—

Address by His Excellency the Vice-
roy to the Members of the Council
‘of State and the —. 467-78.

Question re—

Dissolution of the —. 13-14,

Removal of disqualification  under
rule 6 (2) of the Legislative Assem-
bly - Electoral Rules from candi-
dates standing for election in the
next —— who might be disquali-
fied under the rules. 646,

LEGISLATIVE ASSEMBLY ELRCTORAL

Rures—

Question re removal of disqualification
under rule 6 () of the — from
candidates standing for election in
the next Legislative Assembly wha
might be disqualified under the
rules. 646.

LEGISLATIVE DEPARTMENT—
Question re filling of a third division
vacancy in the ——. 644-46.

LEGISLATURES—
See “PrEsipENYs oF —.""

Loan(s)—

Question 7 amount of —— given to
the Bihar and Orissa Government
for earthquake relief and rate of
interest charged. 108-03.

See “‘StERLING —."'

Locomor: vEs—
Question re names of companies and
?monnt for wh:ch orders were placed
or ——, etc. 1b.

LoNDON—
See “INDIAN STUDENTS.’’

Lower SELECTION GRADE ExAMINATION—
Question 7¢ —— for promotion to the
cadre of Inspectors of Post Offices,

®  Madras Circle. .

Lucknow—
See  “Easr
PLOYEES."’

Inpiax  Raiwway En-

hu;n Hon. LmumAm-Comlb A,
Oath of Ofﬁce 31.

M

Mapras Hieh CourRT—

Question re appointment of Muslime
judges in the —. 262,

MADRAS PRESIDENCY—
See ‘‘EMPLOYEES.”

See “IMpERIAL. COUNCIL OF AGRIOUL-
TURAL REsmARCH."’
MasTER GENFRAL OF THE ORDNANCE

BrancH, ArMY HEADQUARTERS—
Question 7¢ —. 36.

MasTER GENERAL OF THE ORDNANCE (IN
INDIA— )
33-34.

Question re
Marcres (Exciss Dory) Binr—
See ‘“—"" under ‘‘Brrvr.”

(Exéise  Dory)”

MucranicAL LiGHTERS
Bri—

See ‘—"" under “Brmr.”

Msebicar  Councin (A\IENDMENT) Binr—
See “INDIAN ——'' under “‘Brur.”

Meproar Councit or INDIA—
See ‘‘SecreTARY, ——."’ '

Mzproar. ExpRRTS—
See “CoMMITTEE OF —."’

MEebpicAL GRADUATES—
Question _re eligibility of — od
Indisn Universities for appointment:
to the Indian Medical Bervice. 387.

MebpicaL, GRADUATES—
See ‘‘AssaMpse ——.”’

MzrRoTRA, HON. RAI BaAHADUR LaLa:

MATHURA PRrAsAD—

Assam Criminal Law Amendment
(Supplementary) Bill—

Motion to consider. 511-13 321.

Consideration of clause I.

Bengal Criminal Law Amendment
Supplementary (Extending) Bill—
Motign to consider. 285-80, 291,
Motion to refer to Select Com-

mittee. 243, 244-45, 246.
Consideration of clnuse 2. 207-98.

Factories Bill—

Cousideration of clause 11. 187-88.
Congsoiderat-ion of clauee 15. 189,
i

Consideration of clause 35. 198-89.
Consideration of clause 60, 200-01.
Counsideration of clause 74. 201-02.
Indian Army (Amendment) Bill—
Motion to consider. 621-23.
Congideration of clause 5. 719.
Statement by the —— that the
amendment to clause 5 is within
the compe.tengqlag of the Indian
islata .

re.
Motion to pass. 728, 731.
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MrarotRA, HON. Rar BamADUR Lara

MatrURA PRASAD—contd.

Indian Navy (Discipline) Bill—
Motion to consider. 757-42.

M%cl;,anical Lighters (Excise Duty)
1 —

Motion to consider. 143-46.
Consideration of clanse 3. 166-58.
Motion for adjournment re¢ proposed
removal of the Imperial Institute of
Agricultural Research from Pusa to

Delhi. 88, 90-91.
Petroleum Bill—
Motion to consider. 499-501.
Question re—
Amanat Wasikas. 483,
Anti-Indian legislation in Zanzibar.
16

Appeals from the Railway Depart-
ment. 558.

Appointment of Mr. C. D. Jordon
as Wales Manager, North Western
Railway. 566-67, 558-59. .

Appointment of Secretary, Medical
Council of India. 1718,

Dissolution of the Legislative
_Assembly. 13-14.

Eduocational qualifications of
Mr. C. D. Jordon, Sales Mana-
ger, North Western  Railway.
557-58

Establishment of a public school in
India.

Evasion of the import duty on
undervests by Japan.

Extensions to Government servants
in the offices of the Military Secre-
tary to the Viceroy and the
Comptrollér, Viceregal Household,
and in the Private Secretary to
the Viceroy's Press. 486-87.

Freight war on the west coast by
foreign shipping companies against
small Indian  steamship com-
panies. 114-15. .

Imposition of fines on BState Rail-
ways. 491, 491-82. .

Inclusion of agricultural co-operation
in the subjects discussed at the
Imperial ouncil of Agricultural
Research. 18-19.

Introduction of week-end and return
dickets on -Railways. 14.

Method adopted for recruitment to
the Bengal Pilot Service. 304-05.
Names of companies and smourt
for which orders were placed for

locomotives, etc., 15.

Non-removal of the ban on the Red
Bhirts organizations in the Nerth-
West Frontier Provinoe. 12-13.

Number of Europeans amd Indians
in the Rangoon PHof - Service.

305.
Percentage of Anglo-Indisns and
f&mpeans on the State Railways.

Private Becretary to the Viceroy's
Press. 485, 486.

Mrarorra Hon. Ra? Bamapvr Lara

MATHURA PRASAD—CONtd.
Question ré—contd. ?
Proposed Central Co-operntive Ad-
visory Board. 14, 15.
Railway Staff Benefit Fund on State
Rnilgays. 490, 491,
Raja Bodh Singh. 484.

Raja Darab Ali Khan. 484,

Recommendations of the Pope
Committee on rates and fares. 16.

Release of Pandit Jawaharlal Nehru,
Khan  Abdul Ghaffar Khan and
Sardar Vallabhbhai Patel. 12.

Reorganisation of the Cantonments
Department  32-33.

Representation from the Bengal
Chamber of Commerce concerning
method of recruitment to the
Bengal Pilot Service. 305.

Revised scales of pay adopted for
the Buperior State Railway Ser-
vices, = including the post of
Secretary, Railway Board. 16-17.

Shortage of accommodation and in-
convenience caused to second class
passengers by railway employees.
travelling on pasaes. .

Sugar excise duty realised fromr
sugar factories. 19.

Technical posts in the Government
of India B8ecretariat and its
Attached Offices. 487-89

Total value of gold exported since
Great Britain went off the gold
standard. 113,

Transfer of the Imperial Institute of
Agricultural Research from Pusa.
to Delhi. 305-06.

Question (short notice) re—
Arti-nimaz dispute in Agra. 647-48.
Illness of Mrs. Kamala Nehra, wife:
g§ Pandit Jawaharla] Nehru. 152-

Question (supplementary) re-—

Appointment of Mr. C. D. Jordon as
Sales Manager, North Western
Railway. 657.

Appointment of Secretary, Medical:

ouncil of India. 17-18.

Arti-nimaz dispute in Agra. 648.

Educationsl qualifications of Mr. C.
D. Jordon, Sales Manager, North
Western Railway. 568.

Establishment of a public school in
India. 115.

Evasion of the import duty on under-
vests by Japan. 114. -

Grants to the Benarea Hindu Uni-
versity and the Aligarh Muslim
University. -66.

Introduction of week-end and re-
turn tickets on Railways. 14. °

Nl;g\',in of roads in New Delhi.

Non-removal of the ban on the Red
Shirts organizations in the North-
West Frontier Province. 12-13.
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MzEroTRA HON. ¢ .RA; BaHADUR LALa
MarHuRA PRABAD—COnCld.
Questjon (supplementary) re—contd.

Railway Stufi Benefdi Fund cn State
Railways, 490.

Relcase of Pandit Jawaharlal Nehra,
Khan Abdul Ghaffar Khan and
Sardar Vallabhbhai Patel. 12

Shortage of accommodation and in-
convenience caused to second class
passengers by railway employees
travelling on pasaes.

Total value of gold exported since
Great Britain went off the gold
standard. 113

Withdrawal of the surcharge on
freight on coal. 701.

Resolution re—

Abolition of Viceroy’'s commissions.
660-61, 666.

Colony  for = the
Indians. 48-50.

Construction of a new Council of
State Chamber at Simla. 225-27,

Eoveen f th £ agri
nlargement of the scope of agn-
turnl research. 375-78, 380-8L.

Five-year plan of economic develop
ment for India. 683-87, 689, 692,
684-95

emigration of

Report of the Colonisation Enquiry
Committee. 65.

Mexsers o Executive CouNcrLs—
Question r« appointment of Muslims
as in certain provinces.  261.

Menox, Hon. Diwan BaHapvr Bm

RaAMUNNI—

Factories Bill—

Motion io consider. 162-63, 177.

Indian Army (Amendment) Bill—
Motion to consider. 703. :

Indian Rubber Control Bill—

Motion to consider. 402-03.

Iron and Steel Duties Bill—

Motion to consider. 511-13.
Massage—

—— from His Excellency the Gover-
nor General nominating Members of
the Council of State to be on the
Panel of Chairmen. 21,

——from His Excellency the Governor
General requiring the attendance of
Members of the Council of State in
the Assembly Chamber on Wednes-
day, 20th August, 1834, 320,

MetRe GAuGE ENGINES—

Question re on the Eastern Ben-

gal Railway. 103.

MiuTany ENGINEER SERVIOES—
Question re introduction of new rates
of pay for technical personuel em-
- ployed in the Military Farms De-
rtment, —— and Indian Ordnance
epartment. 552,

Miurtary FarMs DgeoRTMENT— ‘
Question re iptroduction of new rates

of pay for technical personnel em-
ploye in the —, Military
Engineer  Services and Indian

Ordnance Department. ' 552.

Mivitary Forors—
Question re cost of the —— in Chitta-
gong.

Mivitary Parmor—
Question re accidental shooting of a
Muhammadan villager by
106-08,

MILITARY SECRETARY TO THE VICEROY—
Question r¢ extensions to  (fovern+
ment servants in the Offices of the
—— and the Comptroller, Viceregal
Household, and in the Privatd
Secretary to the Viceroy’s Press.
486-87.

8 ——

.
Mirizr, HoN. Mr. E.—

Bengal Criminal Law  Amendmenf
Supplementary (Extendin% Bill—
Motion to consider. 277-78.

Election of the to serve on the
Committee to examine the working
8{1 the Ottawa Trade Agreement.

Factories Bill—

Motion to pass. 203-05.

Indian Aircraft Bill—
Motion to consider. 136-37.

In%ipltlrn Income-tax {Amendment)

11—
Motion to consider. 407-08.

Motion for adjournment re proposed
removal of the Imperial Institute cf
Agricultural Research from Pusa to
Delhi. 83-84.

Nomination of the —— to the Panel
of Chairmen. 21.

Question (short notice) re amount
received each year by the Civil Avia-
tion Department from the petrol
tax. 411-.13.

Resolution 7¢ Indians in Burma.
74-75.
MINISTERIAL ~ ESTABLISHMEXNT OF TH®

govnnxnm oF INDIA—
uestion re posts in the —— carrying
special pay. 548-51.

MrrcreLl, Hon. Mz. D. G.—
Factories Bill—
Motion to consider. 158-62, 185.
Consideration of clause 5. 186, 187.
Consideration of clause 11. 188.
Consideration of clause 15. 189-90.
Consideration of clause 34. 187-88.
Consideration of clanse 35. 199,
199-200.

Consideration of clause 60, 201,
Consideration of clause 74. 202.
Motion to pass.



INDEX TO COUNOIL OF STATE DEBATES, 46,

Mrrcaect, Hon. Mr, D. G.—contd.

Indian Aircraft Bill—

Motion to consider. 134-36, 137-38.
Motion to pass. 139.

Indian Carriage by Air Bill—
Motion to conmsider. 130-31.
Motion to pass. 132.

Indian Dock Labourers Bill—
Consideration of clause 1. 129,

Petroleam Bill—

Motion to comsider. 496-98, 499,
6502,

_ Motion to pass. 602.

Resolution re—
Burmanization of the Accountant

(leneral’s Office and the Posts and
Telegraphs Department in Burma.
-66.

Construction of a new Council of
Igtzagte Chamber at Simla. 227-28,

Repre;\entation of Assamese in the
Posts and Telegraphs Department.
344, 346, 348-49.

MOTION FOR ADIOURNMENT 7e—
Fuailure of Government to take
incasures to check the import of
rice from Siam. 660-61.

‘Proposed removal of the Imperial
Institute of Agricultural Research
from Pusa to Delhi. 37, 78-99.

See ‘‘——" under ‘“RurLIng.”
Morron Picrurk Sociery of INDIA—
Question r¢ action taken on the re-
presentations of the —— in regard
to the Indian film industry. 112

MozAMBIQUE—
See *‘Anrtr-INpIAN Lregrsvarion.”

MUHAMMADAN VILLAGER—
Question re accidental shootm
—— by a military patrol.

oft

MunaMmap DiN, Hon. KeAN BaeADUR
CHAUDRI—
Remlutlon re re-enactment of re-
pressive legislation after the expiry
of its time-limit. 454.

Muxerdt, Basv B. K.—
Question re discharge of ——. 108.
Statement (laid on the tsble) re dis-
charge of ——. 399.

MuUNICIPAL ‘BOARD,  ALLAHABAD—
Question re lack of representation of
the ——, on the United Provinces
Advisory Committes, East Indian
 Railway. 110.

Mvusuix  JupaEs—
Question. re recruitment of —— in the
Madras High Coart. 262.

k]

3 b
Musuins—
Question 7e appoiulment of —— as
members of executive councils in
certain provinges. 261., 2

)

N

Nar, Hon. Mr. C. GovINDAN— .

Iandian Tariff Bill—
Motion to consider. 601-02.
Motion to pass. 602.

Oath of Office. 1, 101,

Repealing and Amendmg Bill—
Motion to consider.
Motion to pass. 159,

NarroNan Desr op INDIA—
Resolution re ——, 381, 414-33.

Navy (Drscreurne) Brir—
See “INDIAN ——” under “Bmi.”’

NBaoTiaBLE INSTRUMENTS (AMBNDMENT)
Birr—

See “—'! under “Bir.”
Negru, Mrs. KaMALA—
Question (short notice) re illness 0.
——, wife of Pandit Jawaharlal
Nehru. 152-53.

NERRU, PANDIT JAWAHARLAL—
Question re—

Release of civil disobedience
ers and the release of
Vallabhbhai Patel. Khan
Ghaffar Khan and

Release of Khan Abdul
Khan and —. 264.

Release of ——, Khan Abdul Ghaffar
Khan and Sardar Valabhbhai
Patel. 12.

Question (short notice) re illness of

Mrs. Kamala Nehru, wife of —.

162-53.

rison-
ardar
Abdul

New CoNnDITIONS OF Skevici—-
Question  7e  introduction of —— in
Army Headquarters Offices. 398
99.

NeEw DenHi—- )
Sez “‘OBSERVATORY.'’
See “Roaps.”

New Rates oF Pay—
Question re—
Introductu;n of -—d- fo:h t;;lilntl.cal
nnel employed in the Mi
ms Department, Mlht.n.ry l!;}:
gineer Services and Indian Ord-
nance Department. 552, °
—-—- and application of same to new
entrants.
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Question 7e number of Indians and
—— employed " as officers, etc., in
thé  Indh Stoce Department,
Loundon. 151,

Noon, Hox. Nawar MaLix MOHAMMAD

Havar Kaan—

Assam Criminal Law
(Supplementary) Bill—
Motion to consider. 321-22.

Bengal Criminal Law  Amendment
Supplementary (Extending) Bill—
Motion to consider. 247-48.

Indian Army (Amendment) Bill—
Motion to consider. 706.

Motion to pass. 731,

Motion for adjournment re proposed
removal ‘of the Imperial Institute of
Agricultural Research from Pusa
to Delhi. 82-83

Resolution re—

Hg;se~breeding. 358, 363-64, 372,

)

Ineligibility for service under the
Crown, after retirement, of Presi-
dents of Legislatures, ctc. 673.

Re enactment of repressive legisla-
tion after the expiry of its time-
limit. 439.

Amendment

Nowsorx RrcrmenT—
Question re reasons for billeting the
—— in the Government Intermediate
College Hostel, Dacca. 520.

NomrrezrN IxDIA—
See ‘‘AVERAGE ANNUAL RaAINFALL.”

North WESTERN RAlLwaAy—
a” " th]

——"" under ‘‘RArcway(s).”

Noryr-Wrsr FroxTiEr PrOvVINCE—
8¢e “‘Rep BAIRTS OMGANIZATION.”’

Novok, Hon. Sir FRANK—
Congratulations to the —— on the
Honour conferred on him. 153-54.

Factories Bill—
Motion to consider. 171, 175-80.
Consideration of clause 5. 187.

0

OATH 0F OFFICE—
Barua, Hon. Srijut Heramba Prosad.
1.

Chari, Hon. Mr. P. C. D. 1.
Gladstone, Hon. Mr. 8. D. 31.
Hidayatallah, Hon. Sir Ghulam
Husain., 1.
¢ Ltg'nbya.l Hon. Lieutenant-Colonel A. F.

Nair, Hon. Mr. C. Govindan. 1, 101.
Philip, Hon. Mv. C. L. 1.

OarH or Orricx—contd.
Bafru, Hon. Pandit Prakash Natdin.

Spence, Hon. Mr. G H. 608,
Stewart, Hon, Mr. F. W. 1.

Wingate, Hon. Hr . E. L L
OBRERVATORY—
Question 7e¢ old —— situated on the

.ngsntarmantar Road at New Delhi.

O¥FICE OF THE DIRECTOR GENERAL, PoOsTs
AND TELEGRAPHS—
Question re—
Appointment of Deputy Directo.
neral, Finance, in the —.

Financial Adviser, Posts and . Tele-
graphs, and Deputy Director Gene-

ral, Finance, in the —, 638
R.ecruxtment of clerks and” asuatants
in the —. 638-39.
OFFICERS—

Question re—
Number of Indians and non-Indians
loyed as ——, etc., in the
m Store Department Londen.

N nmbex of — and personnel
gzspuztched to Bbsnghal in 1927,

Sar 1lm of —— in the Indian Army.

OraFING BArANczs—
Question 7¢ —— of the Secretary of
State for India and average rates at
which invested. 101.

ORDNANCE anutmur—
See “Mivrrany ——.

ORDNANCE Facr0R1ER—
Question re— .
Number of —— with their design-
ation and location. 5562-84. .
Scheme of apprentice _training in
Clothing and —. 34.

OTHER RANKs—
See “INDIAN —."’

OTTAWA TRADE AGREEMENT—

Ballot for the election of nine Mem-
bers to serve on the Committee to
examine the working of the ——.
118.20.

Motion re neminations for  the
Commlttee to inq%re into the work-

%t of the slection of nine Members

sorve -on . the Commitiee to

;famme ‘the working of the —.
1.
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Statement (laid on the table) re —-.
560.

P

Papssar 8arm Baxapur, Hon. Sayzp

MoHAMED—

‘Bengal Criminal Law Amendment

- Supplementary (Extending) Bill—
Motion to consider. 200-92

Iron and Steel Duaties Bill—

Motion to consider. 587-91.

Motion for adjournment re proposed
removal of the Imperial Institute of
‘Agricultural Research from Pusa to
Delhi. 91-92.

Resolytion re—

Abolition of Viceroy's commissions.
662-63.

Enforcement of the provisions of
the Child Marriage Restraint Act.
338.41, 343.

Panprr, Hown. SARDAR SHRI JAGANNATH
MARARAI—
Indian Army (Amendment) Bill—

Motion to consider. 617-18.

Iron and Steel Duties Bill—

Motion to consider. 674-76.

Question re—

Protection to miunor industries,
including the pump mapufacturing
industry afamst competition from
Japan.

Pl:svzldent Fund of Currency Offices.

Resolution re pensions of inferior ser-
vants serving under the Government
of India. 678-80, 682-83.

PaNEL OF CHATRMEN—

Message from His Excellency the
Governor General nominating Mem-
bers of the Council of State to. be
on the.——, 2l.

Paprr CURRENCY REsERVE—
Question re treasury bills outstanding
with the public and in the —.
101-02.

Parst MARRIAGE AND Divorce Biui—
See “——"’ under ‘‘Brrr.”’

Parsons, HoN. BIr Aran—
Congratulations to the —— on his
ap&omtment to the India Council.

Elaction of the —— ‘to serve on the
Comntittee to examine. the working
of the Qttawa Trade Agreement.
211
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Parsons, HoN. BIR -ALAN—contd,

Indian Income-tax (Amendment Blll——-

Motion to consider. 40607 4

Iron and Stedd Duties’ Bill—-
Motion to consider. 507, 584, 588.
I\Ie]-.;-};;micul Lighters (Excise Duty).
11—

Motion to consider. 139, 146-47.

Consideration of clause 2. 1855,

Consideration of clause 3. 158- 59

Motion to pass. 159

Resolution re—

Investigation into conditions of’
health by a committee of ~medical
experts.

Levy of income-tax on house pro-
perty. 217-19, 231,

National debt of Ihdia. 381 432,

Pensions of inferior servants serving.
‘under the Government of India.

Sea Customs (Amendment) Bill—

Motion to consider. 132, 133-34.

Motion to pass. 134.

PASSENGERS—

Question re inconvenience caused to-
—— at Allahabad due to the Bengal
and North-Western Railway station
being two miles away from the East
Indian railway station. 111.

See ‘Deck ——,

See ‘‘SecoNp Crass —.”

PasseNGEr TRAIN—
Question re express or from
Allahabad to Delhi after 7 p.m. 109,

Passes—

Question re shortage of accommodation:
slr:: mconvemencg ca.u:led to second
class passengers by railway employ-
ees travelling on —. 'iy

PATEL, SARDAR VALLnnml—
Question re—

Release of civil disobedience prison.
ers and the relenss of ——, Khan
Abdul Ghaffar Khan and Pandit
Jawaharlal Nehru. 10-11.

Release of Pandit Jawaharlal Nehru,

Khen Abdul Ghaffar Khan and

PaTROL—
See “MoiTaARy —."

Pay— .

Question re —— of new entrants to
the Indian Civil Service and other
all-India services. 150.

See “Nxw Ratzs or —."'

See ‘‘REVISED BcAus oF —."

See ‘‘SeeciaL ——.

See ‘Voyagg —— Y
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Pensions—
Resolution re —— ! of inferior servants
gerving under = the Government of
Indigf. 678-83. P

See *‘DisaBILITY ——,

.PeRIOD OF SERVICE—
See “‘Aviragz —.”

Perrop or TrANSIT—
Question re inclusion of the —— in the
average period of service of British

other ranks, .

PERSIA—
See “Exporr RIGHTS.'’

PERSIAN GULP—
See ‘“Exporr Rriaurs.”

PERSONNEL—
Question re number of officers and
— ;eapatched to Shanghsi in 1927.

See *‘TecENICAL —."’

PEeTiTiONs, CoMMITTEE ON—
Constitution of the —. 21,

.PerroL Dury—
Question 7e amount realised on
account of the additional —. 267.

PerroLeum Bmi—
See ‘‘—"" under “BiLL.”

Perror Tax—
Question (short notice) re amount
received each year by the Civil Avia-
tion Department from the —. 411-

Pumae, Hon, Mr. O. L.—
Oath of Office. 1.

PraTrorRM—
Question re lack of protection on the
of the Bengal and North-
s"gst,ern railway station, Alaha-
ad.

PoLiTICAL DEPARTMENT—
Question 1& number of Indians in the

Pore CoMMTITTEDR—
Question re recommendations of the
—— on rates and fares. 16,

PoRT COMMISSIONERS—
See “‘CaLcurra ——."

Porr TrusTs—
Quéstion re—

Indianization of the services of

. Number of vacancies with a mini-
mam salary of Rs. 500 which have
occurred in the various —— since
1st October, 1032, 04.

OF STATE DEBATES,

PostAL DEPARTMENT— .
Question re Assamese claims in  the

Posts—
See ““TECHNICAL —."'

Pos1s AND TELEGRAPHB—
See “FINANCIAL ADVISER, —."’
See “Ormcn [OF THE Dimrecror Gexa
RrRAL, —.’
Posts AND TELXGRAPHS DEPARTMENT—
Question re—
Acoordance of preferential treatment
to successful departmental candi-
dates from Assam in the

116.

Number of Bengalis, etc., of the “
Assam Valley speaking Assamese
appointed to the —. 116-17.

Representation of Assam in the —.
113, 1156-16.

Retrenchment in the —. A3

Resolution re  representation of
Assamese in the —. 344-49.

Posts AND
BurMa—
Resolution re Burmanization of the

Accountant General’s Office and the
354-57.

TeLeGrAPES  DEPARTMENT

Pravac— _
See “INTER CrLASS Wu-mgc Room.”

PREFERENTIAL TREATMENT—

Question re accordance of —— to suc-
cessful  departmental candidates
from Assam_in the Posts and Tele-
graphs Department. 116.

PresipEnT, HON. THR—

Statement by the —— expressing re-
gret for the rulmg given by him in
regard to olause 2 of the {ron and
Steel Duties Bill. 606-07.

PrestoENT, NoOTIFIED AREA COMMITTEE,
SHAHDARA—
See “WavgH, MB.”,

PRESIDENTS OF LEGISLATURES—
Resolution e ineligibility for service

under the Crown, after retlrement
of ——, etc. 671-78.
PRISONERS—

Question re release of convicted of
offencss connected with the civil dis-
obedience movement. 262-63.

See “Kep SHmr —.”

PRrIivaTE SECRETARY TO THE VICEROY'S
PRESS —
Question re—
Excensions to Government servants
in the Offices of the Military
‘Jecreta to the Viceroy and the
Comptroller, Viceregal ousehold,
and in the ——, 486-87.
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PROBATIONERS—
Question r¢ —— in the Traffic Depart-
ment of the Calcutta Port Commis-
sioners. 534.

ProMisITioN—
Question r7e —— of the appointment of
British Indian subjects to the civil
gervices of Indian States. 647.

PromMoOTION—

--Question re lower selection grade
examination for —— to the cadre of
Inspectors of Post Offices, Madras
Circle. .

PROPERTY—
See ‘‘CONGRESS ——.
See ‘“Housy —.”

s

ProTe®rED STEEL GOODS—
Question re landed price, without duty,
at Calcutta, of —. 10304

Prorecrion—

Question re —— to minor industries,
including the pump manufacturing
industry, against competition from
Jupan. 261,

Provipent FunD—
Question re—
-—— of Currency Offices. 493.
Recognition of the of the Bena-
res Hinda University. 266.

PUBLICATION—
Question re—
—— of the report of the Tariff
Board on the Indian glass indus-
try. 151
of the report on the cocoanut
industry. .
—— of the report on the project of
the Bombay Bind Railway. 161-
52,

Pusuic Desr oF INDIA—
Question re ——. 36.

Pusric Scroor—
Question re establishment of a — in
India.
Pump MANUFACTURING INDUSTRY—
Question re protection to minor indua-
tries, including the ——, against
competition from Japan. 261.

Pusa—
Sec ‘‘AVERAGE ANNUAL RAINFALL.”

QUESTIONS—
Question re dissllowance of —— and
resolutions. 388-80.
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Rasa—
Iron and Stee] Duties Bill—
Motion to consider. 568-69.

Question re—
Income-tax on house property in the-
gaza esaﬁect.ed by the earthquake.

Transfer of the Imperial Institute
of Agricultural Research from:
Pusa to Delhi. 385,

Resolution r¢ ineligibility for service
under the Crown, after retirement,
of  Presidents, of Legislatures,
etc. 673-74. .

RaAILs—
See ‘‘StEEL ——''.
Rarmway(s)—
Assam Bengal —
Question 7¢ number of Assamese
recruited by the EHastern Bengal.
and —, 386.
Bengal and North-Western ——
Question re— .
Inconvenience caused to passengers-
at Allahabad due to the
station being two miles away
from the East Indian railway
station. 111,
Lack of protection on the platform

—

;’{l the —— station, Allahabad.
Bombay Bind ——
Question re publication of the

report on the project of the —.
151-52.

Burma ——,
Question (short notice) re —— Em-
ployees' Union. 648-48,

Eastern Bengal ——
Q!ﬁem’o’n re—
etre gauge engines on the —,
103. 8
Number of Assamese recruited by
;lgg Assam Bengal and —.

East Indian ——
thutr:'jon re—
onference of —— emplo
Lucknow, 108, ployees st

—— Union. 109,

Grants made by the —— for the
improvement of stalls on certain
sections. 20,

Guards of osthe Allahabad Division,

Inconvenience caused to L
gers at Allahabad due the
Bengal and North-Westsrn
railway station being two miles
away from the —. 111,

Inter class waiting room at

Allahabrd, ——. 109,



¢
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RATLWAY(8)—contd.:

East ¢ndian-wcontd.
.Question re—contd.
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Inter class waiting rooin at
Prayag, ——. L.
Lack of representation of the

Municjpal Board, Allahabad, on
the United Provinces Advisory
Commities, ——. 110,

Ramganga Railway Bridge, —
701-02.

Reunscus for the condemnation of
former contractors on certain
sections 6f the ——. 19,

Special  class apprentices  at
Jamalpur Workshops, —.
392-95.

System of contracts with vendors
on certain sections of the ——.
19,
Third class waiting hall at
Allnhabad, —. 110,
Statement (laid on the table) re—
Conference of —— employees at

Lucknow. 398.
—— Union. 389,
Miscellaneous—
Question re— )
Inconvenience coused to Indian

cinemsa concerns by the refusal

of —— to grant travelling
concessions. 111-12.
Introduction of week-end and

return tickets on ——. 14.
North-Western
Question re—
Appointment of Mr, C. D. Jordan
as Sales Manager, —. 556-57.
558-59. .
Rducational qualifications of Mr.
Manager,

C. D. Jordan, Sales
——. 557-68. .
State ——
Question re—
Imposition of
491-92.
Percentage of Anglo-Indians and
Europeans on the ——. 490.
Benefit™ Fund--on

fines on ——. 491,

Ruilway Staff

. 490, 491 ]
Reasons for differemce in rates of
fares on —- 111

State-managed ——
Question - re lack of  Assamese
medical graduates on ——.

RutwAY Boarp—
 Qmestion . re—
‘Assistants in the —. 639-40.

« Present price paid by the —— for
i wteel rails purchused from Messrs.
“the Tata Iron and Steel Co.,

Ltd. 3637 - -
See “'SECRETARY, ——''.

INDEX TO COUNCIL OF .BTATE DEBATKS,

RAILWAY BRIDGE(8)—
Question (short notice) re —— on the
Ganges and Sone rivers. 414,
See ‘‘RAMGANGA —"',

RaiLwAY DEPARTMENT—
Q.\:g:snation re appeals from the ——.

RArLwAY EMPIOYKES—

Question re shortage of accommodation
and inconvenience caused to second
tlass passengers by —— travelling
on passes. 17,

See “East INDIAN ——",

RAILWAY FREIGHT—
Ql;;;;ion re surcharge on —— on coal.

€

RAILWAY SERVICES—
See ‘‘SUPERIOR STATE ——",

Ramway STarr Bewerir Fonp—

Question re n State i
%00 491 ol Railways.

RAlLwAY S1ATION—
Question re construction of a —— at

tha city-side of the Jumna Brid
Allahabad, 110 e Brcee

RAILWAY STATION, ALLAHABAD—

See ‘‘BENGAL AND NoORTH-WESTERN
”
Sce ‘“EAsT INDIAN —."'
RaiLway UnioN—
See ‘“‘Easr INpDIAN ——',

RAINFALL—
See ‘‘AVERAGE ANNUAL —'',

RAMGANGA RalLwaAy Bripge—

Question re , East Indian Rail-
way. 701-02, ' )

Ramyr, StR MANMOHANDAS—

Exp_tessions of regret in connection
with the death of ——. 209,10

RAM SARAN

Das, Hown. Rat BAHADUR
Lara—
Factories Bill—
Motion to consider, 180, 183-85.
Consideration of clanse 5. 187,

Consideration of clause 34. 192, 105.
Motion to pass. . i
Indian -Army (Amendment) Bill—
Motion to comsider. 631. 704.08.
Indian Carriage bv Air Bill—
Motion te consider. 131, “

1. Tndian Dock Labourers.Bil—

Motion to coméider. 121, 123-94;

.
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; ; 5 . Rai BAHADUR Ray oF DiNaPuR, HoN. MAHARAIA
LAL?—A-Ri:;:Nd.DM,’ How JAGADISH NATH—

Iron and Stecl Duties Bill—
Motion to consider. 562.

Motion for adjournment re p.roposed
removal of the Imperial Institute of
Agricultural Research from Pusa
to Delhi. 80, 81, 88-90, 85.

Nomination of the to the Panel
of Chairmen. 21

Question  re—

An,?lo-goviet Commercial Agreement
of 1934, 585, .

Cost of printing the Fauji dkhbar.
'605-06

" Removal of Income-tax Offices in
Lahore. 556-56.
Withdrawal of the

freight on coal. 701
Question (eupplementary) re—

Introdyction of new conditions of

service in Army Headquarters

surcharge on

Offices, 395-89. .
Removal of Income-tax - Offices in
Lahore.

Resolution re— .
Abolition of Viceroy's commissions.
o for th igration  of
Colony or the emigration
Indians. 44-45, 46, 47, 48, 52, 53.
Enforcement of the provisions of the
Child Marriage Restraint Act.
337, )
Enlargement of the scope of agricul-
tural research. 379.
Five-vear plan of economic develop-
ment for Tndia. €87-88, 689, 680,
691, 693, €94,
Levy of income-tax on house pro-
perty. £20-22, 223
J
RANGOON—
.Bee 4Vrpmy Lnx."
Sce “Drciz TassENGERS”™.
RaNnaoON PrLor SERVICE—
Question re number of Europeans and
Indians jn the ——. 305,

RATES—
Question re—
——— fixed for new vendors. 20,
Reasons for difference in —— of
fares on State Railways. 11l

RATES AND FARES— .
Question re recommendations of the
Pone Committee on ——. 16
RATR(S) OF INTEREST—"
Question re—
Armonnt of loan given to the Bihar
and Orissa Government for earth-

auake  relief and —— charged.
102.03. )

Wayvs and means advances ont-
standing and —— paid on them.
102.

(N

Bill-, » ’
166-68.

Factories

Motion to consider.

Question ye—

Appointment of Deputy Director
General, Iinance, in the Office of
the Director General, Posts and
Telegraphs 637, ’

Finanoial Adviser, Posts and Tele-
graphs, and Deputy Director
General, Finance, in the Office of
the Director General, Posts and
Telegraphs. 638.

Recruitment of clerks and aasistants
in the Office of the Director
General, Fosts *and Telegraphs.
638-39. s

Raza Ari, Hoxn. Saryip—

-

Bengal Crimina] Law Amendment
Supplementary (Extending) Bill—
Motion to consider. 242, 258-60.

Election of the —— to serve on the
Committee to examine the working
g{lthe Ottawa Trade Agreement.

Indian Army (Amendment) Bill—
Motion to consider. 706, 708-11
Motion to pass 7al.

Indian Navy (Discipline) Bill—
Motion to consider. 739,

Indian Rubber Control Bill—

Motion to consider. 404,

Motion for adjournment re proposed
removal of the Imperial Institute
of Agricultural Research from Pusa
to Delhi, 86. '

Question re—
Prohibition of the appointment of
British Indian subjects to the

civil services of Indian States.
647.

Ramganga Railway Bridge, East
Indian Railway. 701-03,

Question (supplementary) re—

Filling of a thirq division vacancy
16:5 he Legislative Department.
Indian  Trade Commissioner fn
Ttaly. 533,

Prohibition of the appointment of
British Indian suﬁ)P;sts to the
civi] services of Tndian States.

647.

Resolution re—
Abolition of Viceroy’s commissions,
658, 659-60, 667, 668,
Burmanization of the Acconntant
General’s Office and the. Posts and
g‘segegrapha Department in Burma. »

Cbldn;r for the emigration of Indians.
. 40,44, .49, 50, 61, 52.
‘Indiang in Burma. 7576
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Raza Ari, HoN. Sarvip—contd.
Regolutiory re—contd.

!

Ineligibility for service under the
Crown, after retirement, of
Presidents of Legislatures, etc.
672.

Ineligibility for service under the
Government of India of subjects of
those Indian Btates who do not
employ British Indian subjects.
605-97, 698, 608-700.

Levy of customs duties on all
foreign goods entering India from
land frontiers. 435. :

Re-enactment of reprossive legislation
after the expiry of its time-limit.
438, 441-43, 445, 455,

Representation of Assamese in the
Posts and Telegraphs Depart-
ment. 34548, 349,

RecruITiNG—
Question re progress made in —
Indians to the Cypher Bureau. 148.

RECRUTIMENT—
Question re—

Method adopted for —— to the
Bengal Pilot Service, 304-05.
—— of clerks and assistants in the
Office of the Director Genersl,

Fosts and Telegraphs. 638-39.
—— of Muslim judges in the
Madmas High Court. 262
Representation from the Bengal
Chamber of Commerce concerningw
method of —— to the Bengal
Pilot Service. 305.

Recrurrs—
Question 7¢ dearth of —— for the
Territorial Force and University
Training Corps in Bengal. 31-32.

RED SHIRTS ORGANIZATION(8)—
Question re—
Ban on the —— in the North-West
Frontier Province and the release
gga Khan . Abdul Ghaffar XKhan.

Non-removal of the ban on the - —
in the North-West Frontier Pro-
vince; 12-13,

Rep SHIRT PRISONERS—

Question re number of —— convicted
g‘f offences involving violence. 263-

$
REMOVAL OF DISQUALIFICATION—

Question r¢ —— under rule 5 (#) of the
Legistative  Assembly Electoral
Rules from candidates standing for
election in the next Legislative
‘Assembly who might be disqualified
under the rules. 646

REPFALING AND AMENDING Brii—
See “—" under “‘Bmyr’.

RerORT—
See ‘'BoMBAY SiND RATLWAY ProizcT.
See ‘CocoaNur INDUSTRY'’.
See ‘‘Grass INDUSTRY”,

REPRESENTATION(S)—
Question re—

Action taken on the —— of the
Motion Picture Society of India
in regard to the Indian film
industry. 112.

Lack of —— of the Municipal
Board, Allahabad, on the United:
Provinces Advisory Committee,
East Indian Railway. 110,

—— from the Bengal Chamber of
(‘ommerce concerning method of
recruitment to the Bengal Filot
Service. 305. e ©

- of Assam in the Posts and

Telegraphs  Department, 113,
115-16.
Renolution re ——— of Assamese in
the Fosts and Telegraphs Depart-
ment. 344-49,

RePRESSIVE LEGISLATION— ’
Resolution re re-enactment of ———
a.ftegg the expiry of its time-limit.

) l
RESEARCH—
See “‘AGRICUTTURAL ——"".

RzsEarcH ScREMES—
Question re—
" —— not sanctioned by the Imperial
g:lu:z.il of Agricultural Research.

~—-~ sonctioned by the Imperial
Council of Agricultural Researchs
535.41.

ResearcF WoRR—

Question re names of employeses undes
the Tmrerial Conncil of Agricultural
Rerearch engaged in ——. 545-46.

Resgrve DBank or INDIA—

Question re --——, 530-31.

REServE Bank oF INDIA Brr—

See “—" under “‘Bmy’.

REsoLUTION re—

Abolition of Viceroy’s commiesions.
461-66, 650-70.
Burmanization of the Accountant

General’s Office and the Posts and
Telegraphs Department in Burma
354-57.

Colony for the emigration of lndians
38-54

Construction of & new Council of
State Chamber &t’~ Simla. 225-29.
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HBYOLUTION re—contd.
Enforcement of the provisions of the
Child Marriage Restraint Avt. 330-
44

Enlargement uf the scope of agricul-
tural research. 375-81,

Five-year plan of economic develop-
ment for India. 683-85.

HHorse-breeding. 357-75.

Andians in Burma. 70-77, 211-13.

Ineligibility for service under - the
Crown,  after retirement,  of
Presidents  of Legislatures, etc.
671-78.

Ineligibility for service under the
Government of India of subjects of
those Indian Btates who do not
employ British Indian subjects.
695-700,

Investigation into conditions of health
by a committee of medical experts.
350-53.~

Levy of customs duties on all foreign
goods entering India from land
frontiers. 433-36.

Tevy of income-tax on house property.
213-25

National deht of India. 381, 414-33.

Pensions of inferior servants serving

» under the (overnment of India.
678-83.

Re-enactment of repressive legislation
after the expiry of its time-limit.
437-59.

Report of the Colonisation Enquiry
Committee, 55-70,

Representation of Assamese in the
Posts and 'l'elegraphs - Department.
34449,

ResoLuTIoNs—-

Question re disallowance of questions

and ——. 388.89.
ReTimgMBNT—

Resolution r¢ ineligibility for service
under the Crown, after —, of
Presidents  of Legislatures, etc.
671-78.

RETRENCHMENT—

Question re —— in the Fosts und
Telegraphs Department. 113,

REtURN TickETS—
Question re introduction of week-end
and ——- on Railways. 14,
RrveNvURs—
See “TMPERIAL AND PROVINOIAL ——,

Rnwszq Leave Rures—
Qt%%glt-lg; re date of issue of ———.

m‘;xsm 8cALes oF Pay—

uestion re —— adopted for the
Blul:'”wu?hte ihilwg Servioesﬁ:‘n-
cluding the post of ret il-
way Board. I"(1’6-17. e, :

]

RiCE— )

Motion for adjournment re failure of
‘(lovernment to take measures to
check the import of »—— from
Siam. 56061, @

K}

Roap BoARp ScHEME—
Question re abandonment by the
Government of Assam of the ——
for want of funds, 558-60.

Roaps—
Question e naming of —— in New

Delhi, 54648, 548,

RorerTsoN, MR.—
Question re report on the Economic
"Survey of Indip by Profesror
Bowley and —. 531.32,

RoutiNg Division CLERKS—
Question re unpassed —— in the Gov-
ernment of India Secretariat and
Offices.

Rusper CoONTROL BiLL—
See ‘“INDIAN ——'' under “Bui’’.

RuriNg—
Adjournment—

A Motion for —— must not deal
with a matter on which a Resolu-
tion could have bheen moved.
660-61,

Debate on a Motion for —— must
last for two hours if Wembers
desire to speak and the Chair is
not -bound to accept a Motion for
Closure. 99.

Speeches on & Motion for —— are
not to exceed 15 minates. 78.

Bill—

Amendment (s)—

An — to a —— that is imprac-
tical not in order. 600-01,

An —— to a —— which does not
come within the competence of
the Government of India Act
nhot in order.’ -24.

Chair has power to curtail the
period B%f notice for —— to a

" Discussion of —— to a —— dur-

ing the consideration stage
should not be anticipated. 26%

Member withdrawing his —— to
a —— i8 not entitled to make a
speech.

Consideration stage—

Discussion of amendments to a

—— during the —— should not

be anticipated. 3

Select Committee—

Motion for reference of a — to

—— in order. 3-44
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[
RuLiNg—contd.
- Chaig— ¢

A ——h-;&l‘ay the — 18 ﬁnat 601. .

—-— wer curtail the 10
of notig: Qrwamandmentsp‘t: a
Bill. 185.

—— is mot bound to accept 8
Motion for Closure. 99,

—— of the —— regarding the ad-
misaibility of a Resolution should
not be anticipated. 49.

When the Question has been put
by the ——, no speech is permis-
sible. 128,

Closure— . :

Chair is not bound to accept a
Motion for —. 99,

Miscellaneous—

A convention can under no circum-
stances over-ride the provisions of
a standing order. -61.

Expression of regret by the Chair
for the —— given on clause 2 of

the Iron and Steel Duties Bill. |

606-07.
Members of the Tariff Board should
not. be referrcd to by name, 583.

Notice—

Chair has power to curtail the
period of —— for amendments to
a Bill. 185,
Question(s)—

Disallowance of g —— rests entirely
with the President. 733.

Supplementary -~—— that do not
arise out of the answer given to
the original —— requires mnotice.
5, 13. .

When the —— has been put by the
Chair, no speech is permissible.
129,

Resolution—

A Motion for Adjournment must
not deal with a matter on which
a —— could have been moved.
560-61.

Discussion of a —— confined to a
specific detail of a previously dis-
cussed subject permiasible. 65.

—— of the Chair regarding the
admissibility of a -—— should not
be anticipated. 49,
Speech(es)—

Member withdrawing his amend-
ment to clause of a Bill not en-
titled to make a —. 190,

Members of  the  Legislative
Assembly should not be referred
to by name nor should their —
he quoted during the current
session. 239, 247, 500.

—— on a Motion for Adjournment
are not to exceed 16 minutes. 78.

When the Question has been put by
the Chair, no —— is permissible.

RuRAL INDEBTEDNESS—
Question .re legislation in- - conmection
with. ——. 117:18

Russenr, HoN. Sik GuTHRIE-—

Iron and Steel Duties Bill—
Motion to consider. 584,

Motion for adjournment 7re proposed
removal of the Imperial Instituie of
Agricultura] Research from Pusa to
Delhi. 70,

S
SALARY—

Question re number of vacancies with
a minimun —— of Ra, 500 which
have occurred in the various Port
Trusts since 1st Octoler, 1932,
303-04.

SALES MANAGER, NorTn WEeSTERN Ram.-
WAY—
Question re—
Appointment of Mr.
ag —,
Educational quafiﬁcntions of Mr.
C. D. Jordan, —. 667-68,

C. D. Jordan

SALT AvprrioNal Import Dury (ExTEND-
ING) BiLi—

e ‘* "

under ‘‘BirL.”’

SALT MANUFACTURE— .
Question 7e¢ measures adopted for the
development of —— in Bengul.

527-28.

Saprvu, HoN. PANDIT PRAKASH NARAIN—

Assam Criminal Law Amendment
(Supplementary) Bill—

Motion to consder. 318-21,
Consideration of clause 3, 324,
Motior to pass. 327.

Bengal Criminal Law Amendment
Supplementary (Extending) Bill—
Motion to consider, 241 248-54, 204,
Motion to pass. 298-89,

Factories Bill—
Motion to consider. 179.
Consideration of clause 5. 186,
Consideration of clause 34. 131-02.
Motion to pass. 205.06.

Indian Army (Amendment) Bill—
Mgt],ison to consider. 611-16, 712,

Consideration of clause 5. 718-19.

Statement by the —— that his
amendment to clause 5 is within
the compelence of the Indian
Logislature. 718-19,

Motion to pass. 724-25.
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SaprU, HoN, Pakprr Praxasg Namamv—
contd, o
Indian Dock Labourers Bill—
Motion to consider. 123,
Iron and Steel Duties Bill—
Motion to consider. 515-18.
Consideration of clause 2. 589, 600.
Mechanical Lighters (Excise Duty)
Rill—
Motion to consider. 145-46,
Oath of Office. 1.
Question re—~— . i
Action taken on the representntions
of the Motion Picture Society of
India in regard to the Indian
film  industry. 112,
Auti-Indian legislation in Zanzibar.
112 .
Conference of East Indian Railway
emplpyees at Lucknow. 108,
Jonstruction of a railway station
at the city-side of the Jumna
Bridge, Allahabad. 110, .
Discharge of Babu B. K. Mukerji.

108.
East Indian Railway Union. 109.
Effect on the sugar industry of the
excise duty on sugar. 8
Express = or passenger train from
Jltgéahabad to Delhi after 7 p.m.

Grants to the Benarer Hindu Uni-
versity and the Aligarh Muslim
University. 266-66.

Inconvenience caused to .Indian
cinema concerns by -the refusal of
Raflways ta grant travelling
concessions. 111-12,

Inconvenience caused to passengers
at Allahabad due to the Bengal
and North-Western railway
station being two miles away from
?l}ﬁ East Indian railway station.

Intor class  waiting room at
Alluhabad, East Indian Railway.

Inter cluss waiting room at Prayag,
East Indian Railway. 109,

Lack of protection on the platform
of the Bengal and North-Western
railway station, Allahabad. 111,

Lack of representation = of the
Municipal Board, Allahabad, on
the United Provinces Advisory
lcl?)mmittee, East Indian Railway.

Number of Indians in the Political
Department. 108,

Number of Red S8hirt prisoners
convicted of offences involving
violence. 263-64. R

Present constitution of the Bar
Councils. 556, )

Reasons for difference jn rates of
fares on 'Stdte Railways. 111,

2

Sapru, HoN, PANDIT PRAKASE NARAIN—
' Condd. > » ry

Queastion re—contd,

Rocognition of the Provident fund
of the Benares Hindu University.

265.
 Red Shirt Organization. 263, 263.

Reolease of Khan Abdul Ghaffar
Khan and Pandit Jawsharlal
Nehru. 264.

Release of prisoners convicted of
offences connected with the civil
disobedience dnovement. 2G2-63.

Special grants to the Benares Hindu
University., 266.

Ten per cent. cut in the grant to the
Benares Hindu' University. 266,
Third class waiting hall at Allaha-
bad, East Indian Railway. 110.

Value of gold exported. 112

Question (supplementary) re—
Cost of the Defence Bervices in
1932-33.  396.97.
Express or passenger train from
lolglahnbad to Delhi after 7 p.m.

Health of Bengal State prisoner
Arun Chandra Guha. 8-9.

Legislation in connection with rural
indebtedness. 118.

Non-removal of the ban on the Red
Shirts ovganizations in the North-
West Frontier Province. 12-13.

Pay of new entrants to the Indian

Yivil Service and other all-Tndia
services. 150.

Present constitution of the Bar
Clouncils. 556.

Red Bhirt Organization. 263, 264.

Release of Khan Abdul Ghadf
Khan and DPandit Jawaharlal
Nehru. ; 264

Rulease of prisoners convicted .of
offences connected with the civil
disohedience movement. 262-63,

Resolution re—

Abolition of Viceroy’s commissions.
461-65, 66365, 666, 667.

Enforcement of the provisions of
the Child Marriage Restraint Act.
335-37. ’

National debt of TIndia. 427-29,
432

Re-enactment of repressive logisla-
tion after the expiry of jts time-
limit. 443-46,

Report of the ‘Colonisation Enquiry
Committee. 56-64, 69-70,

Qs CusTomM8 (AMENDMENT) Bris—
Seg ‘'—-"" under “Bmr”.

Spconp AND THIRD DIVISIONS——
See “Fimmer, —".



BECOND .CLASS PASSENGERS—

Qyestion 7¢ shortage of accommodation
and inconvenienss caused to -—- by
railway employees travélling - on
passes. 17,

SecoNp Divisron—

Question re educational qualifications
for appointment to the —— of the
Government of India Secretariat.
646-47,

SecrETARY, MEDICAL CoUNCIL OF INDIA—
Qx;;aoion re appointment of —. 17-

SECRETARY OF STATE FOR INDIA—

Question re opening balances of the
~—— and average rates at which
invested. 101.

SECRETARY, RATLWAY BoARD—

Question 7¢ revised scales of pay
adopted for the Superior State
Railway Services, including the post
of —-. )

SERVICES—
Question re new rules about com-
munal representation in the —.
262,

SerrNa, Hon, Sir PHIROZE—

Bengal Criminal Law Amendment
Supplemeéntary (Extending) Bill—
Motion to consider. 267-73

Factories Bill—

Motion to consider. 181.

Consideration of clause 5. 186.

Indian Aircraft Bill—

Motion to consider. 138.

Mecllmnicnl Lighters (Excise Duty)
Bill—

Motion to consider. 146

Parsi Marriage and Divoree Bill—
Motion to introduce. 229-30
Motion to circulate. 381,

Question re—

Action taken in reducing expendi-
ture on Indian defence and
Tndianization of the defence
forces. 149.

Action taken on the Economic
Fanquiry Report. 149

Anti-Indian legislation in Mozambi-

que. 150. L .
Anti-Indian  legislation in Zanzibar.
149

. !

Tmmosition of high import duties by
the Government of Ceylon on
certain commoditier.  150.51.

Indianization of the services of Port
Trusts. 308.

Number of Indians and non-Ipdians
employed as officers, etc.. in the
Tndis “Store Deparbment, London.
151,

INDEX TO COUNCIL OF STATE DEBATES,

SeraNA, HoN. S Primozn—eontd,
Question re--contd,

Number of vacancies with a' mini-
mum salary of Ra. 500 which have
occurred in the vuricus Port
Trusts since lst- October, 1932.
303-04. ‘

Pay of new entrants to the Indian
Civil Service and other all-Tndia
services. 150.

Progress made in recruiting Tndians
to the Cypher Burean. 149,

Publication of the report of the
coconnut industry. 151.-

Pablication of the eeport of the
Tariff Board on the glass indus-
try. 151,

Publication of the report on- the
project of the BombayoSind Rail- ¢
way. 151.58.

Resolution re—

Harse-breeding. 357-63, 364, 369,
372-76.

Levy of income-tax on house pro-
perty. 219.20.

Re-enactment of repressive tegisla-
tion after the expiry of .its time-
limit. 437-40, 446, 4562, 4556-58.

SHANGHAT—
See *‘OFFICERS.’’
See '‘PBRSONNEL.”’

SHIPPING COMPANIES—
See “ForriON —n,'’

SHOOTING—
See “ACCIDENTAL —— "'
See “Wnp Carree.”

Sramv—
See ‘“Ricr.”

SILVER=—=
Question 7e—

Extent to which advantage has been
taken of the present rise in ——
prices.

Sele of —— since 1926-27. 35,

!

SiMrA—
See “Counert. or STATE CHAMBER.”’
See “Gooxpas.”

SoNE—
See “RArLWAY BRrrinces.”

Srrcuar, Crass APPRENTICES— .
Question re —— at Jamalpur Work-
shops,'E&st Indian Railway.

SPECTAL PAn— - -
Question re posts in the minigterial
egtablishment. of the. Goverament of
India carrying —. 54861,
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8emacs, Hon. Mn. G, H.—
Oath of Office. 605.

STALLS—
Question re—
Attendance of contractors at —.
20,
Grants made by the East Indian
Railway for the improvement of
——— ‘on certain sections. 20.

8¢aNDING COMMITTEES—
Question 7¢ —— appointed since 1931
14,

STATE-MANAGED RAILWAYS—

See “——" under ‘“RarLway(s).”
SrAT —
Personal —— by His Excellency the

Commder-erhlef ‘thauking * the
Members of the Council of Btate for
their congratulations on his G.C.8.1.
306-07.

—— by the Honourable the President
exprenlng regret for the ruling
given by him in regard to clause 2
of the Iron and Steel Duties Bill.
606-07.

STATEMENT (LAID ON THE TABLE) re—
Conference of East .Indian Railway
employees at Lucknow.
Convention relating to commercial
relations hetween Indin and Japan.
24.28, -
Discharge of Babu B. K. Muokerji.
399.
East Indian Railway Union. 389,
Ottawa Trade Agreement Rules, 1032.
560.

Quality and class of timber purchased
by the Army Department. 23

STATEMENT OF BUSINESS—
—— by the Hon. the Leader of tha
House 30, 230, 301, 382, 466,
23, 636.

StaTE RAILWAYS—

See “——"" under “Ragway(s).”
STATES (PROTECIION) BILp—

See “INDIAN ——"' under “DiLL,’

SteEaMsHIP 'COMPANIES—
Sce  “INDIAN ——."'

Srem. axp Wire INDUSTRIES. ( Psm-mmn
(ExTENDING) Brur—
See “——"" under “Bir..”

SreRL - oope—
See ''PROWECTED —."'

o4

STEEL RATLS— -

Question re pr m, prige paid -by- the
Rajlwa d for —— purchased
from eam the Tata Iron and

Steel Co., Ltd. 36-37.

STERLING LOANS—
Question . 7c —— coptracted since
1921. 389-91.

Stzwart, HoN. MRr. F, W.—
Oath of Office. 1.

Stewart, HON. M=. T A—

Election of the —— to serve on the
Committee to examine the working
glthc Ottawa  Trade Agreement.

Indian Dock Labourers Bill--
Motion to consider. 120-21 122

124.25, i
Consideration of clause 3. 127.
Cousideration of clause 1. 128-29.
Motion to pass. 129,

Indian Rubber Control Bifl—

Motion to consider. 3@9-401, 405
Motion to pass. 405,

Tron and Steel Duties Bill-—

Mation to consider. 502.07, 571,

572, 576, 5T7. 581, 582, 594-00.
Consideration of clanse 2. 589-600.
Motion to pass. 601.

Motion re nomiuation for the Com-
' mittee to inquire into the working
;5 the Ottawa Trade Agreement.

Reeolution re levy of customs duties
on all foreign goods entering India
from land frontiers. 436.

STUDENTS—
Se¢ “INDIAN —- "

SUBJCONTRACTORS—
Question re employmeny of —— by
contractors under orders of the

Iz))ivisionnl Supermtendent, Dinapore.

SUCAR—
Quostion re eHe(t on the — iudustry
of the excise duty on —, 112.

Yy

SuUGAR-CANE Biri—
See ““——"" under “B..”

Suaas- Excrse Du'ry-—
Question re —— realised from, mgar
factones 19.

Suom (Excise Dury) Bior—
See ''—"' under ‘“‘BiuLL.”’"
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<
SuGArR FACIORI®S— :
Quemion re,sugar excise duty realised
from —. 18, ' .

SucAaR INDUSTRY—
Question re effect on the —— of the
excise duty on sugar.

S8unrawarDy, HonN. MR, Maumoop—

Election of the -—— to serve on tho
Committee to examine the working
of the Ottawa Trade Agreemant.
211.

Indian Army (Amendment) Bill—
Motion to consider. 616-17.

Iron and Steel Duties Bill—

Motion to consider. 510-11,

Motion for Adjournment re proposed
removal of the Imperial Institute of
Agricultural Research from Pusa to
Delhi. 82

SUPBRINTENDENT, IL.ANDS AND Estates
DEPARTMENT—

Question re post of —— uunder the
Caleutta Port Commissioners, 535.

SUPERINTENDENT oOF Post  OFFicEs,
Lower AssAM Division—
Question re— !
Headquarters of the —-. .485-9%4.
Jurisdiction of the ——. 483.84.

BUPERIOR, STATE RAILWAY SPRVICES—
Question 7¢ revised scales of vpay
adopted for the ——, including the
post of Secretary, Railway Board.
16-17.

SURCHARGE—
Question re—
—— on railway freight on coal

384. .
Withdrawal of the —— on freight

on coal.

T

TarirrF (AMENDMENT) BiLi— .
See “INDIAN ——"’ under ‘‘BiLL.’

Tarrrr Brnr— .
See ‘‘INpIAN ——"' under ‘Bt

TanreF BoARD—
Question re publication of the report
of the —— on the glass industry.

151.

Taprer (TEXTILE  IPROTECTION) AMEND-

B 5 L4 ”
See “INpIAN ——"" under *“Brr’.

INDEX TO COUNCIL OF STATE DEBATES,

Tara IroN AND Bregr Co., L., MEssRs,
THE— ‘

Question re present price paid by the

Railway Board for steel rails pur-
chased from —, 3637

Tax—
Ser ‘‘PrrroL —.""

Tra—
Question re exports of —— not carry-
ing export rights to Persia hy land
and to the Persian Gulf through
Kathiawar and Cutch. 494, .

Tra Crss 'CoMmiTTED—
See “INDIAN —."

TECHNICAL PERSONNEL —

Question 7e introduction of pew rates
of pay for —— employed in the
Military Farms Department, Mili-
tary Engineer Services and Indian
Ordnance Department. 652

Trcawicar PosTs— .
Question r¢ —— in the Government of
India BSecretariat and its Attached
Offices. 487-89. :

TERRITORIAL FoRrcE—
See “INDIAN —."

THIRD AFOHAN WaAR—
Question re cost of the ———. 641.

TuIRD CrAss WAITING ‘HaALL—
Question re —— at_ Allahabad, Kast
Indian Railway. 110.

THIRD DIvisTON—
See “FIRBT, SECOND AND

(s)."

THIRD D1V18iON VACANCY—
Question re filling of a —— in the
Legislative Department. 644-46,

TimpER—
Statement (laid on the table) re
quality and class of ——— purchased
by the Army Department. 23.

TRADF. AGRERMRNT—
See “OrrAWA ——-."’

TrADE AGREEMENT RuULES, 1932—
See “OrrAwa —."'

TRADE COMMISSIONER FOR THE UNION
oF SOUTH AFRICA—
Question e visit of the —— to-India.
644. :

Trapr DELEGATION— .
Question 7¢ total expenditurs on —
to Afghanistan, etc. 306,



INDEX TO COUNOIL

TrRADE Disruizs (Exmnma) B~ .
See “——'" under ‘‘Brv.”

‘PRAFFIC DRPARTMENT— .
Question 7e probaiioners in the —
of the Calcutta Port Commissioners,

534-35

TRAIN~—
See ‘ExrrEss —.'
See ‘‘PABSENGER -——.

TRAINING ‘CORPS—
See “Univemsrry —."
TRANS-INDUS— .
° Question re number of British and
Indian troops stationed in cfe and

TRANSIT—

See “Ppriop oF —."

TRAVELLING CONCESSION3—

Question 7¢ inconvenience caused to
Tndian cinema concerns by the refu-
sal of Railways to grant ——.
111-12,

. Treasury Brrrs—
Question re— |
Res?onse to the sale of —, etec.
1,

—— outstanding with the public and
in the Paper Currency Reserve.
101-02.

TrooPs— .

Question re use of —— in Bengal. 5.
See “BriTisg —."

See "’Innum "

TRrUSTS (AMENDMENT) BIr— .
See “INnIAN ——'' under *‘BrLr,

U

UNDERVESTE—
Question re evasion of the import duty
on —— by Japan. 114

UniTED PROVINCES ADVISORY COMMITTEE,
EasT INDIAN RAILWAY—
Question re lack of representation of
the Municipal Board, Allahabad on
the ——. 110.

UNIVERSITY (1Es)—
See “Arrgarn MusLim ——."'
See “Benares Hmwou —— "
See “INDIAN —."

UnNivERsiTY TRAINING CORPS—
Question re dearth of recruits for the
Territorial Force and — in Bengal,
31.3,

OF STATB DEBATES. 49

.

v 4

v,

VaAcANC1BS—

Y L)
Question ¢ nutiber of "—— with a
minimum salary of Rs. 500 which
have occurred in the varions Port
A“’)l;rusts since 1st October, 1932, -

VENDORS—
Question re¢—
Rates fixed for new —. 20,
System of contracts with — on

certain sections of the East Indian.
Railway. 19,

Viceroy, His EXCELLENCY THE-—
Address by —— 'to the Members of
the Council of Btate and the Légis-
lative Assembly. 467-78,
VicEroy's (CoMMissioNs—
Resolution 7¢ abolition of ——— 461-
66, 650-70, ' )
ViLLaGER—
See "MUHAMMADAN —."'

y

VioLENCE—

Question 7¢ number of Red Shirt
prisoners convicted of offences invol-
ving ——. 263.64.

Visir—
Question re —— of the Trade Com-

missioner for the Union of South
Africa to India. 644,

Voxage Pay—
Question re —— of

ranks. 386,

British  other

w

Warrine Ha—
See ‘“Tmirp CLAss ——.”’

WarriNe Room—
See “INTER Crasg ——."

War—
See “Fureigur —."
Ses “GrEAT ——."'

Warca AND WARD ESTABLISHMENT—

Question re qualifications for appoint-
ment in the ——, 64843, S
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.
WaveH, Ma.—

Question re shooting of wild cattle by
——, President, Notified Arvea Com-
lniutee S.ahdara, 118,

INDEX TO QOUNCIL
¢

*
WaYs AND MEANS ADVANCES—

Question re = outstanding and rates
of interest paid on them. 102,

WEEK-END TICKETS—

Questlon re introduction of return n.nd
——= on Railways. ‘14:

West Coast—

See “FrmigHT WAR'.
&

WHhHFAT  Iwpomt  Dury
Br—.

8ee ‘—" under “Bmr”;

(FereNpiNG)

WHITE PAPER—

Question r¢ supply of copies of the
——— to the detenns at the DNeoli
Camp Jail.

' G IPD—1885.0i-5.2-35— 420,

OF “BTATE DEBATES,

WiLp CAT1e-- |

Question e shootmg of — by Mr.
Waugh, President, A Notified = Area
Committee, Shahdara. 118.

Wlﬁuu’z, Hon. Mr. R. E. L—

Resolution re ineligibility Tor service
under, the Government of Indin of
subjects of those Indian States who
do not employ British Tndian sub-
lects.

Oath of Oﬂnco, 1

Woopneap, HoN, Sir JouN—

.Congratulations  to . His Excellency
the Commander-in- the Hon
‘Mr. M. G. Hallett and the —_—
recipients of Honours. 22.23.

7 ANZIBAR—
See “ANTi-INDIAN LEQIfLATION.'
See “‘(irwzvancrs.”





